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LEGISLATIVE ASSEMBLY.
> Friday, 21st September, 1928.

v

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

CONTRACT RELATING TO THE SuPPLY oF WooD FUEL T0 THE ROHILKHAND AND
KoumaoN RamLway.

770. *Mr. N. M. Joshi : With reference to the reply to question
No. 105 at page 4405 of the Legislative Assembly Debates, Volume ITL,
will Government kindly lay on the table an extract from the contract
relating to the supply of wood fuel to the Rohilkhand and Kumaon Rail-
way Company 1

Mr. A. A. L. Parsons : The relevant clause is clause 9 of the contract
of 1882 at page 57 of the reprint of the Rohilkhand and Kumaon Railway
contract, a copy of which is available in the Library.

SurprLus LocoMoTives oN THE NORTH WESTERN RarLway.

771. *Mr. N. M. Joshi : Is it not a fact that at one of his inter-
views with the Railway Board in 1924 or 1925, the Agent of the North
Western Railway stated that he had on hand a surplus of about 300
locomotive engines ; if 8o, what is the exact date of the interview and
which of the Members of the Board were present at the interview !

Mr. A. A L Parsons : I have not been able to find in the minutes of
meetings with the Agent, North-Western Railway, in 1924-25 a record of
any such statement.

TREATMENT OF STAFF ON THE DIFFERENT RAILWAYS.

772. *Mr. N. M Joshi : Is it not a fact that at a meeting held in
March 1923 between the Railway .Board and the Agents for different
Railways, the Chief Commissioner warned the latter ‘‘ that care must be
taken to treat the staff fairly, giving them leave and such allowance as
were permissible and to avoid any appearance of racial discrimination
in retrenchment '’ ? '

Mr. A. A. L. Parsons : The Honourable Member appears to be refer-
ring to a confidential discussion which took place with Agenrts of Rail-
ways on the date mentioned. I shall be much obliged if he will let me
know how he obtained the information on which his question is based.

NUMBER oF PETITIONS RECEIVED RELATING TO TBE HINDU CHILD MARRIAGE
BrLL,

773. *Mr. D. V. Belvi: (a) Will Government be pleased to state
whether any, and if so, how many, petitions have been received from

( 1161 )
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each province agains;t» the Child Marriage Bill of Rai ‘Sahib Harbilas
Sarda ! et

(b) What is the number of éig_natpries to the pctitions from each
province ! “ " "

(c¢) Will Government be pleased to state whether any, and if wo,
how many, resolutions passed at public meetings have been received (¢) for
and (#t) against the Bill ?

(d) Wil Government be pleased to state if any petitions have been
received, and if so, how many, from each province supporting the Bill ¢

(e) What is the total number of signatories in each province support-
ing the Bill ¢

Mr. L. Graham : (a) In all 1,158 petitions have been received against
the Bill. Government do not think that an analysis by provinces would

be productive of results worth the labour involved, but if the Honourable
Member still desires it, I will have the analysis made and send it to him.

(5) The total number of signatories of these petitions is 74,802.
(c) Resolutions for the Bill 187 and against the Bill 382.

(d) The total number of petitions supporting the Bill is 215. For
the reasons stated under (a) this analysis has not been made.

(e) The total number of signatories of these petitions is 1,962.

Mr. D. V. Belvi : Will Government be pleased to state if they have
instructed Provincial Governments to consult the religious heads of the
scveral castes and sub-castes of Hindus and different seets of Muham-
madans ?

The Honourable Mr. J. Crerar : When the Bill was eireculated to Local
-@overnmerts they were asked to ascertain the opinions of all those
eoncerned in .the manner which is customarily done in respect of Bills
dealing with matters of this nature.

Mr. D. V. Belvi : Do Government consider that the question involved
in this Bill is of a quasi-religious character'?

The Honourable Mr. J. Crerar : It is well-known that it has been
represented in very many quarters that it does impinge on questions of &
religious character.

Mr, D. V. Belvi : Do not Government think it necessary to consult
the Gurus of the several castes and sub-castes of Hindus on this point ?

The Honourable Mr. J. Crerar : It is highly desirable that-the opinion
of every interest should be fully consulted and ascertained.

Mr. Lalchand Navalrai : Are there any signatories to the applica-
tions or petitions from Sind for or against that Bill ¢ :

- 38r. L. Grsbam : Petitions are received every day. I think I had
four yesterday. It is really very difficult to keep track of them, but X
should say that certain petitions have been received from Sind, though
I would not like to be pinmed down to that statement.
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PREVENTION OF THE IMPORTATION AND SALE OF ADULTERATED DRuUGS, AND
CONTROL OF THE Sg_n or Poisons.

774. *Lieutenant-Colonel H. A. J. Gidney: («) Will Govern-
ment please state the action taken by them on the Resolution relating to
drugs passed by the Council of State on 9th March 1927 ¢t

(b) Did Government consult Provincial Governments on the points
raised !

(c) If the answer to (b) be in the affirmative, will they kindly state
what action they propose taking now in the matter !

(d) Do they, in this connection, propose to consider the desirability of
early legislation, i.e., introduce a suitable Bill, to prevent the importation
and sale of adulterated drugs and to control the sale of poisons ?

(e) Do Government propose themselves to take immediate steps against,
as also to draw the attention of Provincial Governments to, the alleged sale
of adulterated gninine in India ¢n a large scale and to enquire what action
they propose taking to cheek such sales ?

Mr. G. 8. Bajpai : (a) to (d). The Resolution referred to by the
Honourable Member and the debate thereon were sent to the Local Gov-
ernments and Administrations for an expression of opinion and for such
action as they considered to be desirable and practicable. The replies
received show eonsiderable diversity of opinion on the question whether
legislation for the standardisation of the preparation and for the sale
of medicinal drugs is feasible or necessary. These replies are now under
consideration. The question is complicated by the fact that levislation
without the machinery for enforcement would te usecless.

(e) Government have no evidence in their possession to show that
adulterated quinine is sold on a large scale but they propose to ask Loeal
Governments for a considered report on the allegatmns which have recent-
ly been made on this subject in the Press.

(Colonel Gidney rose from a seat in the (-ntral Muslim Party block.}

Mr. President : The Honourable Colonel should have given the Chair
notice that he had joined the (‘entral Muslim Party.

Lieut.-Colonel H. A. J. Gidney : Might I explain, Sir, that I have
not joined the Central Muslim Party but if the Goverrment had supplied
loud speakers as requested by me in this House I should not be here. I
cannot hear the Honourable Member from my seat at the other end of
the room and I came nearer to hear his repligs.

Mr. President : Colonel Gidney.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Member inform
the House whether Government propose to encourage or to ask Provincial
Governments, or themselves move in the matter, (1) to control the sale of
poisons ; and (2) whether they are prepared to suggest to Provincial
Governments, or themselves move in the matter of drug legislation and
standardisation ; and (3) whether they intend to stop at the ports by
means of the Sea Customs Act the importation into India of this fradulent
quinine ¥ So far Honourable Member has evaded the question.

Mr. G. 8. Bajpai : I will deal with the last part of the Honourable
Member’s statement first. Far from evading the question I have def-
nitely stated that Government have no information in their possession to

L149LA A8
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show that there are masses of adulterated quinine being sold in this coun-
try but that they propose to make inquiries from Local Governments.
As regards the first, second and third suggestions made by the Honour-
able Member, they do not, as far as I understand, all refer specifically
to the question of drug adulteration. They relate to the question of the
standardisation of the preparation and to control of the sale of drugs.
As I have alrcady told the Honourable Member, we have consulted Local
Governments on this point and there is great diversity of opinion as to
what is necessary and what is desirable. All that I can say is that the
Honourable Member’s suggestion will be borne in mind when we are
coming to a decision.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Member address
the Local Governments again and point out to them the necessity and the

lI:'gﬂa.c_\' of controlling this promiscuous sale of poisons throughout the
nd ?

Mr. G. 8. Bajpai : | regret to say, Sir, that as I do not, in the light
of the information available to me and to the Government, share the view
that there is promiscuous sale of poisons in the country, I am not in a
position to give the assurance which the Honourable Member wants.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Member kindly
find out from responsible authorities, such as the medical authorities ?

Mr. G. 8. Bajpai : Well, Sir, if the Honourable Member thinks that
the only responsible authority in the country is the Honourable and
gallant. Member himself, then I confess that I have not got the benefit of
the most responsible opinion. But, on the other hand, if my Honourable
friend would concede. shall we say, some measure of authority to such
officers as the Director General of the Indian Medical Service and the
Deputy Director General of the Indian Medical Service, then I submit that.
we have had competent and considered opinion, and that the information
which I have given is based on that considered and competent opinion.
As regards the other part of the Honourable Member’s question, Sir, or
rather suggestion. T have already stated that the Government propose to
ask Local Governments for a considered report on the allegations which
have recently been made on this subject in the Press.

ARTICLE ¥ India REGARDING THE STATUTORY COMMISSION.

775. *Mr. Fazal Ibrahim Rahimtulla : Has the attention of the
Government of India been drawn to an article in the magazine, called
Lidia of July 1928, Volume E, No. 1, bearing the title ‘* Some aspects
of the Simon Commission '’ ?

The Honourable Mr. J. Crerar : The answer is in the negative.

LoAN TO THE LATE NAWAB SR SALIMULLAH OF Dacca.

776. *Mr. BSatyendra Chandra Mitra: (a) With reference to
the question No. 525 by Mr. K. C. Neogy in the Legislative Assembly on
August 29, 1927, regarding a loan to the late Nawab Sir Salimullah of
Dacca and the answer thereto, will the Government be pleased to state if
they have made an enquiry into the rate of interest at which the loan was
advanced to the Nawab of Daceca by the Government of India ?
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(b)" If so, what is the rate of interest 1 Is it higher or lower than the
rate of interest at which the Government borrow money 1

(¢) If the rate of interest is lower, how do the Government propose
to mleet. the loss of revenue to the Central Government which the said loan
involves ¢ ®

(d) What were the terms and conditions under which the loan was
advanced especially in regard to the period during which it was stipulated
that the money should be repaid ?

. (e)Isita fact that the income of the Nawab’s estate has increased
since the loan was advanced !

_(f) Is it a fact that the enhanced income of the estate is being spent
on increasing the allowance to the members of the Nawab’s family ?

(g) Is it not a fact that the administration of the Nawab’s estate has
become a costly affair ?

'(h) What steps do Government intend to take to reduce the cost of
administration of the estate ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

_(b) 3 per cent. per anuum which is lower than Government’s borrow-
Ing rate,

(¢) The loss remains at debit of Interest on Ordinary Debt.

_(d) The scheme of repayment contemplated that the loan should be
extinguished in 1952 but as a matter of fact, repayments have proceeded
in advance of the programme and it is expected that the loan will be
extinguished in 1945,

(¢). (f), (¢) and (k). From enquiries made Government have no
reason to be dissatisfied with the progress made in reducing the cost of
administration. For the rest Government do not consider it proper that the
%ri\’ate affairs of a great family should be discussed on the floor of the

ouse.

TowN INspECTORS OF PosT OFFICES IN THE UNITED PROVINCES POSTAL CIRCLE.

777. *Mr. Siddheswar 8inha : (¢} Is it a fact that the permanent
Town Inspectors of Post Offices attached to the first class head Pest Offices
in the United Provinces Postal Circle have been transferred from their
substantive appointments of Town Inspector to that of a clerk ?

(b) If so, have Government received appeals from the officials so
reverted and considered those appeals and with what result ?

The Honourable Mr. A. C. McWatters : Sir. with your permission I
shall deal together with the Honourable Member’s three questions Nos.
777. 778 and 779. As these are all connected with a subject -vhich has
been dealt with in a reply given on the 20th instant to unstarred ques-
tions by Mr. Anwar-ul-Azim and others, which Honourable Members of
the House have not yvet had an opportunity of perusing. I ask your per-
mission to read the explanatory portion o1 that reply ; it runs as follows :

I observe that these are the first of a long serics of questions by
Members of the House, arising out of the operation of orders issued by
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the Goverament of India in August gnd September 1927 and of dir inter-
pretation of these, issued with the approval of the Government of India,
by the Director-General, Posts and Telegraphs, in February 1928. These
orders related to the revision of the pay and duties of Town Inspectors
attached to first class Head Post Offices. They have resulted, in some
cases, in the displacement of some of the officials who, on the date from
which the orders originally took effect, namely, the 1st September 1927,
were the actual incumbents of the posts named. In other cases the
existing incumbents have been retained in their appointments. The
orders to which I have referred necessarily left to the heads of adminis-
trative Postal Cireles the final decision as to the application in individual
cases of ceneral principles which had been laid down. The decisions
reached have given rise to a number of representations addressed to the
Director-General and to the Government of India from different Service
Associations and individuals interested. These representations have re-
ceived the most careful consideration of the Director General whose re-
commendations are now before me and will receive my close attention

together with the various points raised by Honourable Members in these
questions.

TowN INsPECTORS OF PosT OFFICES IN THE UNITED
BeNGAL PosTaL CIRCLES.

+778. *Mr. Siddheswar 8inha : (a) Are Government aware that the
Postmasters-General of the United Provinces and the Bengal Postal Circles
have changed their orders in respect of the appointments of postal Town
Inspectors attached to the first class Head Post Offices in those Circles

confirming some and again degrading those officials from the Town
Inspectors’ appointments ¢

PROVINCES AND

(b) If so, are Government aware that the aforesaid orders were issued
by the aforesaid Postmasters-General without obtaining any report as to
their work from the immediate superior officers of the aforesaid postal
officials and that no reason was assigned for the respective order of rever-
sion from the line of postal Inspector to the line of clerk ¢

. (¢) Do the Government propose to issue any clear orders protecting the
interests of the existing incumbents who were holding such appointments
on the date of effect of the revision in accordance with the general condi-
tions of serviee ¢

(d) If so, when ! If not, why not ?

Towx INspECTORS OF PosT OFFICES IN THE BENGAL, BoMBAY AND UNITED .
Provinces PostaL CIRCLES.

1779. *Mr. S8iddheswar 8inha : (a) Is it a faet that the officials who
were removed from their substantive appointments of postal Town
‘Inspectorship were not charge-sheeted as required under the rules of the
depa'rtment in respect of the Government officials and their defences duly
‘obtained in respect of the postal Town Inspectors in the Bengal, Bombay
‘and the United Provinces Circles 1 ’

t( I’)) If so, why ?* What action, if any, has been taken by the Govern-
men . . o . )

.
e

+For answer to this question, sce answer to question No. T
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Drras™eNTAL EXAMINATION FOR PROMOTION TO THE LOWEST ‘SELECTION
GRrRADE Post IN THE PosT OFFICE.

780. *Mr, Siddheswar Sinha : («) Has the attention of the Govern-
ment been drawn to the latest G. 0. of the Director-General, Posts and
Telegraphs, relating to the departmental examination for promotion to the
lowest selection grade post in the Post Office !

(b) If so, was any report obtained as to the knmowledge of the postal
officials who attained the age of 40 regarding their knowledge of the Post
Office Manual, Volumes 1 and 2, and the Fundamental and the Supple-
mentary Rules (Accountant General’s Compilation) before the issue of the
aforesaid G. O. exempting them from appearing in the papers relating
to those books 1

(c¢) Is it a fact that the knowledge of the officials of 40 years of age
will not be tested in respect of the rules laid down in the aforesaid
boohs !

The Honourable Mr. A. O. McWatters : (a) Yes. .

(b) No.
(¢) Yes, but only in the first examination held under the new rules.

INTRODUCTION OF THE EXAMINATION POR THE LOWEST SELECTION GRADE
Posts 1N THE PosT OFFICE.

781. *Mr. S8iddheswar 8inha : (a) Is it a fact that the examination
for the lowest selection grade posts is introduced for the first time in the
Post Office ?

(b) Do the Government propose to abolish the examination for the
lowest selection grade posts in the Post Office !

(¢) If so, when may orders be expected on the subject !

(d) Is it a fact that the adoption of the same system of examination
for all the candidates for examination for promotion to the lowest selec-
tion grade is under the consideration of the Government of India !

(e) If so, when will the orders issue ?

The Honourable Mr. A. C. McWatters : (a) Yes.

{b) No.

{¢) Does not arise.

(d) If the Honourabhle Member refers to the Post and Telegraph De-
partment as a whole, the reply is in the affirmative.

(e) Orders have already issued prescribing such an examination in
the Engineering Branch, while as regards the Traffic Branch the matter
s still under consideration.

RECOGNITION BY THE AGENT OF THE EAST INDIAN RaTLWAY UNION.

782. *Mr. Varahagiri Venkata Jogiah : Are the Government aware
that the East Indian Railway Union was registered under the Trade
DUnions Act in March 1928, but that it has not been reecognised by the
Agent of the Railway up till now ¢ If so, do Government propose to
instruct the Agent to recognise the Union officially and give it all facilities
for representation of the grievances of the workers !
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Mr. A. A. L. Parsons : If the Honourable Member will let me know
to which particular union on the East Indian Railway he is referring I
will see if I can obtain the information for him.

Issux or Passzs To THE OrFricERs AND WoRKERS OF THE EasT INDIAN
' RaiLway Union.

783. *Mr. Varahagiri Venkata Jogiah : In view of the announcement
of Earl Winterton that the Government of India welcome the formation
of Trade Unions on constitutional lines, do Government propose to instruct
the Agent of the East Indian Railway to issue passes to the officers and
workers of the Union for organising the Union thoroughly according to
the Trade Unions Aet ?

Mr. A. A L. Parsons : Government consider that officers and workers
of trade unions should be allowed to utilise passes, to which they are
entitled as railway employees, for the purpose of attending to the business
of their unions, and have so instructed the Agents of State-managed Rail-
ways. They do not consider that railway authorities should give indirect
financial assistance to the unions by the grant of extra passes to railway
employees or by the grant of passes to persons who are not in railway,
service.

Mr. N. M. Joshi : May I ask whether the Government will issue
gimilar instructions to the Company-managed Railways also in the mattery

Mr. A A L. Parsons : Will the Honourable Member repeat his ques-
tion ?

Mr. N. M. Joshi : May I ask whether Government will be prepared to
issue similar instructions to the Company-managed Railways !

Mr. A. A L Parsons: It is not a matter on which we can issue
instructions to Company-managed Railways, Sir, but they are already
aware of the views of Government.

ENGAGEMENT OF A CONTRACTOR TO PAY THE SALARIES TO THE STAFF EMPLOY-
ED ON THE EAST INDIAN RAILwaAY.

784. *Mr. Varahagiri Venkata Jogish : (a) Is it a fact that the East
Indian Railway authorities are contemplating to abolish the Pay Depart-
ment of the East Indian Railway and to engage a contractor for payment
of salaries to the staff all over the line ! If so, will Government please
state reasons for the proposed arrangement ?

(b) Is it a fact that on the Oudh and Rohilkhand Railway the con-
tract system was abolished and the work was undertaken by the depart-
ment for efficiency and with a view to remove the irregularities in pay-
ment by. contractors, and that there was a saving of Rs. 16,000 last year ?
If so, will the Government be pleased to state why the East Indian Rail-
‘way authorities want to re-introduce the contract system ?

(¢) Will Qovemmen_t be pleased to state how the staff of the Pay
Department will be provided for if the Pay Department is abolished ¢

. Mr. A. A L Parsons : (a) The question is at present under considers-
tion and it is proposed to call for tenders. If the contract system is found
on the whole cheaper, it will be adopted.
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(b)y After the Oudh and Rohilkhand Railway wal amalgamated with
the East Indian Railway the system of departmental working that obtain-
ed on the latter was introduced on the former. 1t is understood that this
resulted in a saving of cost.

(¢) The question will be carefully considered if it is decided to abolish
the Pay Department. A good portion of the staff would no doubt conti-
nue to be employed on their present duties under any person or firm to
whom the contract might be given.

. Mr, President : Order, order. The rule of the House is that the
Honourable Member must rise from his seat and put the question.

EyzcTMENT FROM THEIR QUARTERS Or THE WoORKERS OoF THE ONDAL WoREe
80P, EasT IND1AN RarLwaY.

785. *Mr. Varahagiri Venkats Jogiah : (a) Are Government aware thas
the Agent served the workers of Ondal Workshop who struck work in
sympathy with the workmen of Lillooah with a notice to vacate their quarters
within twenty-four hours ! Are Government aware that owners of dwel-
ling houses are required to serve their tenants at least with a month’s
notice to vacate their lrouses, and no tenant can be ejected by foree by the
executive officers without the sanction of the civil court ¥ Will Govern-
ment please state what action they propose to take against the Agent for
issuing such illegal notices !

(b) Are Government aware that twenty-four hours after the Ondal
workers had been served with a notice to vacate the quarters, the Distriet
Magistrate of Burdwan ecame to Ondal in a special train with' the police
officers of Asansol and about one hundred armed police, and foreibly broke
the padlocks attached to the doors of the guarters in the absence of most -
of the occupants and threw away all their properties on the street during
heavy rains with the result that all their properties were drenched and
spoiled ¥ Are Government aware that in some cases the workmen were
foreibly turned out of their quarters with their wives and children during
heavy rains at night ! If the Government have no information, will they
be pleased {o enquire into these matters and take necessary action against the
Magistrate for his illegal actions !

(¢) Will Government be pleased to state under whose instructions the
Magistrate came to Ondal to compel the workers to vacate their quarters
with the aid of the armed police ?

(d) Will Government please state who paid the expenses in con-
nection with the running of the special train for taking the Magistrate and
the police from Asansol to Ondal and back t

Mr. A. A L. Parsons : (a¢) Threc days’ notice, and not 24 hours as
stated in the Ilonourable Member’s question, was given to the strikers
to resume duty and of the fact that, if they did not do so, they will be
made to vacate their quarters. The action of the Agent is in accordance
with section 138 of the Indian Railways Act, and it was not illegal.

_(b), (¢) and (d). Government have not received any informatiom
which suggests that there is any truth in the allegations made by the
Honourable Member. '

Mr. Varabagiri Venkata Jogiah : Will Government be pleased to
enquire whether the statements made in parts (b), (¢) ard (d) of the
question are correct ! R T

r
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- Mir. A A. L. Parsons : If the Honourable Member will put me in
possession of information justifying the allegations, which no doubt he
himself possossed before putting the question, I shall be prepared to make
£nquiries.

T Mr. N. M. Joshi : May I ask, Sir, whether the Government of India
have consulted their legal adviser as to the legality of the Railway Aect

being applied to the workers in workshops as regards the vacation of their
quarters ?

Mr. A. A. L. Parsons : So far as I am aware, Sir, the Agent of the
East Indian Railway made no enquiries, but the terms of that section
#f the Act are perfectly clear.

Mr. N. M. Joshi : What is the justification for applying the Railway
Act to the workers in the railway workshops 1

Mr. A. A. L. Parsons : It is, Sir, the law of the land ; and it is parti-

ealarly for this type of case that that particular provision in the Act was
#nacted.

: Mr. N. M. Joshi : May I ask whether Government cannot state what
_the justification for that law is 1. : ‘

. Mr. A. A. L. Parsons : Certainly not, Sir, in the course of question
and answer on the floor of this House.

ALLEGED HARASSMENT BY THE DISTRICT MAGISTRATE OF BURDWAN AND THE
PoLICE oF THER STRIKERS AT ASANSOL, EAST INDIAN RAlLWAY.

786. *Mr. Varahagiri Venkata Jogiah : (a) Are the Government
sware that when the workers of Asansol struck work and commenced peace-
fui picketing, the District Magistrate of Burdwan accompanied by the
officials of the Railway stopped the picketing by force ¥ If not, will the
Government be pleased to enquire and give an answer to this query !

(b) Is it a fact that a worker was assaulted by a railway official
‘during the picketing in the presence of the Magistrate, and that although
the matter was brought to his notice he took no action ¢ If Government
are not aware of this, will they find out and give an answer ¢

(¢) Are the Government aware that at dead of night the railway
officials at Asansol accompanied by the District Magistrate of Burdwan and
‘the police used to visit the-busfee every night during the early stage of
the strike and tried to force the strikers to return to work against their
<consent ! '

(d) Wil Government please state what action they propose to

teke against the Magistrate for his attempt to break the strike at Asansol
‘with the aid of the railway officials by force ¢

(e) Isit a fact that a telegram was sent by the General Secretary of
the East Indian Railway Union to His Excellency the Governor of Bengal
_protesting against the highhandedness of the Magistrate and the police ¢
It so, will Government be pleased to state what action was taken by the

Government of Bengal to stop the harassment of the strikers by the police
‘and the magistrate 7 : R : X

() TIs it a fact that in spite of the assurance of thev.A.gent that there
wonld be no victimisation after the settlement of the strike a large number
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&f ‘workers at Lilleoah, Howrah, Asansol and Ondal have not been allowed to

resume duties by the subordinate officers 1 If so, do Government propose
to instruct the Agent to see that all workers are allowed to return to work
at every station without further delay ? '

Mr. A. A. L. Parsons : (a) to (¢). Government have no information,
‘but enquiries will be made.

(f) No. The Agent has agreed to re-engage men dismissed at
Asansol and Ondal as vacancies occur, and nearly 400 out of about 650
have already been so re-engaged. .

D'¥8M188AL oF 54 WORKMEN EMPLOYED IN THE WORKSHOPS AT LILLOOAH,
East INDIAN RATLWAY.

787. *Mr. Varahagiri Venkata Jogiah : Is it a fact that 54 workmen
at Lillooah have been dismissed from service on the report of a Foreman
that they took a leading part in a disturbance in the workshop 1 Is it a
fact that one of these men was subsequently found to be absent from duty
o1 the day of the occurrence but that an attempt was made to mark him
present on that day 1 Are Government aware that these men were disliked
by the workshop officials because they gave evidence in a bribery case
against some officers ! Do Government propose to instruct the Agent to
cancel the dismissal of these men so that there may not be any cause for
unrest in the workshops 1

Mr. A A L Parsons : 54 workmen, who were mainly responsible for
the disturbance in the workshops which led to the closing of the shops
on the 31st July 1928, were dismissed after the Deputy Chief Mechanical
Ernzineer had personally satisfied himself that they were so responsible,
and not on the report of a Foreman. Goverpyment have received no
1eport that any of these men were found absent from duty, and the reason
for their dismissal is that which I have given, and not that suggested in
the Honourable Member’s question.

Loss 8USTAINED BY THE EAST INDIAN RAILWAY ON ACCOUNT OF THE LoCK-
OUT AT LiLLOOAH, ETC.

788. *Mr. Varahagiri Venkata Jogiah : Will Government please state
the amount of loss sustained by the railway authorities on account of the
lock-out at Lillooah. and strikes at Howrah, Ondal and Asansol for (1) sus-
pension of work and (2) payment of wages to temporary hands engaged
during the strike ?

Mr. A. A. L. Parsons : I would refer the Honourable Member to the
reply which I have already given to Mr. Joshi’s question No. 270 on the
4th September 1928. I have no reason to believe that any appreciable
loss was sustained.

-'IAY or “ A" Crass TioxkeT CoLLECTORS ON THE EasT INDIAN RArLway.

. T89. *Mr. Varahagiri Venkata Jogiah : Is it a fact that under Resolu-
tions 412-13 of the official meeting of the East Indian Railway in 1926-27, the
geale of pay of ‘¢ A ' class Ticket Collectors was raised from Rs. 90 to

."1%0 ¥ Tf s, will Government please state jf the pay of these Ticket
Collectors in all the divisions of the Railway has been traised accordingly ¢
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If not, do Government propose to instruct the Agent to take necessary action
at an early date ? ‘

Mr. A. A L. Parsons : We have no information, but I will _make
enquiries and let the Honourable Member know what the position 1s.

RepucTION OF A TicRET COLLECTOR EMPLOYED AT PATNA JUNCTION, EasT
INDIAN RaILwWAY.

790. *Mr. Varahagiri Venkata Jogiah : (s) Has the attention of the
Government been drawn to the editorial note published in the Maedoor
dated the 29th February 1928, regarding the punishment inflicted on a
ticket collector at Patna Junction who detected that a responsible railway
employee was travelling without tickets ¥ If so, will Government please
state what action has been taken to realise the tax-payer’s money due from.
the said railway employee ?

(b) Is it a fact that under the existing rules of the East Indiaw
Railway the ticket -collectors are not authorised to hand over raﬂyay
employees to the police for travelling without tickets, but they are reqplred
to report the matter to the higher auhorities for departmental action !
Are Government aware that in this case the ticket collector of Patna
Junction duly reported the matter to the Divisional Superintendent, t!ut
it was dealt with by the Staff Superintendent who had no concern with
this commereial case and, with a view to condone the said railway employee

who worked directly under the Staff Superintendent, the ticket collector
was reduced in pay !

(c) Are the Government aware that the East Indian Railway Unionr
represented the matter to the Divisional Superintendent as well as to the
Agent through their own official organ Mazdoor as well as by letters fully
explaining the impropriety of the punishment inflicted on a dutiful
worker but no reply was given to the Union * If the answer be in the
affirmative, do Government proppse to instruct the Agent to cancel the
punishment wrongly inflicted on a man who did his duty as a loyal
servant of the Railway ¢ If the Government are not aware of this, do
they propose to enquire and aceord justice to the ticket collector ?

Mr. A . A L. Parsons : (a) Government have not seen the note men-
tioned.

(b) and (c). Government have no knowledge of the facts and have
no reason to believe that the Agent, to whom it appears the matter was
referred, has not been able to deal with the matter adequately.

ALLEGATIONS AGAINST MR. ABSELL, A JUNIOR OFFICER IN THE DINAPUR
DrvisioN or THE EAsT INDIAN RAILWAY.

791. *Mr. Varahagiri Venkata Jogiah : (a) Is it a fact that one Mr.
Abeell, a temporary junior officer in the Dinapur Division, punishes the
staff with heavy fines for trifling mistakes ¢ If so, will Government please
lay on the table a statement showing the amount of fines inflicted on the
workers by this temporary officer during the year 1927-28 ¢ 1f the Gov-

ernment have no information, do they propose to find it out and give
the information required ? .
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(b) Is it a fact that this junior officer has made very bad remarks on
the personal files of the workers for trifling mistakes ! Is it also a fact
that the treatment by this temporary officer of the office staff is un-
gentlemanly !

(c) Is it a fact that in connection with the derailment at Pandarak
Station this officer was sent by the Transportation Superintendent of Dina-
pur to make necessary arrangements, but he did not proceed to the place
of accident ¥ Was the Punjab Mail detained at the station for about 12
hours ! Was it due to the fact that the officer did not proceed to the

lace of accident as directed by the Transportatiop Superintendent at
B‘i.ntpnr t 1If so, will Government please state what action they propose to
take against this officer for such neglect of duty which caused considerable
inconvenience to the passengers of the Punjab Mail ¢

Mr. A. A. L. Parsons : Government have no information, and regret
that they are not prepared to make enquiries in the matter with which -
the Agent is competent to deal. They will, however, send a copy of
the Honourable Member’s question to the Agent for his information.

‘

PBOMOTION oF INDIAXN WORKERS WHO HAVE PASSED EXAMINATIONS FROM THE
TrAINING ScHOOL AT CHANDAUSI.

792. *Mr. Varahagiri Venkata Jogiah : Will Government please state
if all the Indian workers who passed examinations from the Chandausi
Training School have been appointed to suitable posts in the higher
grade * If not, do Government propose to take steps for the appointment
of these qualified men to higher posts at an early date ?

Mr. A. A L. Parsons : There is, I think, a misapprehension as to the
purposes of the Chandausi Training School. The completion of a course
at this school and the passing of an examination at the close of the course
gives no employee any claim to promotion to a higher post though he may
be required to go through the courfe before becoming eligible for pro-
motion. I am glad of the opportunity which the Honourable Member’s
question has afforded me of removing this misapprehension if it exists.

NUMBER OF INDIAN TRANSPORTATION INSPECTORS, COMMERCIAL INSPECTORS,
S ETC., ON THE East INDIAN RamLwavy.

. T93. *Mr. Varahagiri Venkata Jogiah : Will Government please. state
the number of Indian Transportation Inspectors, Commercial Inspectors,
Goods Inspectors, Audit Inspectors, P.-W. Inspectors, and Running Shed
Foremen on the East Indian Railway

Mr. A. A. L. Parsons : Government regret that for reasons which
have previously been explained, they are not prepared to give the figures
of communal representation in individual offices or branches of railway
service.

Mr, Varahagiri Venkata Jogiah : May I ask whether the figures are
not given in every other Department ?

. Mr. A. A L Parsons: That is hardly a question that I can answer.
But the reason why in the Railway Department we do not consider it
desirable to give figures other than those we publish in our annual report
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have been made elear to the House. The position is that in our Depart-

ment we do give & large number of figures of communal representation
in the Administration Report.

Pandit Hirday Nath Kunzru : How does the Honourable Member

treat this as a question asking for communal representation in the various-
services ?

Mr. A. A L. Parsons : I understood that the Honourable Membex
wished to know the number of Transportation Inspectors who were
Irdians rather than Europeans.and Anglo-Indians. If I am incorreet, I

shall be glad to supply the Honourable Member with the information he
does want.

Mr. Lalchand Navalrai : Is it because there is a certain amount of
communal monopoly in all these services ?

Mr. A. A L. Parsons : No, Sir, I have already given the reason.

Mr. Lalchand Navalrai : Is it a fact that Anglo-Indians have most
of the posts ?

Mr. A. A. L. Parsons : Without calling for figures, which I have no
done. I cannot say definitely whether this is a fact.

Mr. Gaya Prasad 8Singh : May I know why Government decline to-
give the figures ?

Mr. A. A L. Parsons : I have explained that very often to the House,

and I do not think it necessary to make an explanation again. It is
not desirable in the interests of the work of these branches.

Pandit Hirday Nath Kunzru : May I remind the Honourable Member
that every other Department answers questions of a similar nature ?

Mr. A. A. L. Parsons : There are few if any other departments which
deal with so large a number of emplcyees, and we have to be careful
that we do not create communal feeling among our employees by giving
information of this kind in public. We have done our best to meet the
wishes of the House by giving statistics in the form we do in the Adminie-
tration Report, and this we did after taking the advice of the Centrak
Advisory Council as to the details-it was desirable to give.

Mr. Gaya Prasad Singh : Are not Indian tax-payers entitled to know
bow many of their countrymen are employed on the Railways {

Mr. A. A. L. Parsons : No, Sir, not if it is not in the interests of the
tax-payers.

Pandit Hirday Nath Kunzru : Does the Honourable Member deslime-
to give information, because there is much more racial discrimination in
Railways than in other Departments ! .

Mr. A. A. L. Parsons : No, Sir.

ProMoTION TO THE HIGHER GRADES OF INDIAN STATION MASTERS.

794. *Mr. Varahagiri Venkata Jogiah : Will Government be plessed to
state if any Indian station master has been promoted to the higher grade in
eonnection with the arrangements made for the appoimtment of the statiom
master of Patna Junetion due to the untimely death of the permanent
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station master at the station ! If not, will . Government :please’ -state,
reasons | ¢ : .

Mr. A. A L Parsons: Government have no information. The
promotions - of station masters rest with the local railway -authorities
and Government are not prepared to interfere in the matter.: - -

StatioN MasTER oF ParNa Juncrioy, East Ivpun Ramnway. -...

795. *Mr. Varehagiri Venkata Jogigh : Is it a fact that the man who
has been selected for the post of station master at Patna Junction ‘wds re-
moved from the station a few months ago fer unsatisfagiory working and
was transferred to Mokameh where the merchants protested against his ap-
pointment ? :

Mr. A. A L Parsons : Government have no information. This
is a matter which the Agent is fully competent to deal with.

Case or Mr. NoN1TosH MUKHERJI, LATE A RELIEVING STATION MASTEE.
oF THE Howram DrvisioN, East INpaw RaiLway.

796. *Mr. Varahagiri Venkata Jogiah : Is it a fact thui the pay of
one Mr. Nonitosh Mukherji, a relieving station master of the Howrah
Division, was reduced from Rs. 55 to Rs. 51 on the report of a Transporta-
tion Inspector for alleged insubordinate behaviour without any enquiry ?
Is it a fact that on appeal against such wrongful reduction of pay the
Divisional Superintendent of -Howrah held that Mukherji had been very
leniently dealt with and that the orders passed should stand ! 1Is it a
fact that shortly after the man was transferred to another station for
the same alleged offence, but when he appealed against this double punish-
ment and prayed for an enquiry, he was called by the Divisional Superin-
tendent of Howrah and diseharged from service’? Is it a faet that the
East Indian Railway Union represented this case to the Agent but the
latter did not give any reply ! If so, will Government please state why
no enquiry was held about the alleged insubordinate behaviour of the:
man to another subordinate employee, and why no opportunity was given
to him to submit his explanation ! In view of the severity of the punish-
ment inflicted on the man, do Government propose to make an enquiry
and reinstate the man ? ‘

Mr. A A. L. Parsons : Government have no information, and are
not prepared to interfere in a matter with which the Agent is eom-
petent to deal as the final authority, and to which his attentiom has
apparently already beem drawm. ’

Mr. Gaya Prasad Singh: May I kmow why this dense ignoranse

on tl;e part of the Government of matters which relate to public inter-
.
Mr. President : Order, order. 3

Mr. Ram Narsyan Singh : Before I put my question, Sir, T wish
to bring to your notice that some important portions of this question
have been omitted without any intimation to me. I do not know, Sir,
Whether these portions have been disallowed by the President & emitted
by some friend of Mr. Courtney Terrell in the office. :
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. Mr. President (after calling upon Secretary) : Some parts have
been disallowed, but intimation was not given to the Honourable Mem-
ber. Do you wish tp put your question !

Mr. Ram Narayan 8ingh : I put my question, Sir, but I trust that
the office will be taken to task for this. No. 797. ‘

RmMarks Mape BY MR. Justrok CourrNEy TERRELL, CHIEF JUSTICE OF

THE PaTNA HicE CoURT, AGAINST BABU JAGAT NARAYAN Larr, MA,
LLB., ML.C.

797. *Mr. RBam Narayan 8ingh : (a) Has the attention of the Govern-
‘ment been drawn to the following remarks made by Mr. Courtney Terrell,
Chief Justice of the Patna High Court, against Babu Jagat Narayan Lall,
MA., LLB., ML.C, in his judgment in the case against the said Bihar
leader under section 124-A 1. P. C. and reproduced by the Searchlight
of Patna on Friday, the 27th July 1928 :

(s) *‘ The subject of the charge is a silly little article in an in-
significant little paper written by a silly noisy little man
L L L ] [ ) 2

(#) ““ It is, in short, a biological product and is not the result of
political conditions. ™’

(s1) ““...... and I have no doubt myself from the tone of the
article that that was the intention of this foolish writer. "’

(b) Are Government aware of the facts that strong and voluminous
waves of public resentment and indignation at the above remarks of Mr.

Courtney Terrell have been passing throughout the length and breadth of
this eountry ?

The Honourable Mr. J. Crerar : I have nothing to add to the replies
which I gave to Mr. Gaya Prasad Singh’s question on the 8th instant
and the supplementary questions.

Mr. Amar Nath Dutt: May I know how long this silly little
Judge has been on the Bench !

Mr. President : Order, order. The Honourable Member is not
entitled to use such language in this Chamber.

* Mr. Ram Narayan 8ingh: May I know if the Government are

prepared to provide us with any remedy against the tyranny of High
Court Judges.

The Honourable Mr. J. Crerar : The Government of Indiz; cannot,

as I have already explained, interfere with or condemn a Judge of the
High Court in the discharge of his official duties.

Mr. Ram Narayan 8ingh : May I take it, Sir, that the people have
.@f? got absolutely no remedy whatsoever against the tyranny of High
) Court Judges ?

Mr. Amar Nath Dutt : Will the Honourable Member kindly in-
form me whether Mr. Justice Terrell had anything to do with the
legal profession before he was appointed Chief Justice ?

Mr. B. Das: May I enquire if the Honourable Member is in agree-
ment with these dialeetical writings of Chief Justice Mr. Terrell and
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if he holds them as beautiful, charming and elassifal samples of English
language and as models £or other High Court J:,udfe,s t T

1798% to 800*.

ABOLITION OF SUPERIOR POSTS CONSEQUENT ON RETRENCHMENTS IN THE
WorksHOPS ON THE BENGAL NaGgrUurR RaiLway, TBE East IwDAN
RarLway, Erc.

801, *Rao Bahadur M. O. Rajah : Will the Government be pleased
to state whether and, if so, how many, higher posts have been abolished
consequent on the retretchment of the men in the workshops on the Bengal
Nagpur Railway, East Indian Railway, Great Indian Peninsular Railway
and South Indian Railway !

Mr. A. A L Parsons: No superior posts have been abolished.

GRANT oF TECHENICAL Pay TO INDIAN OFFICERS OF THE MADRAS AND SOUTH-
ERN MAHRATTA RaiLway.

802. *Rao Bahadur M. O. Rajah : (a) Is i% a fact that the Home
Board of the Madras and Southern Mahratta Railway. directed the grant
_of the technical pay of Rs. 75 to all Indian officers irrespective of European
training ? .

(b) Isit a fact that this technieal pay has not been given to the Indian
officers for the last three years ! ' ‘
. (¢) If the answer to the above is in the affirmative, do Government
propose to direct the Agent to award the same with retrospective effect t

Mr. A. A. L. Parsons : 1 am making enquiries from the Agent of
the Madras and Southern Mahratta Railway and will let the Honour-
able Member know the result. .

AcciDENT AT CHETPET ON THE SoUTE INDIAN RamLway.

803. *Rao Bahadur M. O. Rajah : Was the Chetpet accident whicir
took place on the South Indian Railway in 1927 found to pe the resukt
of the wrong locking of points t If so, will the Government be pleased
to state if any compensation has been paid to the injured persons in that
accident ! ’

Mr. A. A L. Parsons : The answer to the first part of the question:
is in the affirmative ; to the seecond that so far as Government is
aware, no compensation has been paid ; in fact, the Senior Govern-
ment Inspector of Railways reported that only one passenger was
slightly injured, and he absconded because he was travelling without
a ticket.

AssocIATION oF THE PusLic wITH ENQUYIRIES INTO RaArLway DisasTers.

804. *Rao Bahadur M. C. Btjgh: (¢) In view of the frequency of
_raillway disasters in this country, will the Government be pleased to state
if they propose to revise the rules as to enquiries into such disasters so as
to provide for the association of the public in such enquiries ¢

tFor these questions, see at the end of the list of starred questions for the day.
L149LA B
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(b) Are Governmhent aware that the departmental enquiries are very
unsatisfactory and da Hot satisfy the public, and that an epen magisterial
enquiry or an enquiry by a Committee in which the public will be repre-
sented with power to make recommendations for the prevention of such

accidents in future. is what is urgently required in cases of serious
disasters

Mr. A A L Parsons: (a) and (b). I would invite the attention
of the Honourable Member to the reply given by the Honourable the

Railway Member to Mr. Ghuznavi’s question No. 488 on the 11th of
September.

REJECTION BY THE GOVERNMENT OF INDIA OF CERTAIN PROPOSALS MADE
BY THE AUDITOR (GENERAL.

805. *Mr. Ghanshyam Das Birla : (i) Is it a fact that

(a) some of the proposals of the Auditor General have recently
been rejected by the Government of India : i
() that the Auditor General holds such rejection is bound to
hamper the’efficiency of audit : and
(c) that he has raised the issue in his letter to the Finance Depart-
ment asking them to forward to the Secretary of State the
Appropriation Accounts for the year 1926-27 .with the
reports of the Audit Officers thereon 1
(¢¢) Will the Government be pleased to lay on the table a copy of

the representation, if any, made by the Auditor General to the Secretary
of State for India in this connection ?

The Honourable 8ir Bhupendra Nath Mitra : (i) The reply is in
the affirmative.

(#t) The letter is a very voluminous document which it would not
be convenient to lay on the table of the House. Moreover, it would
hardly be appropriate to do so, as the particular matter included in the
letter, to which reference has been made by the Honourable Member,
is under discussion between the Government of India and the Seeretary
of State. The letter has been seen by members of the Public Accounts
Committee and if the Honourable Member also wishes to see it I will ask
the Financial Secretary to show it to him.

MeMbe<RESHIP OF THE BENGAL CHAMBER OF COMMERCE OF THE EasT INDLAN

RarLway, THE EEASTERN BENGAL RarLway AND THE Carcurra Port
TrusT.

806. *Mr. Ghanshyam Das Birla : (a) Is it a fact that the East
Indian Railway, the Eastern Bengal Railway and the Calcutta Port Trust
are members of the Bengal Chamber of Commerce !

(b) If the answer be in the affirmative, will the Government be
pleased to state if they see nothing wrong or improper in State Depart-
ments or concerns being members of a Chamber of private commercial
interests ? )

Mr. A A L Parsons: (a6) Yes.

(b) So far as the East Indian and Eastern Bengal Railwg,ys are
concerned, the Honourable Member is referred to the reply given to
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Mr. Neogy’s question No. 508 in this Housé ‘¢n'the 12th September
1928. I would point out that the Calcutta Port Commissioners are’ not
a State Department or concern but the questitn of their being & mem-
ber of the Bengal Chamber of Commerce is under examination.”

TAMPERING WITH THE TRAIN OF THE GOVERNOR or MaDrAs pumimwe His
ExoeLLENCY’S ToUR IN THE BELLARY DistrIOT. §

807. *Mr. Ghanshyam Das Birla : (¢) Has the attention of the Gov-
ernment of India in the Publicity Department been drawn to the
prominence given under the headline ‘‘Lord and Lady Goschen’s train
fired ’’ in the London Daily Madl on or about July 24th, 1928, to the
following statement cabled by its Madras Correspondent :

‘‘A train conveyipg the Governor of Madras, Lord Goschen, Lady
Goschen, and Government House Officials, while touring
the Bellary District, last week, caught fire owing to the
automatic greasing of the wheels failing. Officers consider
that the system had been tampered with ’’ ¢

(b) Was a similar statement made in the Indian Press at the time
and were the facts as alleged in the cable to the Daily Madl ¢

(¢) If the statement was unfounded, did the Director of Public In.
formation take steps to have its contradiction published in the English
papers and, if so, what ¢ .

The Homourable Mr. J. Orerar : (a) The report had not previously
come to the notice of Government.

(b) Government have seen no similar statement in the Indian
Press. ’
(¢) No.

Czss PAID TO THE HazariBage DistricT BoARD BY Rarnway CoLLIERIRS
SITUATED IN THAT DiIsTRICT.

808. *Mr. Ram Narayan 8ingh : Will the Government be pleased to

state the following :

(¢) The number and the names of all the Government railway
collieries (coal mines) lyihg in the whole of the Hazaribagh
Distriet (Central India coal fields) :

(b) The amount of coal raised every year separately from each
coal mine and for the past 10 years :

(¢) The total amount of cess paid each year to the Hazaribagh Dis-
trict Board by these collieries for the past 10 years : and

(@) Reasons, if any, for any variation in the amount of cess thus
paid { '

Mr. A A- L Parsons: (a) and (b). The Honourable Member
will find the information he requires in Volume II.of the Reports by
the Railway Board on Indian Railways.

(¢) and (d). The Railway Board have no information but are
seeing if they can obtain it for the Honourable Member.

L149LA B2
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MzTEOD OF mwmrmm.Nn ProrFiTs ON CoAL RASSED IN GOVERNMENT
S CoLLIERIES.

- o

800. *Mr. Ram Narayan Singh : Is it not a fact that the whole amount
of coal raised from these Government collieries is consumed by the Gov-
erntnent Railways ! If so, what is the method, or procedure of calculat-

the net profit in this coal raising business and by whom is this
ulation done ?

% Mr. . A A L Parsons: The answer to the first part of the
question is in the affirmative. The accounts are kept by the Auditor of
Railway Colleries. I am affraid it is impossible for me to explain in
detail on the floor of this House, the present method of calculating the
profit, but I will explain it to the Honourable Member, if he will call at
my office.

‘Harr or T™eE Boueay Mars at Koparma oN TaE Easr INDiaN RamLway.

810. *Mr. Ram Narayan Bingh : Are the Government aware of the
fact that railway passengers from and to the Kodarma Station (East
1ndian Railway) have beea greatly inconvenienced owing to a recent order

_preventing the Bombay mail from stopping at Kodarma and, if so, do
they proposed to direct the authority concerned immediately to arrange

" the railway time-table so as to allow the said mail train to stop at Kodarma
too ?

Mr. A A L Parsons: I would refer the Honourable Member to
the reply given to his starred question No. 555 on the 29th of August
1927. As was then promised, the matter was referred to the Agent of
the Railway, and it was decided that it was not desirable to stop the
Bombay Mail at this particular station. From a perusal of the time-
table it appears that the town is well served for journeys to and from
Calcutte by the Dehra Dun and Agra Expresses.

CoxNsTRrUCTION OF RAlLwaY LINES FROM BARKAXHANA TO RANCHI, BaAREaA-
KHANA TO DarroNGaNs aND Hazarieacas Roap 8tavion 10 Hazammeacn

811. *Mr Ram Narayan Singh : Will the Government be pleased to
state the progress made with regard to their proposals to construct the fol-
lowing railway lines :

(a) Barkakhana to Ranchi ;
«b) Barkakhana to Daltonganj ;
(¢) Hazaribagh Road station, to Hazaribagh Town ?

Mr. A. A. L. Parsons : (a) The project from Barkakhana to Ranchi
has been abandoned as urnremunerative.

(b) 9/10ths of the line from Barkakhana to Daltonganj  has now
heen completed and the probable date of opening is the 31st of Deecem-
ber next.

(¢) A traffic survey of the Hazaribagh Road station to Hazari-
bagh town has recently been sanctioned. -
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Ravision or THE Pay or Town InsPECTORS OF m ‘Crass Heap Pos'r
Orrices IN INDIA. '

812. *Maulvi Bayyid Murtuza Saheb Bahadur : Will the Gov
be pleased to say whether the Government Orders 11 P. T. E., dated the Sth
August 1927, relate to,—

(a) the revision of the pay of the 85 Town Inspectors attached to ;he
first class Head Post Offices in India, ’
or (b) the extra sanction of the 85 selection grade posts in M general:
line for clerks, :
or (c¢) the additional sanction of 85 posts in the line of sub-divisional
inspectors and the Superintendents’ head clerks ?,
The Honourable Mr, A. 0. M®Watters : The Honourable Member
is referred to the answer given‘’by me just now to questions Nos. 777
to 779 asked by Mr. S8iddheswar Sinha.

UTILISATION BY GOVERNMENT OF THE SERVICES oF MR. RicE, PORMERLY OF
THE Pioneer.

813. *Mr. B. Das : (a) Do Government utilise the services of Mr. Rice,
formerly of the Pioneer and now the Editor of the Fauji Akhbar, in any
capacity and, if so, what ?

(b) If the answer to (a) be in the affirmative, will Government be
pleased to state the salary he draws for the services rendered by him ?

Mr. G. M Young: (6) The gentleman referred to is mnot the
Editor of the Faujs Akhbar, as stated by the Honourable Member, and there
has never been any intention of appointing him to the post, which is
always held by a military officer. Nor are his services utilised by
Government in any other capacity.

(b) Does net arise.

PusiicaTioN or THE REPORT or THE Roaps DxverLorMExT CoMMITTEE

814. *Mr. B. Das: (a) Will Government be pleased to state
when they intend to publish the Report of the Roads Development Com-
mittee ! °

(b) What are the reasons that have caused délay in the publication of -
this Report 1

The Honourable 8ir George Rainy : The Report has not yet been
received by the Government of India.

(1) Recrurruent BY THE PuBLIc SERVICE COMMISSION FOB THE SERVICES OF
Porr TrUsTS.

(2) InpDramgaTION OF THB BERVICES OF PoRrT TARUSTS.

815. *Mr B. Das: (a) Will Government be pleased to state
if they intend to bring in the reernitment of saperior and inferior staff
of the different Port Trusts in India by a system of examination under the
Puolie Service Commission ?
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{b) Is it not a fact that European officers in the Port Trusts are allowed
Lee concessions ! :

% (c) If the answer to (b) be in the affirmative, will Government be
pleased to state if these Port Trusts have agreed to accept the principle of
Indianisation in the higher services {

L i

: .(d) If the reply to (c) be in the affirmative, will Government be pleased
tc state the pcrcentage of Indianisation in the higher services that these
Port Trusts have agreed to !

. The Honourable 8ir George Rainy : (@) No. Under the various
ort Acts the Boards of Trustees have statutory powers to appoint
their own staff.

(b) The recommendations of the Royal Commission on the
Superior Civil Services in India did not extend to Port Trust
Services, but Port Trusts have granted free passage concessions to their
European servants, and the Rangoon Port Commissioners have granted
overseas pay also.

(¢) They have stated that they are in sympathy with the policy of
Indianising the higher grades of their services.

(d) No percentage has been agreed to.

RECRUITMENT THROUGH THE PuBLIC SERVICE CoMMISSION OF THE CLERICAL
Starror THE Ramnway Boarbp.

816. *Mr. B. Das: (¢) Will Government be pleased to state
if it is not a fact that the recruitment to the Secretariat staff of the Railway
Board is at present done by the Secretary of the Railway Board !

(b) Is it not a fact that reeruitment to subordinate and superior staff
of all other Departments of the Secretariat is at present done by the
Public Serviee Commission ¢

(¢) Is it not also a fact that all the subordinate staff of the Army Sec-
retariat is at present recruited through the Public Service Commission ?

(d) Will Government be pleased to state what are the reasons that have
delayed so far the transfer of recruitment of the Secretariat staff of the
Railway Board to the Public Service Commission ?

Mr A A L. Parsons: (a) Yes.

(b) Reecruitment to the subordinate staff of Secretariat Depart-
ments other than the Railway Department is with certain exceptions
made through the Public Service Commission but not recruitment to
the superior staff.

(¢) Recruitment for all the subordinate staff employed in normal
secretariat grades is made through the Public Serviee Commission.

(d) Owing to the specialised and technical nature of the clerical

. work in their office, the Railway Board have been authorised to reeruit .
their clerks from railways and other suitable sources.

PerMANENT RETENTION IN CrviL EMPLOY OF I. M. 8. OFFICERS TRANSFERRED
TEMPORARILY FROM THE MILITARY TO THE CIVIL SIDE, ETC.

817. *Lieutenant-Colonel H. A. J. Gidney : (s) (a) With reference to
paragraph 8 of the Secretary of State for India’s communiqué, dated
Simla, the 10th May 1928, regarding the future of the I. M. 8., will
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‘

Government be pleased to state whether reservation of ‘‘ existing rights ™’
of the surplus of I. M. 8. officers resulting from the operation of this
seheme refers only to I. M. 8. officers in permanent civil employment an¢
excludes those temporarily employed in such civil capacity ?

(b) What is meant by and included in the words ‘* existing rights ”1~

(c) If the answer to the latter part of (a) be in the affirmative, will
Government be pleased to state whether these surplus officers will be
reverted to military duty or not ?

(1) How many years after the introduction of this scheme will the
position be reviewed by Government with a view to increasing or decreasmg’
these safeguards ¢

Mr. G. 8. Bajpai : (§) With your permission, Sir, I shall answer
part (b) of the question first. The words ‘‘ existing rights >’ are used
in- the ordinary sense, that is to say, rights which the officers concerned
enjoyed at the time of announcement of the reorganisation scheme. In
particular the preservation of existing rights includes the retention of
prospects equu alent to these afforded by the rules made by the Secre-
tary of State in 1923.

(a) and(¢) I. M. S. officers transferred temporarily from the military
to the civil side have no right to permanent retention in civil employ. If
they are not required to fill the posts reserved for officers of the I. M. S,
the Government of India cannot compel Local Governments to find employ-
ment for them. They will be reverted to military. duty unless they can be
employed on the civil side elsewhere.

(4##) There is no intention to review the position periodically.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Membe*
kmdly inform the House with reference to his reply to part (i) of the yues-
tion whether in the case of a permanent Civil Surgeon officiating, say, as
First Surgeon or Second Surgeon of a hospital when this reorganisation
scheme of the Secretary of State was introduced, the permanent incumbent
being on leave, it would be considered that he (the officiating Surgeon) hgd
an existing right which should be protected ! In other words, whether the
fact that he is officiating as First Surgéon or Second Surgeon would give him
an existing right for not being replaced by an Indian non-I. M. S. man,
e.g., a Provincial Service Surgeon 1

Mr. G. 8. Bajpai : It is not possible, Sir, to give a deﬁnxte ruling on
that point, because everything depends upon ‘Whether the officiating First
Surgeon or Second Surgeon has already been transferred permanently to
civil employ or not. It is quite possible that a person who has been trans-
ferred permanently to civil employ was holding a permanent appointment
in civil employ at the time when he was acting as First or Second Surgeon.
In that case he would undoubtedly remain on the civil side. But if a per-
son who has been transferred to civil employ since 1st April 1924, when
the Lee Commission Report was published, and has been given definitely
to understand that he is being sent to civil employ on the understanding
that, if there is a reorganisation, he may have to revert to military employ,
then in that case, I fear that he will not be considered as having an existing
right to confirmation on the civil side.

* - Lieut.-Colonel H. A. J. Gidney : I do not think the Honourable Mem-

ber has understood my question. In the case of a British I. M. S, Civil
_Surgeon or Superintendent of another hospital officiating, say, as Second
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Y
Surgeon in the Medical College Hospital, the permanent incumbent being
away an leave, or there being a vacancy would he be considered to have any
existing right to retention or permanency in that appointment, _espemally
en the Secretary of State’s communiqué states that that appointment 18
a non-1. M. S. one ?

Mr. @. 8. Bajpai : Would the Honourable Member kindly 'repeat his
question ? ’

Lieut.-Colonel H. A  J. Gidney : In the case of an appointment of a
British I, M. S. Civil Surgeon officiating as Second Surgeon of a hospital
when this scheme came into force—I refer to the recent communiqué re-
ceived from the Secretary of State—would that offer who is officiating as
Second Surgeon be eonsidered to have an existing right as Second Surgeon 1

Mr. G. 8. Bajpai : No, Sir. Because the words ‘‘ existing right ’
have relation to the permanent appointment held by that officer. He has
an existing right to the permanent post from which he is promoted to act,
but he has no existing right to be confirmed in the acting appointment,
unless the appointment is reserved under the reorganisation scheme.

Lieut.-Colonel H. A. J. Gidney : That is to say, a permanent Civil

Surgeon has an ‘‘ existing right ’’ as a Civil Surgeon only and not to any
post in which he is acting ¢

Mr. G. 8. Bajpai : Yes.

Lieut.-Colonel H. A. J. Gidney : Is not the Honourable Member wrong
when he states that an officer transferred from the military to civil side has
no claim to permaneney in the civil side ¥ Let me put it this way. Isthe
Honourable Member right in saying that because a military officer is sent
to eivil, he has no claim to being made permanent in time ?

Mr. G. 8. Bajpai : Well, Sir, if the Honourable Member chooses to
put his authoritative interpretation against that of the Secretary of State,
I do not propose to contend with him. I merely stated the position as it
has been put forward in the communiqué of the Secretary of State.

Lieut.-Colonel H. A. J. Gidney : There is no use the Honourable Mem-
ber trying to be facetitious and so confuse the House. What I want to
know is this : Is it or is it not a fact that an 1. M. S. officer when he is sent
from military to civil employ must necessarily at first be temporary before
he becomes permanent ! That is a hard and fast rule.

Mr. G. 8. Bajpai : If the Honourable Member is inviting the atten-
tion of the House to the fact that ordinarily 1. M. S. officers when they are
transferred from military to civil are in temporary employ for the first
two years, then he is stating the obvious. I thought every Honourable
Member of the House knew that. What I wanted to state or point out to
the Honourable Member was that officers who, have, subsequent to 1st April
1924, been transferred to civil employ have been given to understand that
they are not subject merely to this ordinary probationary period of two years,
but that they are liable to reversion even after two years, if as a result of

a reorganisation scheme it is held there is no reserve post in which they can
be employed.
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Lieut.-Oolonel H. A. J. Gidney : Is the Government prepared or is it
not prepared to review the situation from time to time as the Lee Com-
mission proportion of ‘appointments reaches that recommended by the
Commission ¥ In other words...... .

- Mr. President : The Honourable Member has already put his question'.y
He need not paraphrase it.

Lieut.-Colonel H. A, J. Gidney : I am enquiring about part (#) which
is a different question. The answer to that part is distinct from the ques-
tion just answered. ‘Part (ii) relates to reviewing periodically the posi-.
tion of the British I. M. 8. and non-1. M. 8. percentage of appointments.
Will the Government state whether they intend to review periodically the
position as hinted in the communiqué, say, within five years or so and as
Indianisation progresses ?

Mr. G. 8. Bajpai : I do not really know. Sir, how that question arises
out of the answer I have given. The first part of the Honourable Member’s
question rclates to safeguards which the Secretary of State or the Gov-
ernment of India have prescribed for I. M. S. officers in civil employ. Those
safepuards would agply to all I. M. 8. officers in civil employ and I am not
quite sure that the Y. M. 8. officers in civil employ would actually’ welcome
a fluetusting or elastic safeguard which is liable to variation from time to
time.

Lieut.-Colonel H. A. J. Gidney : That, Sir, does not answer the ques-
tion at all.

o« Mr. Q. 8 Bajpai : I am sorry [ have not satisfied my Honourable
iend.

ExPLOYMENT oF Oryiosrs er Tax . M. D. v T2 90 Civi. MEebicaL
PosTs To BR RELRASED FyoR THE ProviNciaL MxDICAL SERVICES.

818. *Lieutenant-Colonel H. A. J. Gidney : (s) With reference to para-
graph 7 of the Secretary of State’s communiqué, dated Si the 10th
May 1928, will Government be pleased to state, in regard to the 90 ¢ivil
medical posts that will be released for the Provincial Medical Services,
whether or not any of these will be reserved for I. M. D. officers at
present employed and to be employed in the various Provineial Medical Ser-
vices !

(b) If so, how many of these 80 posts will be allotted to the I. M. D. ¢

Mr. G. 8. Bajpai : (a) and (J). The matter is one for the decision of
Local Governments.

Lieut.-Oolonel H. A. J. Gidney : A supplementary question, Sir. Is
the I. M. D. a Provincial Service or an All-India Service ¢

. Mr. G 8. Bu..jpli : The I. M. D.—and 1 am speaking subjeet to correc-
tion from my friend the Army Secretary—is a service under the control of
the Government of India, but when a man is employed in the provinces
then his prospects, so far as appointment to civil pests is eoncerned. are
controlled by the Local Government and not the Government of India.

~ Lieut.-Oolonel H. A. J. Gidney : Is their retention-in éivil medical

employment subject to the Government of India or the Local Govern-
ment !
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Mr. G. 8. Bajpai : Well, Sir, it seems to me that my Honourable friend
is not quite clear in his own mmd as to the respective authority of the Gov~
ernment of India and the Local Government. If jt were a ¢ase of an appoint-
ment directly under the Government of India undoubtedly the
Government of India would regulate the conditions of service of
1. M. D. officers, but ez hypothesi in the case of appointments which have
been transferred to the control of Local Governments the conditions of
service and the conditions regulating appointment are for the Local
Government and not for the Government of India.

Lient.-Colonel H. A. J. Gidney : Sir, the Honourable Member has not
understood my supplementary question at all. What I want is a definite
answer from the Honourable Member as to whether this recent communiqué
from the Secretary of State refers to an All-India or a Provincial Service
and I ask the Honourable Member to tell me whether in these 90 appoint-
ments of civil surgeoncies which the Secretary of State’s communiqué states

are to be freed or given to the Provincial Medical Service, the I. M. D. are
excluded or not ¢

Mr. G. 8. Bajpai : I am very sorry, Sir, that although the Honourable
Member himself by implication tells us that these 90 &prointments have
been transferred out of the category of an All-India Service into the category
of a Provincial Service, nevertheless he requires the Government of India
to state whether these I. M. D. officers are eligible for these appointments
or not. The matter, as I say, is entirely one for the Local Governments.

GRrANT or STupY LEavE 10 EUROPE TO UPPER SUBORDINATE EMPLOYEES
IN THE INDIAN STATE RAILWAYS.

819. *Lieutenant-Colonel H. A. J. Gidney: Will Government be
pleased to state if study leave to Europe with study leave allowance 18

permissible to upper suberdinate employees in the Indian State Railways 1
If not, why not ¢

‘Mr. A. £ L. Parsons : The Study Leave Rules do not ordinarily apply
to non-gazetted officers. In exceptional cases proposals to extend these rules
to such officers can be considered by the Government of India.

GrANT OF STUDY LEAVE TO EUROPE TO UPPER SUBORDINATE Enm.onzs
oF THE IMPERIAL CuUsTOMS SERVICE.

820. *Lieutenant-Colonel H. A. J. Gidney: Will Government be
pleased to state if study leave to Europe with study leave allowance is per-

missible to upper subordinate employees in the Imperial Customs Service 1
If not, why not ¢

The Honourable 8ir Bhupendra Nath Mitra : The Study Leave Rules
do not ordinarily apply to officers of the Customs Department and the
Government of India have not as yet thought it necessary i the publie

interest to exercise the power that they possess of extending the rules to
any officer of that Department.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Member please
tell me why the Customs Service is the only service that refuses to con-
gider the grant of study leave to its non-gazetted officers 1
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. The Honourable 8ir Bhupendra Nath Mitra : 1 have already stated.
Bir, that the Government of India have not thought it necessary in the
public_interest to extend ghe Study Leave Rules to any officer of the Cus-
toms Department.

GRrANT oF 8TUDY LEAVE TO EUROPE TO UPPER SUBORDINATES IN THE INDIAN
TrLEGRAPE DEPARTMENT.

821. *Lieutenant-Colonel H. A. J. Gidney: Will Government be
pleased to state if study leave to Europe with study leave allowance is per-
missible to upper subordinates in the Indian Telegraph Department ?

The Honourable Mr. A, C. McWatters : If by the term *‘ upper subor-
dinates *’ the Honourable Member is referring to gazetted officers of the
Telegraph Department, the reply is in the affirmative. If, however, he
refers to non-gazetted officers, study leave to Europe with study leave
allowance is granted only in exceptional cireumstances.

GRANT oF STUDY LEAVE TO EUROPE TO UPPER BUBORDINATES IN THE SURVEY
or IxDpIa.

822. °*Lieutenant-Colonel H. A. J. Gidney: Will Government be
pleased to state if study leave to Europe with study leave allowance is per-
missible to upper subordinates in the Survey of India Department ?

Mr. G. 8. Bajpai : Study leave is not ordinarily admissible to officers
of the upper subordinate service in the Survey of India.

INrTRODUCTION OF THE ELECTIVE SYSTEM IN ALL THE MUNICIPALITIES AND
Locav Boarps or THE NorTE WEsT FRONTIER PROVINCE.

823. *Maulvi 8ayyid Murtaza 8aheb Bahadur : (¢) Will Government
be pleased to state whether they propose introducing an elective gystem
in all the Municipalities and Local Boards of the North West Frontier

Province

(b) Is it a fact that the Government intend introducing the elective
system only in a few municipalities, such as Peshawar ?

(e) Is it g faot that the citizens of the municipalities that have been
denied the benefit are quite discontented ?

(@) Is it a fact that the Government intend putting off the intro-
duection of the elective system in the District Boards !

(e) Do Government propose to introduce the long-felt system in all
the municipalities and District Boards throughout the Provinee 1

Mr. G. 8. Bajpai : (a) to (¢). The question is under consideration
but no conclusions have yet been reached.

Nawab Bir Sahibzada Abdul Qaiynm : May I know, Sir, if it is the
intention of the Local Administration to raise the standard of franchise
in ‘the urban areas in order to reduce the Mussalman majority in the muni-
cipalities 1

Mr. G. 8. Bajpai : That, Sir, is not my information.
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(1) InTRODUCTION OF TRE RErFoRMS INTO THE NoORTE. WESsT FRONTIER PROV-
INCE.

(2) Prorosep ResorT To CrviL DISOBEDIENCE OF THE PEoPLE OF THE NORTH-
WesST FRONTIER PROVINCE.

824. *Maulvi 8ayyid Murtaza Sahed Bahadur : (a) Do the Govern-
ment propose making any practical move in introducing Reforms into the
North West Frontier Province ?

(b) Are the Government aware that the Peshawaris have passed a
resolution in favour of civil disobedience, so that the Government may
not go on procrastinating the introduction of the Reforms against the po-
pular will and in spite of the Resolutions of the Assembly ?

(¢) Are they aware that many volunteers have enlisted themselves
for the purpose !

{d) Are they aware that the Muslims of the Punjab have passed a
resolution sympathising with the Peshawaris in their proposed constitu-
tional fight and promising them every help ?

(e) Is it a fact that the Government have been informed that in case
the movement develops itself into something undesirable, the responsibi-

lity will devolve on the Government and not on the resorters to eivil dis-
obedience !

The Honourable Mr. J. Crerar : (s) The question is under the con-
gideration and examination of Government.

.- (b) A resolution to the effect was it is believed passed by a meeting -
held in July by the Peshawar Khilafat Committee.
(¢) No.

(d) Government are aware that such a resolution was reported by the
Press to have been passed by the Punjab Khilafat Committee.

(e) A hypothetic warning to this effect was contained in the resolution
referred to in answer to question (b) above.

ExcLusioN or INpiaNs FROM THE CIviL SERVICE ExaMINATION OF CEYLON.
825. *Maulvi 8ayyid Murtaza Saheb Bahadur : (a) Is it a fact that

the Ceylonese can compete for the Indian Civil Service Examination but
that Indians are not eligible for the Civil Service Examination of Ceylon 1!

(b) Is it a fact that 'thege was no such restriction on Indians until a
few years ago ! )

(¢) Will the Government be pleased to state what led to the restriction
above referred to .

The Honourable Mr. J. Crerar : (a) Ceylonese can compete at the

})ndian Civil Service examination in London, but not at the examination in
elhi.

(b) Yes.

(¢) The restriction was imposad as a result of the reservation of &
fixed proportion of vacancies to natives of Ceylon. :
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ConyiorioN or Kaneanigs (Coous REcrRuITERS) PoR FORGERY AND
ExTRAPPING COOLIES.

826. *Maulvi 8ayyid Murtaza Saheb Bahadur : Has the attention
of the Government been drawn to the fact that many Kanganies (recruit-
ers of coolies) have been convicted for forging documents and entrapping
caolies 1

Mr. G. 8. Bajpai :. Yes, but I would draw the Honourable Member’s
attention to the fact that the number of Kanganies who have been found
guilty of the irregular practices mentioned is infinitesimal.

PRroPosaL MADE BY THE AGENT OF THE GOVERNMENT oF INDIA IN CEYLON
FOR THE ABOLITION OF THE Kaweany SysteM or ReomuITING
LaBo URERS. )

827. *Maulvi 8ayyid Murtaza Saheb Bahadur : (¢) Have the Govern-
ment received any communication from their Agent in Ceylon recommend-
ing that the Kangany system should be done away with and that some
other ‘system should be introduced in its stead ?

(b) What is the system recommended by the Agent !

(c) Have the Government favourably considered the recommenda-
tion ?
(d) If not, do they propose to do so now ¢

Mr. G. 8. Bajpai : (¢) By the term ‘‘ Kangany system *° Honour-
able Member no doubt refers to the system in force for the recruitment of
1abourers in India for employment on estates in Ceylon through licensed
recruiters known as Kanganies. The Government of India have received no
proposal from their Agent in Ceylon for the abolition of this system and the
introduction in its place of some other method of recruitment.

Parts (b), (¢) and (d) of the question do not arise.

QUESTIONS NOT PUT AT THE MEETING, OWING TO THE AB-
SEIL‘I{%E OF THE QUESTIONER, WITH ANSWERS TO THE

RoUTINE GRADE oF OLERKS IN THE OFFICE OF THE MASTER GENERAL OF SUPPLY,

798. *Pandit Nilakantha Das : (g) Is it a fact that the late Ordnance
Branch, Army Headquarters, the late office of the Director of Ordnance
Factories, Calcutta, and the late temporary office of the Controller of
Contracts wére merged in the Master General of Supply Branch on its
formation in 1924 !

(b) Is it also a fact that with a ‘view to absorbing the staff of these
offices, a routine grade was introduced in the Master General of Supply
Branch, with effect from the 16th October 1924 ¢

(c) Is it a faet that some of the clerks who held substantive appoint-
ments in the late Ordnance Branch and in the late office of the Director
of Ordnance Factories, Caleutta, were regraded to the routine grade while
‘some clerks who were qualified only for the routine grade were pro-
moted to the second division ! If so, will Government please state the
reason for this ¢
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(@) Is it a fact that the routine;grade has not yet been introduced in
other branches of Army Headquarters, and that clerks in those branches
who are qualified for the routine grade only are confirmed in the second
division ?

(e) If so, will Government please state whether such confirmation in
the second division is permissible under the rules t If not, why is this
being done t- g

Mr. G. M. Young : (a) Ves.

(b) The routine grade was introduced as a measure of economy suit-
able to the conditions of a newly formed Branch of Army Headquarters.

{¢) Only two clerks, who held second division appointments in the late
Ordnance Branch, were regraded to the routine grade. They were fit only
for routine work and would not have advanced beyond the efficiency bar of
the second division. No clerk qualified only for the routine grade was
promoted to the second division. .

(d) Yes.

(e) Yes, but men suitable for the routine grade only in other
Branches are not allowed to pass the efficiency bar of the second division.

RECRUITMENT OF THE CLERICAL Srarr PoR THE CONTRACTS DIRECTORATE.

799. *Pandit Nilakantha Das : (a) Is it a fapt that the staff belonging
to the Contracts Directorate is shortly to be separated from the common
roll of the Master General of Supply Branch ! If so, why ?

(b) In it also a fact that henceforward recruitment of clerical staff for
this Directorate will be made vn a pomination basis § If so, will Govern-
ment please state whether the Public Service Commission has agreed to
this procedure ?

{c) Is it a fact that the nature of the clerical work in the Contracts
Directorate and in the Indian Stores Department is the same ?

(d) If so, will. Government please state whether the Indian Stores
Department is also being exempted from the operations of the Public Service
Commission * If not, why not ?

Mr. G. M. Young : (a) The answer is in the affirmative. The reason
is that the work required in the Contracts Directorate is of a special
‘character.

(b) Recruitment is already being made on a basis of very careful selec-
tion. Candidates are interviewed in the first place by the Head of the
Contracts Directorate with special reference to commereial aptitude, which
i8 a more important requisite for the work that is demanded of them than
the ordinary educational qualifications. The selections are then carefully
scrutinised by the Master General of Supply and forwarded to the Army
Department for its coneurrence. The concurrence of the Public Service
Commission to this procedure is not required. :

(¢) The werk in the Contracts Directorate is in some respects similar
10, but by no means identical with, the work in the Indian Stores Depart-
ment. The principal difference lies in the faet that the Contracts Diree-
torate conducts a large volume of sales. Bince the imception of the Dis-
posals Organization in the Directorate about two years ago, the volume of
sales has already risen from 20 lakhs a year to over 45 lakhs a year.
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(d) Does-not strictly arise, but it is a faet that the Indian Stores De-
partment recruits its clerical personnel through the Publi¢c Service Com-
-mission. The Indian Stores Department however doss nét conduct any
sales.

RECRUITMENT OF A SUBORDINATE AcoouNts SERVICE CLERK FOR THE EsTaB-
LISEMENT SECTION OF THE OrFIOE OF THE MASTER GENERAL OF SUPPLY.

800. *Pandit Nilakantha Das : (¢) Is it a fact that the staff of the
‘Establishment Section (Section M. G.-5), which deals with Headquarters
establishment cases of the Master General of Supply Branch, consists of a
whole-time Superintendent, one senior first division assistant, one cashier
(scnior clerk) and several other clerks and that the section is in charge

of the Officer Supervisor {

(b) Is it also a fact that to strengthen the staff of this section, a Sub-
ordinate Accounts Service clerk from the Military Accountant General’s
office is shortly being recruited as a permanent first division assistant ?

(¢) If so, will Government please state whether the nature of the
clerical duties in this Section (Section M. G.-5) has undergone any
as to ‘necessitate the appointment of a Subordinate Accounts Ser-

wvice clerk ?

(@) If not, what is the justification to recruit an outsider ¥ Has the
existing staff of this section proved a failure ?

(e¢) Do other branches of Army Headquarters propose to reerait
Subordinate Accounts Service clerks for doing establishment cases ?

(f) If not, why is such recruitment necessary in the case of the
Master General of Supply Braach

(g9) Is it a fact that the recruitment of the Sub:rdinate Accounts
Service clerk will involve the supersession of several officiating first di-
vision clerks who have put in several years’ satisfactory service in the
Branch ! If so, will Government please state why these bfficiating
clerks are being superseded ? '

Mr. G. M Young : (a) The stalf of the Establishment Section is, 3
Assistants, 4 second division clerks and 2 routine grade clerks, but it has
been found necessary to borrow temporarily the services of a Superiniend-
ent in place of an upper time scale Assistant.

(b) There is a proposal to fill a vacancy in the establishment
-pointing & Subordinate Accounts Service clerk. ent by ap-

(c) There has been no alteration in the nature of the work, but the
mtn:te of the work itself is such that it would be done better by an accounts
expert.

(d) The Honourable Member is referred to the amswer to .
The existing etaff has not_proved itself eficient. et ()

(e) The point has not yet arisen in other Branches.
(f) For the reason given at (c).

(g) The answer to the first part is in the afirmative. The answ
to the second part is contained in (c) and (d). v ¢ =
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UNSTARRED QUESTIONS AND ANSWERS.

SAFEGUARDING-OF THE INTERESTS OF MINORITY COMMUNITIES IN CIVIL AUDIT
AND AccounTs OFFICES.

456 Dr. A. Snhrawardy : (a) Is it a fact that the Government of
India asked the Auditor General some time ago to safeguard the interests
of the minority communities in Civil Audit and Accounts Offices !

(b) Is it a fact that the Auditor General instructed the Accountants
General accordingly and that the latter did not at first carry out his instrue-
tions ¢

(¢) Isit a fact that the Auditor General had to remind the Accountants
General more than once in this behalf and to call for a report in this con-
nection within a specified period ?

(d) Is it a fact that the Accountant General, Central Revenues, Delhi,
persisted in disregarding the instructions of the Government of India and
his attention to his duty towards the minority communities had to be
drawn by telegram }

(e) Is it a faet that the Accountant General, Central Revenues, Delhi,
requisitioned the services of two suitable Muslim Accountants (one from
th= cffice of the Accountant General, Punjab, and the other from the office

of the Accountant General, Posts and Telegraphs) in his office and con-
firmed them 1 '

(f) Is it a fact that these are the only two Muslim Accountants at
present in the Office of the Accountant General, Central Revenues, Delhi

The Honourable 8ir Bhupendra Nath Mitra : With your permission,
8ir, I will reply to questions Nos. 456, 457, 460, 461 and 462 together.
Enquiries are being made and the information will be supplied to the
‘Honourable Mem®er in due course.

Nuxeer or MusLiM AND NON-MUSLIM ASSISTANT AccouNts Orricess,
SENIOR ACOOUNTANTS AND ACCOUNTANTS, ETC., SERVING IN TEE OFFICE
OF THE ACCOUNTANT GENERAL, CENTRAL REVENUES, DELEI.

1457. Dr. A. Subrawardy : Will the Government be pleased to state
the respective number of non-Muslim and Muslim Assistant Accounts
Officers, senior acecountants and accountants, clerks, typists, stenographers

and record clerks, serving in the office of the Accountant General Central
Revenues, Delhi ¢

EDUCATIONAL QUALIFICATIONS NECESSARY FOR THE APPOINTMENT OF ASSISTANT
’ Accounts OFFICER.

. .4b8, Dr. A. Subrawardy : (¢) Will the Government be pleased to
state what educational qualifications are necessary for the post of Assistant
Accounts Officer !

(b) Is it 'a fact that some time ago the Auditor General in India did
not accept the recommendation of the Accountant General, Central
Revenues, Delhi, for admission of an Assistant Accounts Officer to the

enrolled list on the ground of that official’s educational qualifications being
low ¢

tFor answer to this question. see amewer to question No. 456
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grade of Assistant Aceounts ers are made hy the Auditor General by
seleotion from among scoountants and senior. accountants. No edueational
qualifications are, therefore, required other than those necessary for
accountants, .

(L) The reply is in the negative.
PREFERENTIAL TREATMENT TO CANDIDATES FOR CIVIL ";1‘:6; c:i? -n'ié SCORE
or War Serviczs.

..+ 459.Dr. A, Subrawardy :- Is it a faet that aceording to the standing
orders of the Government of India preferential treatment is to be accorded
to candidates for ecivil employ on the. scqre of war services and that the
same, lso | gpphes to spfcq;i prpmotion for civil employees !

. The: Honmblo Mr. J. Orerar : The answer. to the first portion of
the question is in the affirmative, and to the second part in the negative.

EXAMINATION FOR APPOENTMENTS AS CLERKSIX THR.OFFIOR OB THE ACCOUNT-
Gmnu., Cmml. Rxmurs Dxrmr

B/ 2 T

’lﬂ ) E !
SR 1460.51' A., hhnwdr (). Isnha hct that, an . examination for
appointment as a clerk in the office of the Accountant General, Central
Revenues, Delhi, was held in August 1928, for Muslims, Sikhs and Christ-

ians only ?

(b) Is it a fact that Hindus were a]so allowed to sit for this examina-
tion 1 If so, why !

,. (g). Is it a fact that,many. approved candidates were sbgemt from the
examination ¥ If so, how many, and how many of them were Muslims ?

(d) 15 it & fact that many intimations for the said examination were
not really sent to the candidates 1 If 50, who is responsible for it ?

(¢) Ts it a faet that in the ‘‘ Despatch Register ’’ of the office of the
Accountant General, Central Revenues, the entries regarding issue of inti-
mations were not made by names but something like this—*‘ 50 intimations
sent '’ 1

~ (f) Is it a fact that no Muslim was appointéd an examiner for the
said examination !

(g) Is it a fact that Rs. 8 per candidate were charged as an admission
fee to the said examination 1

ToraL NUMBER OF MEN ENTERTAINED BY THE ACOOUNTANT GewgraL, CENTRAL
‘REVENUES, DURING, THE LAST THREE YXARS A8 PROBATIONERS AGAINST
Posrs‘m THE SUBORDINATE AGCOUNTS SERVICE.

1461 flr ' &uj:nw’li.r&y Will the doxernment be pieased to state
the total number of men entertained by the Accountant Gemeral, Central
Revanugs,, during tha last three years, as probationens ageinst, Subordinate
Aceounts Serxiee.posts ia his offiee, and how many of ther:. were Muslims_?

fFor answer to this question, see answer to Guestion No. 456.
L149LA p
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‘Inmmm'm REPRESENTATION OF MUSLIMS IN THE OFFICE OF THE AQCOUNTANT
GeNERAL, CENTRAL REVENUES, DELHT. '

1462. Dr. A. Suhrawardy : (a) Will the Government be pleased to
state the total number of the following classes of officers employed in the
Office of the Accountant General, Central Revenues, Delhi :

(1) Assistant Accounts Officers,
(2) accountants,
(3) elerks,

and also the number of Muhammadans belonging to each of the above
classes ? .

(b) Isit a fact that the representation of Muslims in the above classes
of service is inadequate ¥ If so, do Government propose to make up the
deficiency in the near future either by direct recruitment or by promotion
as may be permissible under the departmental regulations 1

PERSONAL ASSISTANT TO THE ARMY SEORETARY.

463.Mr. Siddheswar Binha : (a) Is it a fact that the appointment
of Personal Assistant to the Army Secretary was as late as 1926 a non-
gazetted one 1

(b)1Is it a fact that until then he was employed as a shorthand writer
though holding an assistant’s appointment ¢

(c¢).Is it a fact that in addition, the Army Secretary had and still
has a lady shorthand writer to help him in shorthand duties ¢

(d) Is it a fact that in addition to his Personal Assistant and this
lady shorthand writer the Army Secretary has on his personal staff a
second division clerk in receipt of a pay of about Rs. 180 a month 1

(¢) What is the strength of the personal staff of the Secretaries in
other Departments ?

(f) Was the Personal Assistant to the Army Secretary classified in
1927 as a gazetted Superintendent ?

(9) Is there any such instance in any other Department of the
Government of India ?

(h) Is it a fact that having been classified as a gazetted Superin-
tendent the Personal Assistant to the Army Secretary was subsequently
given a special rate of inmcreased pay corresponding approximately to
that of a regular Superintendent ?

(¢) Is it a fact that the Personal Assistant is in charge of the Army
Department -establishment which comprises men who are senior both in
rank and pay to the Personal Assistant himself ? :

(j) What are the educational qualifications of the Personal Assistant

Mr. G. M. Young : (a) Yes.

(b) No, 8ir. He was then holding the appointment, and doing the
work of a first division assistant. Since 1924, when the post of Registrar

TFor answer to this question, see answer to question Neo. 456,
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was abolished, as a measure of economy, certain of his responsible duties
have been performed by the Personal Assistant. The present incimbent
was selected for the purpose from among the assistants in the office.

(¢) The Army Secretary is allotted one stenographer : the post is at
present held by a lady.

(d) No, Sir.

(e) No Secretary has a personal staff in the usually accepted sense of
the term. All Secretaries have stenographers. The Army Secretary has a
Personal Assistant, who, as explained above, performs also many of the
duties of Registrar.

(f) Yes.

(g) No, Sir. A Personal Assistant is a necessity to the Army Sec-
retary because the bulk of his work lies not.so much in the Department
itself as with the very large organization at Armry Headquarters, with all
parts of which he has to maintain constant liaison.

(h) Yes, his pay was increased in 1927, because further duties and
responsibilities were then assigned to him.

(i) The Personal Assistant is in charge of the non-gazetted portion
of the Army Department establishment, whieh does not comprise anyone
senior to him in rank or pay.

(j) He entered the Department after competing successfully in the
prescribed examination for the Government of India Secretariat.

AsSISTANT COMPILER OF THE ARMY LisT.

464. Mr. 8iddheswar 8inha : (a¢) Is it a fact that the post of Assis-
tant Compiler of the Army List was recently created in the Army Depart-
ment, and that for this reason its incumbent was exempted from passing
the Public Service Commission’s test ?

(b) Did the present incumbent hold any technical qualifications
particularly suited to the post, thus qualifying his exemption from the
Commission’s test ?

(¢) Is it a fact that in the Army Department there were permanent
men with previous experience of Army List work who could be appointed
to hold the appointment ? If so, why were their claims overlooked ?

Mr. G. M. Young : (a) The posts of Compiler and Assistant Com-
piler of the Army List are specialised posts, and the incumbents are not
eligible for promotion to other appointments on the regular clerical estab-
lishment. The pay of Assistant Compiler is less than that of a 1st division
assistant, but greater than that of a 2nd division clerk. A 1st division
assistant would therefore not accept the appointment, while 2nd division
clerks are not sufficiently qualified. For these reasons, the appointment
was not made through the Public Service Commission : but there is no
prescribed test from which he required exemption.

(b) A graduate (M.A.) was appointed. No technical qualifieations
are required ; but the post demands a relatively high standard of education.
For the reasons explained in reply to part (@), the question of exemption
from any test of the Public Service Commission did not arise.

(¢) The reply to the first part is in the negative. The second part

does not arise.
L149LA N N S R o
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465. Mr. Satyendra Chandra Mitra : (a) Will Governm.ent be pleased
to state if any memorial was received by the Director.(teperal of the Posts
and Telegraph Department from the Chittagong Associatipn, dated the

3rd May, 1928, regarding recruitment of Chlttagong Hindus in the
rovincial cadre of the Postal Serv1ce b

(b) If the ahswer {o (a) be in the aﬂirmatne Wlll Government be

pleased to state what action, if any, has been taken on the memorial !

Mr. P. G. Rogers : (a) Yes ; there is however no provmclal cadre
of the Postal Servme ”,

(b) The memonallsts have been asked to explain what exactly they
mean.

MEMORIALS ADDRESSED TO THE mecux. COMMISSIONER, Rartway BoaRrp,
BY THE CLERKS OF THE meu CLEAm‘.NG ACCOUNTS Omcz DELHIL

466. Mr. Satyendra Oha.ndra M.ttra. (a) Have Government received
petitions addressed to the Financial Commissioner, Railway Board, from
the clerks in the Railway Clearing Accounts Office, Delhi, dated the 3rd
-April, 1928, asking for (z) reconsideration in the matter of concessions
to the Eastern Bengal Railway staff on account of their transfer to Delhi,
(%) grant of monthly house rent of Rs. 10 and (#) grant of four sets
of passes in a year !

(b) If so, will Government be plea.sed' to state what action they
have taken on these dpetltmns and particularly when the men concerned
are likely to be prov1 eéd with quarters ¢

MrA.AL Pa.rsons (a)Yes

(b) The memorialists were mformed that the concessxons sanctioned
already were considered adequate. The question of providing quarters for
the staff is at present under consideration.

Mmomu. FROM THE Cmmxs EMPLOYED mmmz THE CONTROLLER OF PRINTING
AND STATIONERY, INDIA.

467. Mr Batyéndra Chandra Mitra :. (a) Have. Government repplved
a memorial from the clerks under the Controller of Prmtmg and Stationery,
}pdla, ﬂrrough the Controller, for the betterment of their pay and pros-
pects submltted nearly a year and a half ago ?

(b.) If the a.qswe; fo (a) be m the aﬁrmatlve, will Government be
pleased to state what action has been tafken on the memorial

The Honoutable Mr A O. McWatters : (a) Yes.

(b) The memorial i§ undér consideration.

Pn of THE INDIAN Svnommum Srrm marnonm oN THE BENGAL
AND Non'm WEs-rmN RaiLway.

468. Mt ddya ma Singh : Will. the Government he pleased
to gtate if of late there was any correspondence between the. Rajlway.
Board and the Agent, Bengal and North Western Railway, regardmg the
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FASL Aot Ras Ball Lt S fade o J sy P
acale; of pay ot the Indian subordlnate staff working on thul railway 1 H
5* With whafyeBlt:d = wovomancd g orn g s poes tv sgeawy
Pere (o i’.‘] 1w
Mr A. A L Parsons : There was no such correspondepce.

IN THE TRAFFIO AND OTIVE umou
e S e A <R iR

. dasad €

469. Mr. Gaya Prasad Bingh : (a) Is it a fact that the staff em-
ployed in the Traffic and Locomotive Depa.rtments on the Bengdl and
North Western' Riailway are overworked 1 -~ ~

(2) Do some of them work for 12 hours a day nnd some for 24 hours ¢
(c) Is it a f@ct that the train staﬂ have no limit to thelr worlnng 1

(d} If the reply be in the affirmative, will the Govemment be pleased
to state whether they are prepared to direct the Bengal and North
‘Western Railway administration to reduce the working hodrs ef the staﬂ!
in “acebrdance with' the terms of the Geneva Convéntidh ¢

: 1 propose with your enmasmn Sir, to reply
to qmtlbm ng g 4’?‘1 473 474, 415, éﬁ" 4%*3 and ''479 mﬁeggn
Enquiries are being made from the Rallway Administrations and I wi n-
municate with the Honour le Member in due course.
S VT W a0V e Tl Bl H 20 B
Tunls wrmour VacuoM Bmxss ON THE BENGAL mNomea‘rm
e ' RAILWAY o

470. Mr. Gaya Prasad Stngh Is it a fact that most of the trains on
the Bengal and North Western Railway run without vacuum brakes * If
8o, why 1

Mr A A L Parsons: No. Over 63 per cent. of the coaching vehi-
cles (including brake vﬂhs used e¥tligivtly on passenger trains) on the
Bengal and North Westem Railway are vacuum-braked.

EMPLOYMENT oF MARKERS A8 CLERKS, ASSISTANT G0ODS CLERKS OR Goops
CLERES AT S8OME OF THE ROADSIDE AND JUNCTION STATYONS oF THE
Bnleu. AND Non'm Wnsrm RaiLway.

f471 Prasad 8ingh : (a) Is it a fact that on the Bengal
and North estern Railway, markers are appointed at some of the road
side and junction stations for the purpose of workmg as clerka, assmtant
goods clerks or goods clerksf

(b) Isita fact that they get a starting salary of Rs. 10 or 12 a month
and there are only a few who get Rs 16 a month ?

(e) Is it a fact that they are “reckoned as menials and though their
services are retained pérmn‘lientls' they #re"k8pt  on temporary scales and
are deprived of all the privileges to whmh other servgnts .of the same
Railway are entntled t If so, why 1~

tFor answer to this question, see answer to question No. 469. =
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EMPLOYMENT WITHOUT ANY EXTRA ALLOWANCE OF ASGISTANT GUARSS AND
SHUNTERS A8 GUARDS AND DRIVERS RESPECTIVELY ON THE BENGAL AND
Norra WeSTERN RarLway.

. Mr. Gaya Prasad Bingh : (a) Is it a fact that the assistant
;g'ua.rgszahudr shunyt‘:ars drawigggsalaries) from Rs. 12 to 18, and 19 to 24
per mensem, whether qualified or not, are continuocusly made to work as
guards and drivers respectively on the Bengal and, North Western Rail-
way ! ’

(b) Are they not paid an extra allowance for working as guards and
drivers !

(¢) And are they held responsible and punished for any irregularity
or error in the same manner as guards and drivers ! &

(d' Do Government propose to interveme in the matter ¥ If not
why not ?

Mr. A. A L Parsops : The Honourable Member is referred to the
reply given to Mr. Joshi’s starred question number 274 on the 8th Sep-
‘tember.

A copy of the Honourable Member’s question has been sent to the
Agent.

Pay or SIGNALLERS ON THE BENGAL AND NorTH WESTERN RaiLway.

1473. Mr. Gays Prasad Singh : Is it a fact that the signallers on the
Bengal and North Western Railway at wayside stations get salaries be-
tween Rs. 20 and 30 only and at junction stations between Rs. 30 and 50 !
If so, do Government propose to take necessary steps to bring their sala-
ries into line with those obtaining on other Railways ?

GRART oF INCREASED PAY TO INDIAN GUARDS ON THE BENGAL AND NORTH
WESTERN RArLway.

t474. Mr. Gaya Prasad 8ingh : (a) Is it a fact that Indian Guards on
the Bengal and North Western Railway receive the minimum remuneration

of Rs. 20 per mensem and there are only four or five who receive at most
Rs. 60 per mensem ?

(b) Is it a fact that Indian guards used to get Rs. 21 ag their
minimum remuneration up to the year 1923 but that in the revision of scales

of their salary and allowance their minimum salary was reduced to Rs. 20
per month ?

(¢) Is it a fact that there are several classes of guards on this

Railway ! Do Government propose to take steps to have their salaries
inereased !

PaY or StaTioN MasTERS OF “C” CLASS STATIONS ON THE BENGAL AND
NorTE WESTERN RarLwavy.

1475. Mr. Gaya Prasad 8ingh : (a) Is it a fact that there are five
classes of stations on the Bengal and North Western Railway !

(b, Is it a fact that most of the stations are classed as < C ’’ ¢

tFor answer to this question, see answer to question No. 469.
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(¢) Is it a fact that station masters of ‘‘ C *’ class stations receive
a fixed salary of Rs. 50 while the salaries of the station masters of other
classes are subject to increase ?

(d) If the reply to question (c¢) be in the affirmative, will the Goy-
ernment be pleased to state the principle on which the salary of station
masters of one class is fixed while that of others are subject to increase !

Pay or DriveErs, SHUNTERS, FIREMEN, FITTERS AND CARRIAGE EXAMINERS ON
THE BENGAL AND NorTH WESTERN RAILWAY.

1476. Mr. Gaya Prasad Singh : (a&ls it a fact that the following
salaries are provided in the current budget and establishment roll of the
Bengal and North Western Railway for :

Lowest. Highest.
Indian . .. . 25 75
Shunters ..
Indian . . .. 19 24
European .. .. . 35 80
Firemen ..
Indisn . . . 12 18
( European .. .. .. 50 200
]’Ml e ‘
ilndiln . .. 15 40
European . . .. 100 200
Carriage Examinern
Indian .. . 30 70,

(b) If the reply be in the affirmative, wxll Government be pleased to
state the reasons for this racial differentiation ?

ProvisioN oF Facruitres YorR THE INDIAN EMPLOYEES Oor THE BENGAL AND
NoORTH-WESTERN RATLWAY IN THE BALRAMPUR HoSPITAL AT LUGCENOW.

471. Mr. Gaya Prasad 8ingh : (a) Is it a fact that the Bengal and
North Western Railway annually contributes a sum of Rs. 600 to the
funds of the Balrampur Hospital at Lucknow and in lieu of this the hos-
pital authorities grant eoncessions and afford other facilities to European
and Anglo-Indian employees of the said Railway ?

(b) Are Government aware of any such contributions being made by
the Bengal and North Western Railway for facilities to be afforded and
concessions to be granted to its Indian employees in the Balrampur or any
other hospital t If so, how much and to which hospital ?

Mr. A A L Parsons : There is no Information 'in the Railway
Board’s office, and I have therefore referred the Honourable Member’s
enquiries to the Agent of the Bengal and North Western Railway and will
let him know what the position is on receipt of the Agent’s reply.

tFor answer to this question, see answer to question No. 469.
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ExpLovyMENT OF INDIANE A8 DistriCT OFFicEss, ETO,, ON THE Pntou.

traae renitel u hm ﬁonﬂr Wiﬁ'ﬁrmﬂ'khl

1478. Mr. Geaya Pmd Singh : Is it a fact that none of the District
Officers and Heads of ‘Departments and even the Foremen of Running

sheds and ‘}Vurkahope on the Bengal and ‘North Wastern B,mlwa;r is an
Indian ! If not, why not ! :

[2}er Sgrr. 1928,

BEcoGNITION BY m AGENT OF THE BENGAL AND Nmm: WESTERN
* BarL.waYhEn's- ASSOCIATION.”

1479. Mr. Gaya Prasad : (@) Is there an .Asaocmtmn of em-
ployees of the “Butigal>arid’ Nort 'Western Ruilway ‘entitled ar! i Bengﬂ.’l
and North Western Railwaymen’s Ad¥otiatith ™t -

(b) Is it a registered union under the Trade Unions Aect, XVI of
1926 H

(c) If 8o, is the Agent of that Railway not prepared to recognize the
registered association of his employees ¥ "

(d) If not, why not ?

(e) Is it a fact that the Agent of the Bengal and North Western

Railway wrote to the General Secretary of the Association of employecs
of that Railway as follows : S oL

‘¢ As you are aware this Railway does not recognize the Bengal and North Western
Railwaymen’s Association and I now beg to inform you that in future any communica-
tion received by me or any of the officers of this Railway from you or from any member

of the Association will not be read but will be mmedmtaly torn up and put in the waste
pa!)er basket '’ ¢

(f) Is it a fact that since then the Agent does not reply to any of
the communications of that Association ? If 80, why

NON*CO“U'EIGA.‘[ON OoF THE REABONS FOR THE DIMBBAL OB DIBOH.AME or

AN 'Enmﬁr o Tirt BeNGAL anbD Nomrin WESTERN RAILWAY.

% ya Prasad 8ingh : (a) Is it not a fact that the reasons for
dlsmlsbal and scharge of an employee on the Bengal and North Western
Railway are not communicated to him in wnltmg' !

(b)Y Is it a fact that no mcmmn is made of such reasons in the servme
certificates granted to the employees, an sometimes even no remark is
made regarding’ chnmcter, dnd that the space pronded for the piii'p'me is
not filled up ¥

Mr A A L. Parsons: The Honourable Member is referred to the
reply given to Mr. Joshi’s question No. 706 of 20th September 1928.

EsTABLISHMENT OoF A Dzap Lerrzr OrrioE AT Parva.

48]1. Kumar Binha : (a) Will the Government be pleased
to state whether stafistics were collected to find out whether the Dead

Letter Office at Patna was Jll_lBtlﬁed or nof ! If so, when 1"

tFor answer to thas questwn, see answer to questum No. 489
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(b) Do Government propose to verify whether t):e mformaaon about
atmgua wis éorreet ornotr If dot, why 1 + 8 AT

(e) Wil the Govemment be pleaaed to lay on the table the statistics
that may bave a ‘bearing on'the establishment of a separate Dead Letter

?aﬁe‘c at Patna and indicate how that has been found unpmctwable 80
r

Mr. P. G. Rogers: (a), (b) and (c). In June last the Postmaster-
Eeniralb]:llhar and Orissa, reported that out of 7,000 postal ;f;'ilﬁ': handled
by the cutta Dead Letter C]n.l,y on an average, O ut 1,300
relate to e Bihat Ot"umap The number Elf so small that Gov-
ernment do not consider it desnrabl'e to establish a separate Dead Letter

Office at Patna, having regard to eonhlderatmns both of adnmmtrhtm'! con-
venience and of economy. ' -

Qunr;ns PoR CLERES AT BHADRAK, BENcAL NagPur RarLway.

482. Pandit Nilakantha Das : (a) Ts it a fact that clerks at Bhadrak
railway station’ (Ba{ia‘l ‘Nagpur Railway) have got'no qtmrl:ers and' they
have got to live in very unhealthy’ cooly-quarters 1

(b) Is the Agent, Bengal Nagpur Railway, proposing to remedy this
evil at an early date ?

‘Mr A. A. L. Parsons : The Railway Board have no information but
have sent a copy of the Honourable Member’s question to the Agent Bengal
Nagpur leway, in order that-he may see whether any action is required.

PrESENT §rRENGTH ormBnrmnmlxnunmrm Inpia.

483. Kumar Rananjays 8ingh : (a) What is the present strengih of
the British and Indian Army in India ¢

(b) What percentage of lt ls permanently kept on the North West
Frontier ¢ ‘" -

(¢) What is the number of Hmdu, Slkh and Muhammadan soldlers !

Mr.G. M Yclmg (a) ‘British Army, approxl.mately 63500 Indmn
Arm) approximately 192 000

(b) About 28 per cent

(e) Hmdus—nppronmately 89,000.
Sikhs—approximately 20,000.
Mubhammadans—approximately 79,500,

Date or THE Onmo OF THE Lucxnow-Jamonn Ramwway.
484, Kumar Rma.n; ﬂingh Will the Govemment be pleased to
state when the Lucknow-Jaunpore Railway line will be ready for traffic !

Mr. A A L. Parsons ;| The line will probably be opened early in
1931,

PurcHasE or CLoTE BY Govnmm

485. Kumar Rananjays 8ingh : Will the Government be pleased to
state what is-the ‘total “amount ‘it annually spends o buying eloth and
what percentage of it is spent tn Indlm mwde clotht & "o
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The Honourable Mr. A. C. McWatters : The collection of the informa-
tion required by the Honourable Member would involve an amount of time
and labour disproportionate to the result. I am, however, in a position to
give the Honourable Member figures of purchases of textile materials by
the Tndian Stores Department during the year 1927-28. The total value
of the purchases amounted to Rs. 1,18 44,000 and 96.8 per cent. of this sum
represented the value of textiles manufactured in India.

SurPLY TO THE INDIAN STATUTORY COMMISS8ION OF THE NEHRU COMMITTEE'S
REPORT.

486. Kumar Rananja ingh : Will the Government be pleased to
state whether it is a fact tﬁtsgi!f‘John Simon, the President of the Indian
Statutory Commission, asked the Government of India for copies of the
Report of the Nehru Sub-Committee of the All-Parties Conference, and if
it is a fact, how many copies of the report were sent %

The Honourable Mt. J. Orerar : As soon as the Report was published
the Statutory Commission asked the Government of India for copies, and
12 copies were accordingly obtained and sent to them.

GRANT OF CONVEYANCE ALLOWANCE TO THE CLERKS OF THE (GOVERNMENT OF
INDIA.

487. Maulvi Mohammad 8hafee : (a) Will Government be pleased to
say whether places near or about Roshanara Gardens, Safdarjung, Nizam-
ud-din and Delhi Shahdara are within the notified area for the purposes
of granting eonveyance allowance to the clerks of the Government of
India ?

(b) If the answer is in the negative, will Government be pleased to
define the areas which come under the ‘‘ Notified Area '’ * Will Govern-
ment be pleased to state whether conveyance allowance is granted to
clerks living only in the Notified Area or even to those who live at a dis-
tgnece greater than the Notified Area ?

(¢) Have Government fixed any limit of mileage for the purposes
of granting conveyance allowance for those who are not provided with
Government quarters and who live on any side of New Delhi except the
Notified Area ! If not, why not ?

(d) With reference to the Honourable the Home Member’s reply
to Sir H. 8. Gour’s starred question No. 535, parts (¢) and (d), dated the
26th March 1928, will Government be pleased to say whether distance
or suitability of accommodation is the consideration for granting con-
veyance allowance to those clerks of the Government of India who are
not provided with Government quarters in New Delhi and have to attend
office after traversing a distance of five or six miles ¢

(e) If distance is the consideration for granting conveyance allow-
ance, do Government know that clerks living near or about Roshanara
Gardens, which are situated at a distance of about 5} miles from the
Secretariat buildings in New Delhi, are not granted it while those living near
the Swiss Hotel (Alipore Road), which is about 4} miles from the Secre-
tariat, are entitled to such allowance f If so, will the Government be
pleased to state the reason for tHis ¢
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* .
(f) In view of the paucity of accommodation for cflerks who cannot
afford to pay higher rents in the Notified Area, do Government propose to
-fix some limit of distance beyond which such allowance may be granted 1

The Honourable Mr. J. Orerar : (a) No.

. (b) The Honourable Member is referred to the notification issued by
the Chief Commissioner, Delhi, dated the 16th January 1913, which was
published on page 122 of Part II of the Gazette of India, dated the 18th
Januvary 1913.

(¢) No. ~

(d) to (f). The whole question of the justifieation of these conveyance
allowances will be re-examined.

ExruLsioNn or Haxms Samr Urram KHaAN yroM THE AMBALA CANTONMENT,

488. Mr. Abdul Haye : (a) Will Government please state if it is
their policy that they would not allow the residents of a Cantonment area
to take part in politics 1

(b) Is it a fact that one Hakim Sami Ullah Khan was expelled from
the Ambala Cantonment in 1920 by the Cantonment authorities and sinee
then he has not been allowed to return !

(¢) Is it a fact that this Hakim Sami Ullah Khan made several repre-
sentations to the authorities requesting them to let him know the reasons
for which the order of expulsion was made against him and that his
requests were not granted ?

(d) Is that order of expulsion still in force and is Hakim Sami Ullah
Khan still prohibited from entering the limits of Ambala Cantonment ?

(e) Will Government please state why this order was originally made
and what justification the Cantonment authorities have for keeping that
order alive for eight years t

(f) Is it a fact that in 1924 on a representation made by Hakim
Sami Ullah Khan the Cantonment authorities expressed their willingness
to allow him to return to the Cantonment area provided he would execute
a bond to the effect that he would abstain from taking part in polities ?

(g) Is it a fact that in reply to the above Hakim Sami Ullah Khan
stated that he was prepared to give an undertaking that he would not
commit any offence or otherwise break any law and that he was not pre-
pared to surrender his precious right of tgking part in political movements ?

(h) Is it a fact that now in 1928 the Executive Officer of Ambala
has again reiterated that permission to live in Ambala Cantonment can
only be granted to Hakim Sami Ullah Khan if he is prepared to execute
a bon(l’}h'at he would abstain from ‘‘ political activities of an aggressive
nature "’ ¢

(§) Will Government please explain what is meant by °‘ political
activities of an aggressive nature ’’ ¥ Is it not enough that ilakim Sami
Ullah Khan is prepared to give an undertaking that he will confine his
activities within the bounds of law !

(j) Are Government prepared to direct that the order passed agaimst
Hakim Sami Ullah Khan be cancelled forthwith ¥ If not, why not !
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A K0 S I
Mr. G. ung ; i
R g* ;:om, : (a) N‘?’ §l.}‘

(b), (¢) and (d). Hakim Sami Ullah Khan was expelled from the

Ambala Cantonment in 1921. The Government are mot' aware whether or
not he has been allowed to return.

(¢) The reason for the’expu‘.lsion order was that the Officer Com-
manding considered thit the presence of Hakim Sami Ullah Khan in the
Ambala’ Cattonment was dangerous to good order. ' "t

ok

£

Awb e e d . :
(f) The answer is in the affirmative.

(9) The Government understand that in 1924 Hakim Sami Ullgh
Khan stated that he was prepared to undertake to abstain from political
actlvities of an unlawful nature but refused to execute a bond to this effeet.

(k) The Government have no information.

() and (§). The only grounds on which a person can be removed from
the cantonment are ‘‘ if he causes or attempts to cause or does any act which
he Endws' is'likely to cause' disloyalty, disaffection or breaches of diseipline
amongst any portion of His Majesty’s forees or is a person who, the ‘Officer
Coramanding the Station has reason to believe, is likely t6 ‘Ho'any such 4et.”’
If & reliable undertakinp ean be obtained from' Hakim Sami ¥llah Khan to
the effect that' he will refrain from 'such ‘getivities, there wounld appéar to
be nc reason why the order passed against him should not be eaneelled ; but
under section 239 of the Cantonments Act the matter is primarily for the
consideration of the Loocal Government or the Officer Commanding-in-Chief
the Command to whom T will send a copy of this question ang answer.

Numeer or WorkiNG Days iNvoLVED AND THE NUMBER oF MEN INVOLVED IN

* BACH oF THE TRADE DISPUTES ON EACH OF THE STATE RAILWAYS SINOE
1925.

489. Mr. Varahagiri Venkata Jogiah : Will the Government be pleased
to state the number of working days lost and number of mén involved in
eaech'Hf the trade disputes that took place’on each 'of the State Raglways since
lm1l Do ebage Lo 5. s .o i " . A e .

' l}g A. AL Parsons : ] regret the information is not procurable.

Rarwway INsTITUTES.

490. Mr. Vamha.glt:rl Venkata Jogiah : Will the Government be pleased
to state the numbér of Européar and Indian Institutes respectively estab-

" lished on each of the State Railways, with information regarding the num-
ber of employés benefitted in each of the Institutes ?

Mr A A L Parsons: I am collecting the information for the
Honourable Member and will send it to him in due course, )

StATE RATLWAY 8cHOOLS AND PAY OF TEACHERS EMPLOYED IN THEM.

491. Mr. Varahagiri Venkata Jogiah : Will the Government be pleased
to state the number of adult schools’maintained by each of the State
Railways and the scales of pay of the teachers in the adult schools ¢
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Mr A. A L. Parsons :

Number of. . Pay of
) adulé schools. teachers.
Great Indian Peninsula Railway .. .. . o _
East Indien Railway .. ... 35 .. Rs16toRs 40°
Notth Westorn Hailwéy .. .. 2 .. Rs BiandRs.73
Eastern Bengal Railway .. .. 9 .. Rs3ltoRs 73t

PETIT1ONS RELATING TO THE HINDU CHILD MARRIAGE BILL.

Mr. Deputy President\ (Maunlvi Muhammad Yaqub) :,I have the
honour to present, on behalf of the Committee of Petitions, a petition
relating to the Ghild Marriage Bill, which has, been signed by 12,320 per-
sons, who are all against the provisions of the Bill.

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUN']‘S
COMMITTEE ON THE AC"-’G.QUNT'S OF l192_6-2‘?’. _
The Honourable Sir Bhupendra Nath Mitra (Finance Member) :
Sir, I beg to present the Report of the Public Accounts Committee on the
accounts of 1926-27.

.
+ THE TRADE DISPUTES BILL.

\ [P BT Y . SR TTTRET P . i o
The Honourable Mr. A C. McWatters (Member for Industries and
Labour) : Sir, when I gave ngtice some days ago of a motion for the
reference of the Trade Disputes Bill to Seleect Commattee it was ip the
hope that it might have been possible, if the House so desired, that the
Bill should be proceeded with jn its further stages during this Session.
Also my motiop would have made it possible for any Member of the
House to give notice of a mere dilatory motion and therefore the House
could have decided whether they wished the Bill passed quickly or re-
ferred for circulation. , Owing however to the progress of official busi-
hess in the House this Session, it is obvious now that even if my motion
had been carried it woyld not have been possible during the present
Smion to complete all the stages of the Bill in both Houses. Therefore,
ir, with your permission I beg to move that the Bill to make provision
for the investigation and settlement of trade disputes, and for certain
other purposes, be circylated for the purpose of eliciting opinions there-
on. In view of the character of my motion I propose to be brief and I
also hope to avoid anything c_r‘f a }cont_mxieli'sihl qhara_c_telr.'I Lo
. The q'uest{on of legislating on, this subjeet was firsy takep up by the
Governmeny, of India in, the year, 1919, That was. the yesr infwhich the
British, Industrial, Gourts Aqt was pagsed and the, Government, of India
addressed Local Governments . enquiring whather legislation of this
character would be useful in India. In the opinion .of the majority of

*In one case the Head Shed Olerk reecives an allowance qf Rs. 4 for the work.

¢ 4In one case. the Head ﬂuﬂ.'ﬂerk:ru:e{;:agan allowance of Ra. 5 for th

: PP . e work,
and in one other case a similar allowance of is given. LY
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Local Governments at that time legislation of that kind was likely to be
ineffective. The Government of India took up the subject again in the
year 1924 at the instance of the Government of Bombay and they cir-
culated proposals to Local Governments, the substance of which was
firstly a provision for boards of inquiry to be formed from standing
panels of employers and workmen ; and secondly, as regards public
utility services they proposed to borrow provisions from the Canadian
Act of 1907 which made strikes and lock-outs in public utility services
illegal until a board of inquiry had been appointed and reported. These
proposals met with a somewhat mixed reception and the Government of
India, who were at that time engaged in the preparation of the Trades
Union Bill, preferred to wait for a short time because we held, and hold
now, that the existence of strong and responsible trade unions is neces-
sary for the effective carrying out of machinery such as we propose in
the present Bill. In the summer of 1926 occurred the general strike
in England, and in framing our present proposals we have taken into con-
sideration the legislation which was passed in the summer of 1927 in
England. So much for the past history.

Now, Sir, with regard to the principle of the Bill there is one prin-
ciple which we have endeavoured to carry out throughout this Bill—a
principle which gives the Bill such unity as it possesses—and that is
that trade disputes between employers and workmen do not concern em-
pioyers and workmen only, but they concern the public also and thcy
involve an obligatfon on Government ; and therefore, Sir, in addition
to providing machinery which may, we hope, tend to,reduce trade dis-
putes in the interests both of the employers and the workmen, we have
endeavoured so to frame our proposals as to mobilise the force of publie
opinion so far as we can, and also in certain special circumstances to afford
direct protection to the public.

The first portion of the Bill relates to the machinery for courts of
inquiry and boards of conciliation. We have adopted two different
types of machinery instead of one as was proposed in the original Bill,
because we felt that in the differing circumstances of different industrial
strikes and troubles it might be useful to have different types of
machinery. We wish to leave ourselves as free a hand as we can
and for that reason we have abandoned the panel system which was
suggested in the earlier proposals. We have done so mainly because of
the criticisms received on our proposals of 1924 ; it was felt that it would
not always be easy to obtain the right kind of person from the standing
panels and we wished to leave ourselves free to choose the best people
possible in relation to the particular dispute. Secondly, it was pointed
out to us that probably the men who would be most useful on these boards
of inquiry would not be willing to have their names registered continu-
ously as members of a panel, although they might be quite willing to
serve on becasion if requested. Now with regard to these proposals re-
garding courts of inquiry and boards of conciliation there is only one other
point T want to mention and that is that we have carefully avoided any
suggestion of compulsory arbitration. Our earlier proposals were
criticised, erroneously no doubt, on the ground that there was some sng-
gestion of compulsory arbitration. Our present proposals are not open
to any such criticism. Some people no doubt may prefer one kind of
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machinery ; some another ; some may put their trust in compulsory arbi-
tration ; some in voluntary arbitration ; but I think no one will dispute
the principle of compulsory inquiry and compulsory conciliation, and
that is what our Bill atms at. We aim at bringing in the force of public
opinion in order to prevent and shorten these industrial troubles. It is the
public and the press who are to be our high court of appeal.

There is one word of caution which I should like to give expression
to. I do not suppose—nobody supposes—that this Bill is going to put
an end to industrial troubles ; no one supposes that it is going to create
a new heaven and a new earth. When the British Industrial Courts
Act of 1919 was passed, it was after ten years of very careful preparation,
by employers and by workmen and by Government, in setting up with
in the industries themselves machinery for conciliation and for settlement
of trade disputes. I have seen figures for the year 1926, I think, relating
to the cotton mill industry in Lancashire. In that year there were 700
disputes between employers and workmen ; of these only 20 reached
the final council at Manchester and not a single one of them was referred
to Government for action under the Industrial Courts Act. That, Sir,
is what we want to aim at in this country. I regard it as most important
that this machinery within the industries themselves should be set up
with the aid of employers and workmen and Government, and if that

can be done I regard it as a far more important step than anything that
will be accomplished by this Bill.

I now turn, Sir, to the second part of the Bill which deals -vith public
utility services. The principle there is a simple one ; it is that there
should be some interval given before a strike is allowed in services which
are essential to the health, safety and welfare of the community. It is
a principle which is recognised so far as I know in almost every conntry.
The principle, though not exactly in this form, was recognised as early
as 1875 in Mr. Disraeli’s Act in England. It was in relation to gas and
vrater. It was extended to eleciricity in 1919 and the English Act of
1927 applied the prineiple in the exact form in which we have it in our
present Bill to all services under public bodies. We do not go so far
as that ; we propose to apply it only to what we consider to Le essential
public services. I should like to point out here that the principle is
already recognised in some of our Indian Acts ; it exists in the Post
‘Office Aect ; it exists in every single municipal Aet in India. Those
Acts apply directly to men engaged in scavenging; and may in most cases
be extended by the Local Governments to any employees in municipalities
who are concerned with services affecting the health and safety of the
community. So the principle is one which I think will be easily accepted.
‘What we are aiming at is to give sufficient time for the machinery for
conciliation and settlement to come into play before there can be a strike
in a service which affects the health or welfare of the community.

Now, Sir, I come to the third part of the Bill which stands on quite
a different footing. The proposals which relate to illegal strikes and
illegal lock-outs are contained in this part. As I said the other day,
these clauses have been more misunderstood than any other part of the
Bill. In fact, when we first published the Bill and before its text could
even have reached Bombay, I read the pronouncement of a responsible
official of an important association, aseribing to the Bill—he was a friend
of the Bill—results and qualities which I certainly do not claim for it,

A
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and I said to myself ** Save us from, our friends "', These clauses of the
Bill render strikes and lock-outs ill al only if they fulfil two conditions.
The first is that they must be smkes or lock-outs having an object other
than or in addition to.a trade dispute within the industry concerned ;
and secondly, they must be desngned or calculated to coerce the bouarn—
ment. Now, Sir, it is obvious that these clauses do not affect a sympathe-
tic strike as such, because though it may come under condition one, it
does not come under condition two, and if we apply it to the great mill
strike which has been going on in Bombay we will see that that strike
is a strike regarding terms of employment within the industry itself and
therefore it is not even covered by condition 1—stiH less by condition 2.
Therefore I am . afraid my friend who made these comments in Bombay
will be sadly disappointed if he thinks this Bill has anything to do with the
strike he was thinking of at the moment.

What we are aiming at is something quite dlﬁeren,t We are aiming

at the general strike. %t was clearly shown when the
English legislation was under, diseussion, that what
they attempted to do was to put into legal language the conception of
the general strike, and as we have copied our provisions practically
verbatim from the English Aet our object is the same. We feel very
strongly that as a general strike is an attack upon society and upon
Government, it must fail, and if it fails the people who will lose most
by it will be labour, and therefore we contend that these provisions, so
far from being hostile, are really in labour's interest. In England the
result of the general strike was the dissipation of the resources of the
unions and the loss of employment by thousands of men.

In view of the character of my motion, I do not propose to say amy
more on the subject to-day except in reference to one point. We have
not included in the Bill any provision regarding picketing, and we have
done so deliberat.ely. Picketing provisions occur in the English law of
1927, and as the House probably knows the law in England regarding
picketing has had a very chequered history. The pendulym at one time
swung in one direction and then in another ; it swung yn favour of labonyr
in 1906, and it swung back again the other way in 1927, and, apcakmg
asa laymn I find the English law extremely. difficult to understa.n Naw,
in India the position is perfectly simple. Picketing as such, is not illegal ;
picketing which amonnts to intimidation as defined .in the enal Code
is llegal. 1 mamtqnn that our law is much simpler and ought to be as
effective as the law in Englnnd

Tﬁat, er is all 1 wmh to say. I only hope that ihis Blll will be egisi-
sxoqntely by every ong who is interested in it, and if so, I feel
pf when it comes baek from the country, it will come back

mth a very large measure of gupport
IS 1T S I A

Mr H G Oocke {Bombny European) : 8ir, I am sorry that it is
not possible, for this. Bill to be proceeded with this Session. We in Bom-
bay who have experienced a serious stnhe for the last six months whmh
is atill raging, have £elt the need for 4 Bill of this nature, and some two
months ago the tweo.Chambers of Commerce, the Bombay Chamber and the
Indian Glmmher,. met together, and as a result of that eonfeheuee, they
decided to wire to the Government of India asking that the Trade Dis-

‘

12 woon.
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putes Bill, which it was anticipated would be introduced in the Sep-
tember Session, should be published forthwith in order to make it pos-
ble for the Bill to become law this Session, if scceptable to the House.
Vell, owing to delays on account of other measures, it has not been pos-
sible to lllproeeed with the Bill until to-day, and I hope it may not prove
very unfortunate in the next four months that this Bill has been delayed,

With regard to the general principle, Sir, of this Bill, namely, the
establishment of courts of inquiry and coneciliation boards, there has long
been a feeling, certainly in the Chamber with which I am connected, that
it is a great mistake to force any tribunal upon the contesting parties
unless they both ask for assistance in settling a dispute. But although
these views have been held in the past they are now ‘considered some-
what out of date, gnd it is thoyght to be necessary that Government should
have the power gnd the right to step in in the case of trade disputes and
set up a conciliation board or a eourt of inquiry. As the Honourable
Mr. McWatters has pointed out, these conciliation boards or courts of
inquiry are pecessary in the interest of the public, and where the in-
terests of the public gare concernmed, it is the duty of the Govesrnment
to find out what the real trouble is. In many cases strikes start on quite
petty matters of dispute, but within a week or two long lists of items of
dispute are raised and the strike becomes a difficult matter to settle.
We still strongly object to the principle of compulsory arbitration, and
I am glad to see that no conditions of this kind appear in this Bill.

With regard to the question of picketing, the Honourable Member
in charge has pointed out that the existing law is sufficient o deal with
this ; that picketing itself is not illegal but picketing sccompanied by
intimidation is illegal. Well, Sir, there is no doubt whatever that in the
Bombay strikes there has been any amount of picketing amounting to
intimidation, but the great trouble is to bring the offenders to book.
I do not know apart from this why the provisions of the existing law
have not been brought into effect during the last few months, because
there is no doubt whatever that strikes have been kept alive by intimida-
tion. Strikers are told that if they go to work their women will be
molested and their homes will be looted. Thg trouble is to prove that
these things are done and said.

On the subject of public utility companies and the provisivns of this
Bill which make it illegal for workers to strike without a month’s notice,
the Honourable Member in charge has pointed out that we are merely
copying a provision from Municipal Acts, the Post Office Act, and so on.
I think that this is a provision which nobody in this House will com-
plain of. It is perfectly obvious that the public should not be allowed
to be inconvenienced by these sudden strikes, and where the workers
have a grievance they should give some notice, there should be some
interval, before they go on strike. I feel, Sir, that if this Bill had been
in existence, the Bombay strike might have come to ap end muech earlier.
I think that is all T have to say at this stage. I hope that when opinions
have been received on this Bill, Government will take steps to push the
Bill forward next Session with as much expedition as possible.

Mr. N. M. Joahi (Nominated : Labour Interests): Sir, as the motion
made by the Honourgble Member in charge of Industries and Lghour is
for the pirenlation of the Bill, I do not wish to make 8 long speech ; but

LI49LA »
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that it is necessary to explain to the House the real nature of some
iff?:e principles underlying this Bill. The Honourable Member in
charge has admitted that the Government of India have heen consider-
ing this subject for the last nine years, and considering the long time they
have spent over this subject, I feel that the result of their thinking for
the last nine years is indeed very poor, disappointing and mischievous.

Well, Sir, so far as the Bill is concerned, nobody can say that the
Government of India are acting in & hurry. They have already taken a
long time. Perhaps they might even say that they ought to have intro-
duced some Bill to provide for a court of inquiry or a board of concilia-
tion much earlier. But I do not agree with my friend Mr. Cocke that,
even if this Bill had been in existence, the Bombay strikes would have
come to an end earlier. The termination of a strike depends upon the
attitude of the parties engaged in that strike, and so far as I can say. if
the mill-owners of Bombay had been willing to place their case before
a board of conciliation or a court of inquiry, the workers’ side would
have been ready at any time. Unfortunately, the mill-owners had not

the courage to come before a board of conciliation or a court of inquiry for
reasons best known to themselves.

Sir, as far as the first portion of the Bill is concerned, namely, that
part of the Bill which provides for the appointment of a court of inquiry
or a conciliation, I do not see much reason to object to the principle under-
lying those provisions. When we come to the discussion of details at a
later stage, I may have something to say ahout the machinery which the
Government of India have provided. I do not agree with the Honourable
Member in charge of Industries and Labour that there is serious objection
to the appointment of panels out of which the representatives of labour and
the representatives of the employers should be appointed, on the court of
inquiry, but I am quite sure the Honourable Member will consider this
guestion when we come to the consideration of the details of this Bill.

Coming to the second part of this Bill which consists of clause 15 re-
garding public utility services, I feel, Sir, this House and the public outside
will not support the Goveﬁsment in their proposals in this respect. It is
true that when the Government of India framed their Bill in 1924 they had
a provision regarding public utility services although not exactly in the
same form which they have adopted in this Bill. I myself do not under-
stand why workers who work in a public utility service should be treated
as if they had committed a sin in taking employment in a public utility
service. It is the natural right of every worker to withdraw his labour
whenever he thinks that he should do so. I do not suggest that his civil lia-
bilities should be taken away, but it is certainly a sign of slavery if you

imprison a man for refusing to do work for a master for whom he does not

want to serve. (An Honourable Member : *‘ He can give a month’s no-
tice.”’) He has a right to leave without giving notice. (An Honourable

Member :‘ Why ?°’) Well, Sir, I am coming to that. Unfortunately, Sir,
this Bill, as framed by the Government of India, is framed at least so far as
this clause goes in the interests of the capitalists. It is for that reason that
my Honourable friends on the other side are asking ‘“ Why 1’’ T will tell
you why. This Bill provides that it is only the worker who must not cease
doing his work without notice and, if he does leave his service without notice,

he will be sent to jail. But it is not provided in the Bill that if the
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employer in a public utility service discharges a man without notice he shall
also be sent to jail. (An Homnourable Member : ‘‘ That is not the point.”’)
It is on uccount of that the Honourable Members on the other side are ask-
ing me ‘* Why '’ t If they once know that if they discharge one of their
employees without notice, they will be sent to jail, I am quite sure, they
will think twice before they accept this Bill. (An Honourable Member °
‘‘ Hear, hear. ’)  Sir, in my judgment, in the first place this provision is
superfluous. The Honourable Member in charge of the Department of In-
dustries and Labour himself has stated that, so far as Post Office and
Telegraphs are concerned, the employees camnnot leave their service with-
out notice,

The Honourable Sir Bhupendra Nath Mitra (Finance Member) : Not
the Telegraphs.

Mr. N. M Joshi : Well, then, the Post Office, according to the Post
Office Act.

The Honourable Mr. A. . McWatters : Only certain classes of post-
men

Mr. N. M. Joshi : But, Sir, the public utility service of the Post Office,
so far as neeessary, is protected, if protection is at all necessary; by the
Indian Post Oftice Act. Then the Honourable Member also admitted that
some of the municipal services are also protected. If that is so, I do not
know why this Bill should have been introduced at all. (An Honourable
Member : *° The Railways. ’’) Well, Bir, so far as the Railways afe con-
cerned, I do not think even the Honourable Member has provided in this
Bill that all railway work will become a public utility service. Moreover,
the Honourable Member said that he wanted to deal with strikes without
nctice in public utility services. Unfortunately, the Bill is not restricted
to a strike. Even if one single individual employee in a public utility
service gives up his work without notice, he is liable under the Bill. So, it
is not only a strike that is penalised. It is cessation of service by even one
single individual employee without notice. And even in that gense the Bill
goes too far. ’ a

Then, Sir, the Bill, as I .had said before, is one-sided. It only penalises
cessation of work on the part of the employee. It does not penalise the em-
ployer who discharges the employee without notice. It does not penalise
an employer who dismisses his employee without notice. But, Sir, even if
the Government of India agree to put such a provision regarding the em-
pleyers in the Bill, I consider that it will not be enough to do justice to the
workers. In such cases the workers must be given adequate compensation.
It is very easy for the employer to get an employee but, in the case of the
worker who loses his job without notice, it is a much greater hardship, espe-
cially in a country like India where there is no provision against unemploy-
ment. In a country like England things are different. They have got
unemployment benefits. If an employee is discharged, for some days at
least he will be provided with some benefits if he remains unemployed, but
in India, if a man is discharged, it is great loes to him as he may not get
another job for a long time. I therefore think that if the Government of
India want to introduce such a provision in the Bill they must at least see
that the Bill ig not one-sided and the one-sidedness of the Bill will not be
removed by merely making discharging without notice illegal and by
peralising the employer, but some provision must be made to see that the
workman is not put to loss. Sir, I can understand the principle that the

L149LA 8
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workers in a publie utility serviee may be treated somewhat differently
but the treatment should net be omly to the disgdvantage oI
the workers. If you want to put certain disadvantages on the workers
in public utility services, why not give them some advantages also, name-
ly, that they shall get sickness insyrance benefits, unemployment benefits and
old age pensions. But what the Government have done is to introduce
legislation to the disadvantage of the workers without making any special
provision by which the workers will be given any compensating advantage,

_Well, Sir, the Honourable Member said that the Bill is based on Eng-
lish legislation, but it is not diffieult to show that his Bill is much wider
than the English law. In the first place the English law has not given
power to the Government to declare any industry as a public utility ser-
vice. If the Government of India take it into their head, under this Bill
the textile industry may be declared to be a public utility service. There
is nuothing in the Bill to prevent that, because the provisions are so wide
that any industry may be declared to be a public utility service. Then
the Honourable Member said that in England gas-works, electric works
and water-works are treated as public ytility services, and workers em-
ployed in those works camnot leave their posts without notice. But he
has not stated the whole position. Even in ]gnghmd, gas-works and water-
works in order to get the beneflt of section 4 of the Conspiracy and Pro-
tection of Property Act of 1875 must be for the public benefit
and the gas-works and water-works must be necessary for the community and
not for private purposes. But in the cage of his Bill that provision is not
made. He makes every gas-works and every water-works a public utility
service. Then, Sir, the English Act glso provides that a worker will be
penalised if he ceases work out of malicious intent and with the know:
ledge that the consequences of his act would be to cause hardship to the
community. The Honourable Member has rot made any such provisiom
in this Bill. T know, Sir, that seetion 5 of the English Aet has provided
that if a man maliciously and with knowledge ceases work in such a manner
as to cause danger to life and to valuable property he may also be penalis-
ed, while the notorious Act of 1927 has also brought in hardship to the com-
munity as a justification for the application of section 5 of the Con-
spiracy and Protection of Property Act. But, Sir, the Honourable Member
in charge of Industries and Labour ought to have told the House that
section 6 of the Act of 1875 also imposes responsibility upon employers.
If the employer does not provide food where he is bound to provide food
and other necessaries for the worker’s health, the employer also will be
penalized. The English Act is not one-sided as this Bill is. 1 feel. Sir,
he ought to have told this House that the English Act throws some respon-
sibility on the employers also. In this conneetion I would like to suggest to
Government that they ought to have taken into comsideration, if they
wanted to throw greater responsibility on the workers in public utility
services, the legislation which exists in Canada. Not that I approve fully
of the Canadian legislation of 1907 ; but certainly that legislation may be
said to be fairer than the legislation which the Government of India have
introduced. In Canada by the Act of 1907 no doubt a strike is compul-
sorily postponed. No worker can go on strike without notice or till an
inquiry is made." But, on the other hand, by section 6 of that Act the Govern-
ment also is bound, when an application is made that a dispute is threaten-
ed, to make an inquiry. That would give the workers in public utility
services some advantage. Let the Government be bound to make an in-
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quiry into the grievances of the workers or into the grievantes of employ-
ers for that matter, if a strike or dispute is threatened. That is an ad.
vantage given to the workers by the Canadian legislation. Bection 54 o
the Canadian Act prevents an employer from reducing wages ¢r making
4 change in the conditions of serviee, such as, hours of work, without
notice. This Bill makes no such provision. I submit that if you want to0
put some disadvantage on the workers in public utility services, you must
also give them some advantages. It is wrong, therefore, to 1introduce
clause 15 of this Bill, which is one-sided, and throw the burden of main-
taining the publie utility services only on the workers. Sir, I do not wish
to say anything more on this clause. In regard to clause......

Mr. President : The Honourable Member cannot take elause by clause
of the Bill at this stage. He knows thdat the Hohourable the Industries
Member has not asked the House to accept the prineiple of the Bill, and at
this stage speeches should be short and to the point.

Mr. N. Mi Joshi : Sir, I am not taking clause by clause. Unfortu-
nately the Bill has three or four important principles. The first......

Mr. President : The Honourable Member is not asked to aecept the
principle of the Bill. This is a motioti for eirculating the Bill for eliciting
public opinion and no one eommits himself to the prineiple of the Bill
by accepting it.

Mr. N. M. Joahi: Well, Sir, I am not fond of making speeches.
(Several Honowrable Members : ‘* Question 1’’) I say, I am not. The
Honourable Member in charge also made a speeech. If he had restrained
himself I would not have risen from my seat.

Lastly, Sir, the Government of India have followed the panieky legis-
lation of 1927. The Honourable Member gaid that that legislation is in-
tended to make general strikes illegal. In the first place, 1 do not under-
stand why even a general strike should be made illegal. To strike is the
natural right of every working man, and why should any human being
be penalized for refusing to do work ! But leaving that questiom, Sir,
the Bill, as framed by the Honourable Member, is not restricted to general
strikes only. The first part of clause 16 says that if a strike has an object
other than the Purtherance of a dispute in one industry and also causes
hardship to the community, it is an illegal strike. Now the Honourable
Member has not defined what one industry means, whether, for instanee,
the transport industry includes railways, tramways, motor services, ete.
Are all these to be taken to mean one industry Y

The Honourable Mr. A. C. McWatters : On a point of order, Sir, is
not that a point for the Select Committee, whether you can define your
industry ¢

Mr N. M Joshi : I am just trying to show that your Bill does not
apply only to general strikes. Nobody knows really what one industry is.
Take the textile industry. Does the textile industry include jute as well
a+ ccfton and silk and wool ! It is very diffieult to say. Therefore, the
Honourable Member must admit that what he is penalising and making
illegal is not a general strike, but an ordinary sympathetic strike. I there-
fore think that this Bill penalises sympathetic strikes: It says that the
?nket must have am object different ﬁom* the furtherance of a trade

ispute.........
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Mr. President : Order, order. I do not wish to interrupt the Honour-
able Member ; but I hope he will co-operate with the Chair and make some
distinction between a motion for Select Committee and a motion for
eliciting public opinion.

Mr. N. M. Joshi : I am not going to take more than five minute. He
must admit that the clause as worded can be applied to strikes which are
not general. Then he says ‘‘ strikes which cause hardship to the com-
munity. > Almost every strike causes hardship to the community. Who
is to decide whether the hardship is so great that the strike should be made
illegal or not ¥ I do not know any strike which does not cause some hard-
ship to the community. Therefore, this Bill gives power to Government
practically to make any strike illegal ; this does not make only general
strikes illegal ; but whenever Government please, they can make any big
strike illegal. Then, Sir, Government have provided by certain clauses to
protect people who are called ‘‘ black legs’’. If the whole body of
workers sanetions a strike, some people who ought to join but who do
not join are given protection by the Government against the action that
may be taken by unions. In this connection I want to make only one re-
mark and it is this. In the first place, what Government have provided
by these clauses is unnecessary interference into the working of trades
unions ; and seeondly the Government of India are somewhat unfair
upon unregistered trade unions. Some days ago we discusseq the ques-
tion of registered trade unions and unregistered trade unions and the
Government of India and many Members here did not like to recognise the
existence of unregistered trade unions and I want to know why the Gov-
ernment should in this Bill recognise the existence of unregistered trade
unions. They are giving protection to black-legs, not only to those who
are members of registered trade unions, but to those who are members of
unregistered trade unions also. I therefore suggest to the Government
of India that they should not take notice of unregistered trade unions for
this purpose as they did not recognise their existence for giving immuni-
ties provided by the Indian Trade Unions Act to registered trade unions.

Sir, T do not wish to speak any more. I feel that the Government of
India have done a wrong thing in mixing up a portion of the Bill which
may become acceptable to the workers in this eountry and some portions
which can never become acceptable. If they want some Act providing
for conciliation and enquiry, they must introduce two Bills ; but if they
try to secure the consent of the House by mixing up a part which may be
acceptable with a part which is unacceptable, I think, Sir, the Government
of India will be disappointed. .

Mr. T. Gavin-Jones (United Provinces : European) : Sir, I am very
glad to hear that the Honourable Member for Industries proposes to cir-
culate this Bill, for undoubtedly it requires very careful consideration be-
fore being passed ; in faect I have received a telegram from the Upper
India Chamber of Commerce protesting against the Bill being rushed
through. No one, I think, will oppose the principle of a Trade Disputes
Bill. Similar legislation has been put through in other countries, parti-
eularly in Canada, Australia and England, and has been most beneficial.
But we must study these Acts very carefully before we apply them to
India, and, as far as I can see in the present Bill, the English Acts have
not been sufficiently carefully considered. It is essential that this Act
should be framed so as to work smoothly and be effective, and I will refer
the Government to one or two clauses in the Bill. ‘ o
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It is not clear in clause 2 (¢) whether the interpretation of ‘‘ em-
ployer ”’ includes a private employer ; we think that it should do.

In clause 2 (f), the interpretation of ‘‘ public utility service ’’ does
not include tramways and inland steamer services. These were included
in the draft Bill which was circulated in 1924 and we do not know why
they have been excluded from this Bill. We think they are important
public utility services and should be included.

Clause 3 contains the kernel of the Bill and proposes to refer to Courts
of Enquiry or Conciliation Boards. It says :

‘¢ If any trade dispute exists or is apprehended between an employer and any of
his workmen, the Local Government, or where the employer is the head of a department
under the control of the Governor General in Council or is a railway company *’....

The Local Government or the Governor General in Council shall take
the initiative ; he may (a) refer the dispute to a Court of Enquiry or (b)’
refer the dispute to a Board of Conciliation. Then in clause 9 and subse-
quent clauses judicial powers are given to both the Board of Conciliation
and the Court of Enquiry. There is here, Sir, a serious confusion between
the functions of the Board of Conciliation and that of the Court of En-
quiry. They are bodies appointed for two entirely different purposes.
The Board of Conciliation cannot function without the counsent of both
patties and if both parties consent, all the evidence will naturally be forth-
coming from both parties. The Court of Enquiry on the other hand is
appointed for obtaining information about facts, and judicial powers are
necessary. For the Government to intervene in a dispute on its own xm-
tiative and compel the parties to appear and produce witnesses before a
Board of Conciliation is eontrary to all the ideals and principles of conci-
listion. A Board of Conciliation must arrange matters by mutual con-
sent. We think, Sir, that the Bill here should follow closely section 2 of
the British Industrial Courts Act, 1919, whereunder a Minister can take
action, first : On the report of one of the parties ; second : By the consent
of both parties ; third : Refer the matter for settlement to the Industrial
Court ; 4h : Refer the matter for settlement to the arbitration of one
or more persons appointed by him ; or, 5th : Refer the matter for settle-
ment to a Conciliation Board by the mutual consent of both parties. Sir,
I think if this clause is entirely recast and the above section is closely
followed, this Bill will work smoothly and be more effective. There
are other points in the Bill, which require amendment, but I will not take
up the time of the House with them now.

T appeal to the Government to- consider these points carefully and to
recast the whole Bill before bringing it before this House again.

Sir, I support the motion.

Lieut.-Colonel H. A. J. Gidney (Nominated : Anglo-Indian) :
Sir, representing as I do a class of people who are largely employed in
the various utility services, I desire to offer a few remarks on this Bill
before it is put in circulation. I am glad Government intends circulat-
ing it, for there is no doubt that a Bill of this nature cannot be rushed
through without adequate and careful consideration.

While on the one hand I am not in favour of any law that makes
for suppressing the rights of the labourer, I refuse to subscribe to any
policy that gives unlimited scope or power to the employer. Sir, I am
in agreement with this Bill from eclauses } to 14. ‘1 consider that the
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institution of Conciliatioh Boards will have a very beneficial effect ok
all labour disputes, and I think that the Honourable Mr. Gavin-Jones
brought forward some important peints in connectionn with thesé Con-
ciliation Boards. One is tempted to ask what is the needessity for thik
Bill ¥ It seems to me that, had Government, a few yeats ago, realised
“the importance of such Boards, Committees or Arbitration Councils as
one finds in England, e.g., the Whitley Committee and other Committees
of the like nature, such a Bill would never have been necessary in India
to-day. I remember the time very well—I take my memory back to 1917,
on?' 11 years ago—when an extensive strike took place on the Great
Indian Peninsula Railway. Matters reached a deadlock, the dispute
was eventually referved to arbitration, and the arbitrators decided in
(favour of the strikers. In those days there was give and take between
employees and employers. and trade disputes and strikes were, as a rale,
settled by arbitration ; to-day it seems that Govermment find it neces-
sary to introduce a Bill of this natare to settle them. Why ! Is Gevern-
ment entirely blameless ! As I said just now, I am in favour of clauses
1 to 14, but not of clauses 15 and 16, and here, to a eertaip exteiit, I take
my stand with my friend Mr. Joshi. (Opposition Cheers.) As I read
through clauses 15 and 16 and the following ones, two conundrams
rasent themselves fo me. .One is : ‘‘ When is a strike not a strike 1 '
he aiiswer, aceording to this Bill, seems to be : ‘‘ When the employer
is affected.”” The other is : *‘‘ When is a strike a strike '’ Answer :
‘““When the employee is affected . I do think that to put a Bill like
this into operation, especially clauses 15 and 16, is not omly to limit but
to interfere with the freedom of th~ ecmployee. As Mr. Joshi rightly
pointed out, why should the employer only have the right of didinissing
a servant, may be at the beginning or the middle of a month, giving
him a month’s pay in lieu of notice, and at the same time depriving the man
of his overtime ! Surely the employee camnot be denied an equal
right, if he is prepared to forfeit his month’s pay. He eahnot be denied
this by ordinary law, but this is exceptional Iaw, to serve a speeial purpose.
The House spent four long days in trying to prevent India painting
itgelf red. It seems to me that these clauses should more appropriately
have been embodied in that Bill-—The Public Safety Bill. (A
Honourable Member : *“‘ Nonsense '’.) It may seem so to you, birt not
to me because for almost similar offences in the ome Bill you deport the
European British subject while, in this Bill, you desire to fine or imprison
the Indian British subjeet.

Now, Sir, I would like to read to the House, Sir John Simon's
opinion on the right to strike. This is what he says :

‘‘ That the strike properly understood was perfectly lawful. It Was an éssential
m: of the right ef thé¢ British wage-earner that he should have a right to strike and

right ought mever to be taken away from him, nor would any of those who really
appreciated the character of British traditions really wish to take it away. But the

rulation by the Trade Unmion Exeentive to call out everybody, regardléss of contracts
Witich the workmien had lﬁ#ﬂé, wad not a I.u\tgnl aet at all.’’

T am in agreement with the principle that in the ease of a gendral
sirike, in‘whieh- varibus wtility services strike together, legislation
of a special piature might be necessary and might be put imto opera:
tion, but to imelude im ‘this Bill individual dtility servides, é.gy
Postal, . Telegraph, Cuistoms, Railway Sértiéds, ete, i to deprive 8
body of workmen of their right of defence of their economie rights, and
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for this reason I do think that Government will be ill advised to include
these two objectionable clauses. I however eertaiply do agree that those
agitators who. go about the country with impunity, fomenting strikes,
sowing seeds of disaffection or Communism among workmen, should be
dealt with summarily, but why should illiterate, innocent, misled work-
men be subject to such drastie action ! If a clause were put into this
Bill that the ringleaders of strikes should be seized, tried and punished,
it would be more decterrent and would receive my approval. There
are certain people in all communities, well known to Government, who
are ringleaders of strikes, who foment strikes for their personal ends.
Well ! 1 say, keep an eye on them and punish them without fear or delay,
but do not punish the employee who has every justification, should he re-
sent an unjust punishment, to refuse to work. He should not be forced to
work against his wishes or will. He should not be deprived of his
citizenship rights or a legitimate weapon of economic defence.

The Homourable Mr. A. C. MoWatters : I should like to draw the
Honourable Member’s attention to elause 17 (1), seeond part, which
reads :

‘¢ Provided that no shall be deexmed to have committed an offence under
this section by reason omly of his having ceased work or refused to continuwe to work
or to aecept employment.’’

The clause as drawn up does not apply to ordinary etrikers, but only to
the ringleaders and those who act in furtherance of a strike.

Lieut.-Colonel H. A. J. Gidney : Clause 15 gives Government
power to punish any individual who strikes in an utility serviece, with
one month’s imprisonment or with a fine of Rs. 50, and any one who aids
and abets him in sach an offence with three monthe’ imprisonment or a
fine of Rs. 500. This I abeclutely disappreve of and speaking for my
community we shall not agree to this section. I approve of the Bill as far
as clauses 1 to 14 are concerned, but 1 certainly do not approve of the Bill
as far as clauses 15 and 16 are concerned. I therefore strongly advise
Government to amend these clauses or to add some provision which does
not deprive any workman of his right to strike.

Mr M. 8. Sesha Ayyangar (Madura and Rammad cum Tinnevelly :
Non-Muhammadan Rural) : Sir, I agree with the Honourable Member
in charge of the Bill that the public are equally interested in these strikes
which are bound to exist so long as there is this eternal competition
between capital and labour. I cannot, however, eongratulate the
Government on the provisions made in this Bill. It appears to me that
the labour point of view has not been given that attention which it
deserves ; and some of the provisions, especially part 3 of this Bill, are
80 much against the growth of labour organisations in this country
that I would advise the complete deletion of part 3 of the Bill ; and ih
getting this Bill circulated I would offer the suggestion to the Honourable
Member in charge that citeulation shomid not in this case be confined to
the stereotyped list of bodies and associations, to which Bills are usually
circulated, but should also be ecirculated to all Trade Unions, all railway
employees’ unions, postal unions, and other similar organisations. It is
then that we will have ideas of what they think of this Bill.

.. So far as the provisions are concerned, I have ne doubt that there
have been demands for arbitration boards for some time. past. -But the



1218 LEGISLATIVE ABSEMBLY. - [21sT SEPT. 1928.

[Mr. M. S. 8esha Ayyangar.]

question is whether the courts of inquiry and the boards of conciliation
which this Bill provides for are really the kind of arbitration boards which
labour would have. For these boards to act successfully as arbitrators, .
the imperative necessity is to make them sufficiently impartial so that
they might give satisfaction prima jacie to both parties to the dispute,
and especially in the case of State railways ; where the State happens to
be the employer it will not enhance the impartial nature of these arbitra-
tion boards or these conciliation boards to make the Government the
appointing agent of these boards. Labour must be given a chance as to
‘the choice of some of those that might sit on these boards ; otherwise it
would not give them satisfaction. The recent South Indian Railway
strike seems to be in point as an illustration of what I say. I have been
" closely following the movement of the South Indian Railway employees’
association. The South Indian Railway Agent wanted to give effect te
a certain poliey of retrenchment whieh he had in view. Certainly that
necessitated some inconvenience to thé employees concerned. The em-
ployees made known to the Agent their demands and asked for redress.
There was not that quick and sympathetic response which was expected
of the Agent in such a case. The Agent remained indifferent and then
the employees applied to the Agent asking for the matters of difference
between the employees and the employers to be referred to the arbitra-
tion of the Labour Commissioner. Sir, we have got such a functionary
as the Labour Commissiorer in Madras. They wanted that the matters
in dispute should be referred to' the Labour Commissioner. Then also
there was no response and then they took the step of reporting the matter
to the Labour Commissioner directly, asking him to intercede and to
arbitrate. The Labour Commissioner remained indifferent. And as a
‘last hope, the employees applied to the Government direct asking them
- to intercede in the matter and to see that their grievances were redressed.
" The Government was equally indifferent. What could they do in those
circumstanees ! They despaired of moving the South Indian Railway
authorities to redress their grievances and consequently they had recourse
to a strike. I ask the Honourable Member in charge of the Bill what
provisions he has made in this Bill which would apply to the conditions
that I have just enumerated. What are the provisions in the Bill which
would have enabled the South Indian Railway employees in those circum-
stances to take the initiative of  insisting that their matters of difference
should be settled by an arbitration board ! So, I submit that clause 3
of the Bill ought to be so amended that the employees also are given a
voice in the matter not only of the choice of arbitrators but also of the
mode of reference to these boards.

One other matter which I seriously take objection to is this. I see
in clause 13 that provision is made to keep secret the enquiries that these
courts of inquiry and the conciliation boards have to undertake. Now,
what is the secrecy in matters of dispute that are openly referred to these
courts of inquiry * Why should anything be kept confidential ¥ Why
should an enquiry be held in secret ¥ Clause 5 says :

‘¢ A eourt shall, either in publie or in private at its discretion, inquire into the
matters re’f’erred to it and report thereon to the authority by which the ‘court was
appointed.

T submit that the seereey provided for in-elause 5 is entirely out of place,
Again when ¢ertain decuments ‘are pliced “before’ conciliatory boards, ‘it
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is also laid down that the documents referred to by those courts ought
to be kept confidential. That certainly would not enhance the prestige
of the enquiry that is sought to be made by these boards. As I have
already said, part 3 deserves complete deletion for this reason ; because
in the Statement of Objects and Reusons it is said that these provisions
were copied out of the British Trade Disputes and Trade [nions Act,
1927. But the Honourable Member in charge of the Bill must remember
that we are called upon to deal with a different stage of development in
the industries of this eountry. In this countryv., industries are more or
Jess in a stage of transition and labour organisations are not so well
developed and equipped in India as they are in England. Se, it is no
use transplanting or incorporating the corresponding provisions in the
Trade Unions Aet of England into Indian legislation and making them
applicable wholesale to®the trade unions and labour organisations in this
eountry.

One other anemalous provision that is made here is to give a premium
to the black-legs of trade umions. Special provision is made to en-
courage black-legs. These black-legs are made immune from punishment
for disobeying the orders of trade unions. Here I see the policy of divide
and rule and this poliey is made specially applicable to this category of
employees. I submit that that is also a matter which has to be taken into
consideration and this provision also must be deleted.

With these remarks, T submit tha-. 1 rhe Bill goes our for eircula-
tion. and public opinion is obtained on it~ provisions. I would reiterate
my request that trade unions and labour areanisations should be speeislly
invited to give their opinions on this Bill.

The Assembly then adjourned [or Lunch i1l Hualf Past Two of the
Clock. '

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President in the Chair.

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir. I welecome
this Bill and I also welcome its circulation in the country. Sir. I do not
like strikes. Strikes hold up the ordinary business of the countrr and
bring in great suffering to the people. They do not bring any dividend
to the investor who has invested his money to capitalise an undertaking.
Nor do they bring labour any appareut profit or advantage. As we have
found recently during the strikes in this country, labour has had to go
without its wages for months at a streteh. Sir. I was very much surprised
to hear the interpretation which my Honourable friend Colonel Gidney
gave to the word '‘ strike '". He quoted one eminent authority with whom
I am also acquainted, and if Colonel Gidney had gone a little further
and read one or two lin»s more from that authority he would have seen
what the Right Hon'ble gentleman really thought of strikes. I will just

uote those two lines from Sir John Simon’s speech in the House of
mons in 1926. He said :

‘‘ Every workman who was bound by a contract to give notice before he left work

and who, in view of that decision, has either chesen of his free will or felt compelled
to come out by leaving his employment without proper notice, has broken the law.’*
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When an employee or workman breaks a comtract, I think, Sir, he has
bruhen the strike law. Colonel Gidney was not right to say that any-
body can bring off a strike.

Mr. N. M. Joshi : Why do you quote a Liberal !

Mr. B. Das : I think I can quote a Liberal if he meets mny point, but
I will quote your own Labour leaders too by and by. I am coming to that.
My Honourable iriend Mr. Joshi, for whom I have the highest respect,
is the advocate of labour in this House. I have every sympathy with
labour 's claims ; but when labour tries to hold up the trade of the country
and paralyses industries I have no sympathy with it. My Honourable
friend Mr. Joshi talked of two things and he advocated that there should
be general strikes and sympathetic strikes in this eountry. If this Bill is
passed into law, it will put a stop to general strikes and sympathetic
strikes. With your permission, Sir, and with the permission of the House
I shall quote two eminent Labour leaders’ views about sympathetic
strikes and general strikes, and I hope Mr. Joshi will agree with them.
I now read a passage from a speech of Mr. Cramp, the Industrial Secretary
of the National Union of Railwaymen who expressed his view on the
Gererai Strikes. This is his view :

‘¢ There would not again be a general strike of that character. He did not believe
that the general industrial strike could ever be carried out effectively, becuuse if they

carried it to its logical conclusion they rtarved and paralysed themselves as well as
everybody else.’’

I hope my friend Mr. Joshi will accept the statememt of Mr. Cramp.
Then I have another authority on the sympathetic strike and that gentle-
man happens to be no less a man than the Leader of the Labour Party in
England and a man who is held in very high esteem in the labour world
,of India—I mean Mr. Ramsay Macdonald. Mr. Ramsay Macdonald

.wrote in April 1924 :
‘“ All my life I have been opposed to the sympathetic strike. It has no practical

value. It is simply beating the air. It bhas ome certain result—a bitter and blinding
reaction.’’

Sir, India is not such a country of agitators that we can think of general
strikes and sympathetic strikes.

Sir, as regards this Bill I wish to say that there should have been two
Biiis and not one Bill. Clauses 1 to 14 of this Bill are already long over-
due and many of us on this side of the House expressed that view, that
there should be conciliation boards to settle trade disputes specially when
you, Sir, were 8 Member on the floor of the House you wanted such a
measure to be introduced in connection with the first Steel Protection
Bill whereby disputes between Tatas and their employees could be settled
at Jamshedpur, I think the Government have taken a long time to bring
this Bill about conciliation boards, etc., before us. My Honourable
friend, Mr. Joshi, suggested that there should be panels from which the
artiirators should be chosen. I entirely agree with him and my views
are that the trade unions should be allowed to momihate a eertain panel
and that the Chambers of Commerce and the employers should be allow-
ed to choose a certain panel from which the Goverument of India in the
Industries and Labour Department may choose a particular arbitration
bourd.” I wish the other clauses of the Bill which apply to the aym
thetic strike could have been introduced in the form of another Bill
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“What are the Government trying to do? The Govermment are trying
to embody legislation of Parliament which was embodied in three of four
Acts in the House of Cosmmmons. One, to which my friend Mr. Joshi
referred, was passed in 1875, one in 1906, and a third in 1926. If the
Government in England took all that time to create the proper atmos-
phere, we cannot expect that India can have the same experience as the
House of Commons or as the Labour Party in England, and England took
a period of fifty years to acquire knowledge to frame her legislation. I
suggest that Government should not introduce such penalising clauses as
have been introduced in clause 15, 16 and 17, and I think after this Bill
comes back from the country we shall have to see whether we cannot
modify these provisions about the illegality of strikes and the penal
elauses relating to those who promote strikes to suit the conditions of
the people in this country.

Sir, I have to make one more reference to my friend Mr. Joshi.
Strikes are pot a pleasant thing. They are eausing 8 lot of hardship and
lots of people are starving an account of these strikes. The people who
bring about these gtrikes glways ask for more wages even though a par-
ticular industry cennot bear the extra charges on it. Let me make it
clear. 1 do mnot desire the capitalist to profiteer mor the Labour to
exploit. I would like an adequate share of the profits of an industry to
go to all the employers, and the employees and also the section to which
I belong—namely, brains. Surely those people who advocate strikes ought
to consider how much an industry can stand in the way of wages to
workers. I hope the workers before they go on strike will see that the
particular industry ean stand the wages which they demand. That is a
thing often forgotten by the labour world and it is the eause of many of
the strikes that the country has to face. 1 do not believe, Sir, that there
are any Bolsheviks or Communists behind these strikes ; but at ti
I believe that there are unknown men who want to blossom forth iato :
fledged leaders and they are responsible for these small and big strikes
all over the country, and I say that those who are respousible. for the
condition of our labour in this country should see that suech m ‘
leaders do not thrive in the labour camp and that they are not allowed te
bring about unnecessary strikes that cause so much harassment and trouble
to, at times, millions of people and that incapacitate our industries and
incidentally reduce the national wealth of the country.

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division : Muham-
madan Rural) : Sir, I rise to record my protest on the motion before the
House. 1 thought Government were anxious to settle the strike at an
early date ; but looking at the motion before the House I do not think the
Government have at all considered the recommendations sent by th-
Bombay Government, nor the strikes that are going on now in the Bombay
City. I do not know, Sir, what tangible reason Government have advanc-
ed for bringing in a dilatory motion and foreing this House to accept it ;
because looking at the Standing Orders one finds that it is impossible for
any non-official Member to bring in a motion for a Select Committee, if
Government bring forward a motion for circulation. 1 wish, Sir. Gov-
ernment had brought forward the motion which thev originally intended
for a Select Committee and left it to the House to decide which motion
they preferred. Sir, the only reason that the Ioncurable Member for
Industry and Labour has advanced is that there is no time. Now. we wish
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to know who is to blame for it. Why should Government have decided to
have such a short Session of three woeeks when two important Bills were
before the House ¢ Government know trom their past experience that in
a House of 144 Membems. each party and men who wish to express their
opinions on the Bills must speak. and necessarily therefore that involves
time ; and 1 would like to know from the Honourable Member for In-
dustries and Labour why he did not think it proper to request Govern-
ment, in view of these two important Bills coming before the House, to
have the Session prolonged. 8ir, 1 consider this Bill to be more impor-
tant than the Bill which will be debated on Monday next, the Public Satety
Bill. for this reason that the commercial community, both European
and Indian. in Bombay had sent a wire and requested the Government
not only to publish the Bill but to take immediate action and bring up
this Bill. The Honourable Member for Industries has told that the Gov-
ernment of Bombay made a representation to them as far back as 1924 ;
and still the Government of India have not thought it proper to bring for-
ward a motion for Select Uommittee. 1 think, Sir, Government should
realise the responsibility which ther are taking by prolonging a measure
of this importance.

As regards the point made by my friend. Mr. Joshi, that the labour
leader~ were anxious for a conciliation board or for conciliation, but
that the millowners did not come forward in the manner they liked. I
would like to reply to him by the speech which 1 will just read of Mr.
J. B. Petit, the Chairman of the Bombay Millowners Association, delivered
recently in Bombay :

‘¢ For our part,””
he continued,

‘¢ we have done everything we could to end this deadlock. Those who have followed the
long megotiations for the setting up of a conciliation board would testify to the sincere
anxiety. of the owners for a fair and just scttlement. But on every occasion it is the
strike leadets who, after securing the muximum concession, broke away by insisting upon
impractical demands. We ugreed to the conciliation board: we agreed to the terms of
reference : we agreed to the inclusion among them of the consideration of all the 17
démands. The essential preliminary of all efforts at concilintion is the suspension of
all bellicose activities. This the strike leaders would not agree to, except on impossible
conditions, ’’

I hope my Honourable friend, Mr. Joshi, will realise that if he

agrees to
a conciliation board he cannot continue the strike for that period

Mr. N. M. Joshi : May I put a question to my Honourable friend ? Is
it provided in the present Bill that strikes must be suspended hefore the
court of inquiry or a board of conciliation is to be appointed ?

Mr. Fazal Ibrahim Rahimtulla : It is provided here to make the strike
impossible by giving notiee to the owners that yvou are going to strike. ...

Mr. N. M. Joshi : I am afraid vou have not read the Bill

Mr. Fazal Ibrahim Rahimtulla : So that those owners who know that
there is coing to be a strike can find other men to take their places.
Mr. N. M. Joshi : It is not laid down here that every strike is illezal.
Mr. Fazal Ibrahim Rahimtulla : No ; but it is made penal.

Mr. N. M. Joshi : It is not.
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Mr. Fazal Ibrahim Rahimtulla : Of course it is. [ hope Government
will explain, apart from the reason that they have given, namely, that
there is no time, the responsibility they have waken in asking this House
to aceept a dilatory motion,

Mr. Varahagiri Venkata Jogiah (Ganjaum cum Vizagapatam : Non-
Muhammadan Rural) : Sir, the Honourable the Mover of this Bill in speak-
ing on the Public Safety Bill stated that Labour was in its infancy,
that 't wanted the protection of the Government and the Government
would therefore not only protect it against outsiders, but also against
itself. Thix shows that Government wants to treat Labour as an iu-
capacitated person and to constitute itself as its trustee. This role of
trustee is not new to ns. Government constituted itself the trustee
of India and Indians so long ago as 175 years back. and it still continues
to consider Indians as perpetual minors. Government, Sir, now threatens
to assume this role with respeet to Labour. Indians, 1 must submit. can
no longer he deceived by such assumptions and Labour might very well
say. " Rave me from such friends 7", If. for this statement of mine, any
Justification were necessary. the Bill before the House affords ample
proot.

The Intention of this Bill is said to be to further the interests of
Labour. But, Sir. I find that the Bill would help the Employer and not
the Labourer at all. It places many impediments in the way of Labour,
while creating facilities for the Emplover., The Bill, I may characterise,
Sir, without any exaggeration, as very reactionary and mischievous. In my
opinion, no mending of this Bill will set matters right ; if. really, it is
to Le of any use to the publie, it must be ended or it must be completely
overhauled or another Bill with a better and more liberal spirit should
bLe conceived and introduced in this House.

The object of this Bill is stated to be to prevent strikes and to
gettic trade disputes. To give effect to the objects of this Blll artam
tribunals are to be brought into existence.

The Bill makes provision for Government being the sole jtld'gﬁ for
determining if these tribunals should or should not come into existegee ;.
and when these tribunals are brought into existence. the appointing
authority is made the Government itself, and what are these judges to do,
when they are appointed to these tribunals ¥ They are not to decide
tracde disputes finally between the parties. but they are merely to make
reenmmendations or reports to Government on which the Government
nmight or might not act. at its pleasure,

It is a well-known fact, Sir, that in this country the Government is
the largest Employver of Labour. It owns almost all the Railways in
this country, and the trade disputes are, generally. between the Govern-
ment as Employer and the Labourers as Employees. In countries where
the Government is not an Emplover, there is at least some justification
for Government taking upon itself the duty of appointing judges to these
tribunals. In these circumstances. Sir. in a country like India, the
decisions or the results of the inquiry by these tribunals will be suspected
to he forezone conelusions. The chiet drawback of Government ap-
pointing judges is that it is Government. As a rule. Sir. in  almost all
countries the Government commands the confidence of Employers more
than that of Labourers. except in countries such as Australia where
ihe Government is controlled by Labour. In spite of these disadvantages,
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Sir, I admit there can be no better ageney than Government to bring
into existence machinery to settle these trade disputes conmsidering the
resources, information and facilities it commands. In the circumstances,
Sir, we eannot help accepting Government agenoy as an inevitable evil.
The only thing to be done therefore is to try and minimise the evils
that attend upon Government being the ageney for bringing these
tribunals into existence. This can only be done, Sir, by making these
tribunals altogether free of Government control and making them not
subordinate to but independent of Government. This can be done in
several ways. One of the ways is.....

Mr. President : These are matters of detail. The Bill is going to the
country. It rs not going to the Select Committee.

Mr. Varahagiri Venkata Jogiah : Sir, I am making certain sugges-
tions so that the public may give expression to their views on these
suggestions.

Mr. President : You are a member of the public.
Mr. lenﬁ'iri Venkata Jogiah : Then, Sir, as has been pointed out

by my Honourable friend, Mr. Sesha Ayyangar, there are other provisions
of this Bill which are very dangerous. For instance, the Bill makes pro-
vision for these tribunals to make inquiries in private. that is, confi-
dential enquiries. This provision, Sir, especially in the present state of
conflict between the Employer and the Employee will be considered very
dangerous and it should be very strongly opposed.

There are also other powers, which this Bill gives to these tribunals,
spch as those of adjourning their proceedings with a view to effect com-
promiges. This is a provision, Sir, which is detrimental to the interests
of labour. because this makes the proceedings dilatory, and it would
affect the Labourers more than the Employers, because it would starve
the Labourcrs and they cannot stand the prolonging of these proceedings.

"Then, with regard to the public utility service, provisions that have
been incorporated in the Bill, I would like to say only one word. These
are altogether one-sided. As has been pointed out by my Honourable
friend, Mr. Joshi, while it provides penafties for giving up service with-
out notice, or without permission, so far as the Employees are concerned,
it provides no penalties for the Employers. There is not one word
breathed, in any part of the Bill, about the right of Employees to be
allowed to work, unless dismissed, after due inquiry or for proved
misconduct.

The penal provisions, Sir, whieh are embodied in this Bill again are
of a very dangerous character and give arbitrary powers to Government
and leave a very wide door open to harass and punish disinterested public
workers in the cause of labour. 1 wish to make only one other observa-
tion with respeet to the provisions in the Bill. Sir, with regard to the
provision of admitting ‘‘ black-legs '’ into the Unions, the Bill provides,
in faet insists, that persons failing to abide by the decisions arrived at
by Unions should be admitted into the Unions. 1 submit, Sir, this will
give free scope for Government spies and Employers’ agents to swarm
into these Unions and to sabotage their growth.



THE TRADE DISPUTES BILJ. 1225

With regard to this Bill being copied from the Trade Disputes
(Amendment) Bill that was lately passed in Great Britain, I may say,
Sir, that Labour is in its very infant stages in this country, and therefore
all the provisions that were passed in Great Britzin should not be
copied and introduced here. Further, there is a great difference between
Great Britain and this country with regard to Labour. As I have already
pointed out, Sir, in this country Government itself is, to a large extent,
the Employer, whereus in Great Britain and other countries the case is
differcnt ; therefore there is no analogy between the conditions prevail-
ing in Great Britain and this country in that matter.

' 1 have, in these circumstances, no hesitation in saying that this Bill
is a deliberate and unjustifiable attack on the elementary rights of
Labour. In this connection I am glad to observe, Sir, that the Chamber
of Commerce of Calcutta has lately passed resolutions eondemning this
Bill.

S8ir Pushotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commeree) : Sir, I want to say a few words in connection with the
remarks that fell from my Honourable friend Mr. Cocke this morning.
It is quite true that the Indian Merchants’ Chamber, Bombay, coupled
with the Bombay Chamber of Commerce did send a wire to the Govern-
ment of India hoping that this Bill would be published immediately and
that it might be possible for Government to see the Bill through this
Session. The point, however, to remark is—and that is why I claim
the attention of the House for a few minutes—that at that time we did
not know that the Bill had been drawn up in the manner in which 1t
is before the House. My Chamber felt that this Bill would be on the
lines of the Bill eirculated by the Governmens of India in 1924, and the
third part of the Bill against which we have heard so much from M»..
Joshi, Mr. Jogiah and others, my Committee were not aware, woul®¥orm'
part of this Bill. Obviously, if the Government, of India want to ipclude
in this Bill these clauses which are highly contentious, it is only right
ihat the Government of India should circulate the Bill and not consider
it.in this Session.

8ir, my Chamber are anxious that there should be devised some
srx method of putting an end to these labour strikes and
’ differences, but the Government of India have, if I
may say 8o, a great knack of trying to close the stable door after the
horse has flown. Strikes have been and are on and one does not know
what may not happen during the next few months. I really wonder why
‘the Government of India think it necessary to put in this Bill, some parts
which make the Bill a highly contentious one. The position of my
Chamber can be summarized as follows :—Legislation regulating indus-
trial disputes is long overdue, but they were anxious that such legislation
will help in the prevention of such disputes and not be the cause of
sither repression of or injustice to the working class. I hope that when
the Bill comes back to this House after being circulated, the Government
of India will be able to devise some method by which the non-contentious,
or the least contentious part, of the Bill may pass through the Legisla-
. ture and the rest may be discussed at leisure.

The Honourable Mr. A. 0. McWatters : Sir, I have no intention to
replymt;)b Itke various points that have been raised by the earlier speakers,
! 3
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because most of them I think are points which can very well be discussed
in Select Committee. Many of them are interesting and some of them are
important, but I think the time for discussing them is not now. There is
one point, however, which is directly relevant to the motion for cir-
oulation which was raised by my friend Mr. Sesha Ayyangar, and that
is that we should take special steps to see that in the circulation of this
Bill it should be brought prominently to the notice of the trade unions
and other similar bodies who are directly interested, and my friend
Clolonel Gidney raised a similar point about the Anglo-Indian and
Domiciled European Association. Well, Sir, I think I can say that while we
employ the ordinary machinery of circulation, I shall certainly do my
best to see that: Honourable Members’ wishes are followed in these matters
by special instructions to Local Governments. That, Sir, is all I wish to
sey.

Mr. President : The question is :

‘¢ That the Bill to make provision for the investigation and settlement of trade dis-
putes, and for certain other purposes, be circulated for the purpose of eliciting opinions
thereon.”’

/

The motion was adopted.

THE DANGEROUS DRUGS BILL.

The Honourable Sir Bhupendra Nath Mitra (Finance Member) : Sir,
T beg to move that the Bill to centralise and vest in the' Governor General
in Council the control over certain operations relating to dangerous
drugs$ and to increase and render uniform throughout British India the
penalties for offences relating to such operaticns, be circulated for the
purpose of eliciting opinions thereon.

Sir, the Bill, though it looks bulky, is really a simple one. Its
objects are two-fold, firstly to centralise and vest in the Governor General
in Council the comtrnl over certain operations relating to dangerous
drugs, and secondly to increase and render uniform throughout British
India the penalties for offences relating to such operations. As men-
tioned in the Statement of Objects and Reasons, the measure is intended
to implement certain obligations undertaken by the Government of India
by ratifying the Geneva Dangerous Drugs Convention of 1925.

Sir, I move.

Mr. C. Duraiswamy Aiyangar: 8ir, I have no desire to interrupt
the course of business in this House by any lengthy speech, but I wish
to state a few points with reference to this matter. I find, Sir, that
this Bill is already a highly belated Bill and still the Government indulge
in making a dilatory motion also. Tt has been the unfortunate lot of this
country that from the very beginning Government have been persisting
in their policy relating to opium and dangerous drugs more actuated by
aonsiderations of revenue than by considerations of the. health and
morality of the country. 8ir, I do mot propose to go into the old history
at this moment, because I have on several previous occasions discussed
before this House the ancient history, and to bring it up to date it is
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beyond doubt that this Government have been so obstinate with reference
to their policy relating to opium that they have mever attempted to
recede a step from it. 8ir, the most unfortunate thing for this country
was that, while some attempts were made by philanthropists in England
to bring this Government of India into a state of morality and ethics
towards their people and subjects, the unfortunate Commission of 1893,
the Royal Commission, came with the objeet of settling matters and dietat-
ing certain principles to this Government. But then my Honourable
friend's predecessor in office, 8ir David Barbour, put a strong spoke in
the wheel and pulled the Commission by the nose with his cry of 6 mil-
lions of revenue from opium, and therefore it was that the recommendg-
tions of the Commission, which were expected to be favourable to this
country, became most unfavourable and most unfortunate, But, Sir,
luckily for the world at large and for this eountry in particular, the
League of Nations came in and began to agitate this question over and
over again, and, while all the other nations represented in the League
were in favour of bringing opium consumption to such a state that nothing
but quantities needed for medical and scientific use should be allowed
to be manufactured. This country represented by its British delegation.
which I once before remarked only plays second fiddle to the British
delegation from England, put so many obstructions that until it was
absolutely diluted they would not give their consent to it. In this course,
Sir, they have on various occasions before the League of Nations never
spared the leaders of this country and slandered them to the utmost.
They have slandered Mahatma Gandhi ; they have slandered other poli-
tical leaders of this country, by saying that they never once ohjected
to the opium policy of the Government of India. Sir, Mr. Campbell
dared to make some such statement which was eabled here by Mr. Andrews,
And, Sir, the same slander was echoed by my Honourable friend who
has now become our colleague, Mr. McWatters. Sir, the Honourable

Mr. McWatters said in the Council of State in words which I quoted on a
previous occasion :

‘‘ The Honourable Mr. McWatters, on behalf of Government, regretted that exeept
for a few workers like Mr. Andrews, .there had been very little publie opinion expressed

in this matter, and said that the Indian National Congress discovered this opium ques--
tion only last year.’’

Then after making that statement :

¢¢ Even though he had declared this in such strong terms, we are told by the
Honourable Mr. McWattera that there has bcen no public opinion in this country eon-
demning the policy of Government in this matter.’’

Sir, he is evidently ignorant of the agitation that has been going on
for a long time. In fact, the late Mr.- Gokhale gave his life to this ques-
tion and sacrificed his life without any effect. Sir, leader after leader
in Congress after Congress from public platforms on many occasions
have gondemned the opium policy of the Government of India and still
ihis Government would not yield an inch and yet they slander these
very leaders behind their backs to their heart’s content. But, Sir, we ar¢
glad that now at least the Honourable Sir Bhupendra Nath Mitra has
come up with a Bill of this kind. But I am perfeetly certain that this
Bill, even, if it is passed into law as it stands, would not give any Treal
benefit to this country, unless it is thoroughly changed. Sir, in 1923, in
the League, the American delegate pressed strpngly for two things whish
if tIl}]l:Q I?:vernment had any responsibility towards their own snl)saecu
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should have been, immediately accepted without any objection . being
. ¢“In May 1923.the Amerjcan delegate asked that the following two propositions
should be incorporated, namely :, = | N
1. If the purpose of the Hague Opium Convention is to be achieved according to
" its spirit and true'intent it must be recognized that the use of opium pro-
duets for other than medicinal and scientific purposes is an abuse and not
. legitimate. NENAE .

© 2, In order to prevent the abuse .of these drugs, it is necessary to exercise the
control of the production of raw opium in such 2 manner that there will

be no surplus available for non-medical and non-scientific purposes.

The representatives of the powers associnted themselves with these sentiments
except India which made an exception with regard to opium.’’

Sir, on many of these occasions when the League of Nations meets our
representatives they give various versions about the necessity of opium
in this country. They do not hesitate to say that opium was a social
and : religious necessity of this country, and when that observation was
reiterated by Sir Basil Blackett on the floor of this House my friend
Mr. Harbilas Sarda got up and objected to such a statement being made.
But that is the way in which they manage the business outside the
country, and within the country they were never tired of increasing
their revenue, even by working up the internal consumption when the
export to China was curtailed. I remember that the Honourable Sir
Basil Blackett brought a Resolution on the floor of this Ilouse in 1926,
when we of the Swaraj party were all out of this House, and even then
he did not want to come to any understanding about the reduction of
the internal consumption of opium in_this country, but wanted to take
steps with reference to export to other countries. The idea of protecting
the subjects of this country has always been very far off from the
Members on that side.

Now, Sir, I will refer to a few Articles of the Convention. Article 1
of the Convention was :

¢¢ Exeept as provided in paragraph 3 of this article with regard to retail sale, the
importation, sale and distribution of opium shall be a monopoly of the Government and
the right to import, sell or distribute opium shall not be leased, accorded or delegated
to any persons whatever.’’

Artiele 2 is :

‘¢ The sale of opiupn to minors shall be prohibited. All possible steps shall be
taken by the Contracting Powers to prevent the spread of the habit of opium smoking
amomg minors.’’

Artiele 3 is :
_ ** No minors shall be permitted to enter any smoking divan.’’
Artiele 4 is :

¢¢ The Contracting Powers shall limit as much as possible the number of retail

shops and, where smoking divans are permitted, the number of divans.’’

Sir, these absolute prohibitions were required by the Convention. I may
aiso read another Article of the Convention, Article 5, which reads :
‘‘ The Contracting Parties shall enaet effective laws or regulations to limit ex-
clusively to medical and scientific purpose the mmmufacture, import, sale, distribution,
: and use of the substances to which this Chapter applies. They shall co-operate
with one another to prevent the use of these substances for amy other purposes.’’

8ir, these are the points gpon which the League of Nations has always
tcen very particular. I wish-to ask the Honourable Sir Bhupendra Nath

K
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Mitra whether he has made any provision for these total prohibitions in
the Bill which he has placed before the House. Sir, from clauses 4 to 3
of the Bill before the House we find what are prohibited and what not.
Clause 4 alone makes some provision for total abolition. All the other
clauses provide loopholes by saying ‘* He shall not do so and so......
under rules framed by the Governor General in Council or by the Loeal
Governments.’”’ In faet this Bill' is not for total prohibition, nor for
regulating consumption, but to cover all the operations by way of rules
to be framed by the Governor General in Council and the Local Gov-
ernments., In fact the Bill may be considered as an eye-wash ; the only
principle underlying it is to throw dust into the eyes of the League of
Nations. Next time they gp to the League they will say, here you are,
we have passed a big legislation about this matter ; we have done our
duty to the world and to our subjects. I would ask the Honourable Sir
Bhupendra Nath Mitra whether all these things, which are required to be
absolutely prohibited according to the Convention, will be prohibited by
the rules to be framed under this Bill. Once we have passed this Bill
and conferred this rule-making power on the-Governor General in Coun-
cil, the rules will never come before the Housé. All we shall have on the
Statute-book is that rules may be framed and may be enforeed and that
licenses may be granted under certain conditions. But how those rules
are framed and what the effect of those rules is never comes before this
House for discussion on the floor of this House for modification or
extension. Therefore, Sir, for my psrt at any rate, I do not entertain any
hopes that by this Bill there will follow that ethical reform which is
absolutely necessary for nation-building. Not if this Bill goes on the
Statute-book as it stands now. I have found, Sir, that Government look
upon revenue as the sole consideration in these matters. They would be
ready to agree to the age of consent being raised to 15 because they do
not lose any revenue by that. If, however, Sir, a fee were to be charged
on all marriages below a eertain age. the Government would surely sup-
port early marriages. That is the spirit in which they carry on. I am
sure, Sir, that by this Bill nothing of any value to India will result ;
it is merely a handsome presentation to the League of Nations, to show
how much they have done in standing by the Convention which they

have signed.

1 do not propose to oppose this motion for circulation at this stage, be-
cause no purpose is served by doing it. It would only encourage the
Government to carry on with the policy which they have hitherto followed.
There is only one suggestion I wish to make in the matter of the circula-
tion of this Bill for eliciting public opinion. Care must be taken as to
whom they consult in a matter like this. A warning has already been
given in the case of the previous Bill by my friends Mr Sesha Ayyangar
and Mr. Jogiah, and I want to repeat that warning here. So far as I
Lave been able to see from my experience in this House of four or five
years the procedure which the Government follow in the matter of cir-
culation is somewhat as follows. If the Bill relates, for. instance, to the
mercantile marine it will be sent to High Court Judges for opinion. If
there is an amendment of the Succession Aect, then it will be sent to
Chambers of Commerce for opinion. If the matter relates to the marriage
reform of the Hindus, it will be sent to Christian missionaries for opiniom.
If the Bill relates to divorce amongst Christians, Hindus will be con-
sulted. This is the manner in which Bills are circulated for opinion.



1230 LEGISLATIVE ASSEMBLY. [21sT Skpr. 1928.

{Mr. C. Duraiswamy Aiyangar.}

What is the good of getting opinions like that ! Therefore, I would
request my friend Sir Bhupendra Nath Mitra to take the opinions of the
Jeaders of the people on this question. Let them not be abused and
slandered any longer for not giving their opinions against the policy of
the Government of India. And I would suggest too that in making
their suggestions they ought not to deal with minor matters of detail,
such as the wording of elauses, but go into the substance of the Bill. I
would request the publie men who are consulted to think deeply over the
matter of how best to make this Bill really effective and useful by
making suggestions as to total prohibition to be enforced in eertain matters ;
for instance, total prohibition of sale of opium to minors, to wemen,
factery workers, ete. These are questions which they must take imto
censideration definitely and seriously. I hope opinions like that will be
eollected and I hope also that instead of shelving it again, the Honourable
-Sir Bhupendra Nath Mitra will try to bring it up as early as possible
in the Delhi session.

The Honourable 8ir Bhupendra Nath Mitra : Sir, I have listened
with great interest to the speech made by my fri¢end Mr. Duraiswamy
Aiyangar. He has, however, overlooked one thing, namely, that
this Bill leaves the existing law about internal consumption of raw
opium alone ; that is, it does nol propose to interfere with the Local
Governments’ authority in this particular matter. That being so, Sir,
many of the remarks which fell from my Honourable friend are irrelev-
ant for purposes of the present Bill. In regard to the other point, that
is circulation, that, Sir, I believe, is a matter of procedure for the
Legislative Assembly Secretariat, because the circulation will be

arranged for not by the administrative department but by the Legisla-
tive Assembly Secretariat.

Mr. C. Duraiswamy Ai : May I ask the Honourable Member
what he means in this Bill by ‘‘ inter-provincial transport,’’ °‘‘inter-
provincial export ’’ and ‘‘ inter-provineial import ’ and with reference
to the sale of opium whether he intends to do anything at all for the

reduction of internal consumption ? 1 entertained too much hope that
he was going to reduce internal consumption also. Am I to be conm-
sidered to be mistaken on that point ?

The Honourable 8ir Bhupendra Nath Mitra : The Bill has nothing
to do with the internal consumption of raw opium. My recollection 1s
that it was last year probably, or in 1926, that Sir Basil Blackett made

in this House a full statement explaining the attitude of Government
an regard to that matter.

Mr. President : So all the trouble of the Honourable Member is
wasted ?

Mr. 0. Duraiswamy Aiyangar : Yes, I am sorry. I had some hope.
Mr. President : The question is :

‘¢ That the Bill to centrulise and vest in the Governor General in Council the control

over certain operations relating to dangerous drugs and to increase and render uniform
throughout British India the penalties for offences relating to such operations be eir-
sulated for the purpose of eliciting opinions thereon.’’

The motion was adopted.



THE WORKMEN'S COMPENSATION (AMENDMENT) BILL.

The m Mr. A. 0. McWatters (Member for Industries and
Labeur) : Bir, 1 meve that the Bill further to amend the Workmen’s
Compensation Act, 1923, for eertain purposes, be circulated for the pur-
pose of eliciting opinions thereon. 'Thix Bill, Sir, as 1 explained on am
_earlier occasion, is merely an attempt to correet eertain defects which
we have discovered in the working of this Act during the four years
in which it has been in operation. They are mainly suggestions made
by the Commissioners of Workmen’s Compensation, and for one of
them, that relating to the extension of the Aet to workmen employed
by contractors on railways, we are indebted to a suggestion made by
my Honourable friend Mr. Joshi in our Standing Advisory Committee.
On the more general question of considering whether the Act as a
whole needs revision in matters of wider prineiple we are simultane-
ously addressing Local Governments. Local Governments have not yet
been consulted on these details, although, as I have said, the Commis-
siopers for Workmen’s Compensation in some of the provinces have
been ; but in a Bill of this kind it is desirable that the Local Govern-

ments and the public should be consulted.

Sir, I move.
The motion was adopted.

Mr. President : I understand that the next two Bills* are not to
be taken up to-day.

The Honourable Mr. J. Orerar (Leader of the House) : That is
correct, Mr. President. I regret that Sir Denys Bray is still obliged,
by illness, to be absent from this House ; the motion in his name will,
if possible, be put down at a later date. As regards the motion stand-
ing in my name, I do not propose at this time to move the motion.

————— s
ELECTION OF A PANEL FOR THE STANDING COMMITTEE FOR
THE DEPARTMENT OF COMMERCE.

The Honourable 8ir George Rainy (Member for Commerce and
Railways) : Sir, I move :

¢ That this Assembly do proceed to eloct in the manner deseribed in the Rules pub-
lished in the Home Department Notification No. F.-49, dated the 22nd August, 1922,
an amended by the Home Department Notification No. D.-794-C., dated the 30th Janu-
ary, 1924, a panel consisting of nine members from which three will be nominated to serve
on the Btanding Committee to advise on the subjects in the Departmen: of Com-
merce. ’’

Sir, T do not think it is necessary for me to say more than a couple
of sentences in support of this motion. The period of one year for
which the Advisory Committee of the Commerce Department was
constituted in the autumn Session of last year is about to expire. It
is therefore necessary to provide for its reconstitution and it is for this
reason I have brought forward the motion. '

Sir, I move.
The motion was adopted.

*1. Bill further to amend the Indian Penal Code.

of stn Bill further to umend the Indian Limitation Act, 1903, as passed by the Couneil
te.

( 1331 )



1232 LEGISLATIVE ASSEMBLY. [Zl;r Sm'(r.' 1928

ELECTION OF A COMMITTEE TO REVIEW: THE SEPARATION
'~ OF RAILWAY FINANCES FROM GENERAL FINANCES.-

The Honourable 8ir George Rainy (Member for Commerce and
Railways) : Sir, I move :

¢¢ That this House do proceed to elect in such manner as may be prescribed by the
Honourable the President tourteen membcers to serve with the Honourable the Railway
Member, the Honourable the Finance Member and the Financial Commissioner of Rail-
ways, as a committee to review the separation of railway finunces from the general
finances of the country in accordance with the Resolution adopted by the Legislative

Assembly on the 20th September, 1924.”’

I am moving this motion, Sir, in accordance with a promise which I
made in my speech when I introduced the Railway Budget last cold
weather. The terms of the motion have been framed in the widest
possible terms so that the Committee may have the whole field open to
tiiem and may be able to make any recommendation that seems suitable
tc them as regards the separation of railway and general finances. I
understand. Sir, that before I gave notice of it, the terms of the motion
had been shown to the leaders of the various partles and groups in the
House, and I understand that they found it acceptable. I do not think,
Sir, that I need say more than that.

Sir, I move.

Mr. Jamnadas M. Mehta {Bombay City : Non-Muhammadan Urban) :
Sir, I am glad that the Railway Member has been as good as his word and
has implemented his promise given last Session. At the same time, Sir, I
think, there iz a serious flaw in the motion as moved. Three official Mem-
bers are to be ez-officio members of this Committee and again, if I under-
stand the motion correetly, the official Members are to vute in the election
of 14 other Members ; this would mean that Government will have a double
representation on this Committee. I know it is not their intention to have
a packed committee, but a committee as widely representative of the House
as it is possible to secure ; and therefore I should like to have a clear decla-
ration from Government that they would ask their official colleagues not to
vote when this election takes place on the day which you, Sir, will fix here-
after ; otherwise, Government having three Members already might have
3 or 4 more by their own official voting, which, I think, is highly undesir-
able and the House......

Mr. President : What is the amendment of the Honourable Mem-
ber ¢
Mr. Jamnadas M. Mehta : I suggest to Government that Government

should ask their official colleagues not to vote when the election of 14 mem-
bers takes place, because they have three members ez-officio......

Mr. President : That is not the proper way. The proper way for
the Honourable Member is to move an amendment.

Mr. Jamnadas M. Mehta : In that case, I shall move it with your per-
mission that the official members do not participate in the election of the
14 members. (Axn Honourable Mcmber : ‘“ That the non-official Members
of this Flonse do proceed to elect, ete. ’.)

Mr. President : That the non-official Members of this House do pro-
ceed to elect, ete. Is that the amendment ¢

Mr. Jamnadas M. Mehta : Yes, Sir, that is the amendment. -

The second point which I wish to take is that the terms of reference {0
the Committee should be the widest ; they should include the question of
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Indienjsation and racial discrimination in Railway services and the griev-
apces of labour ; these matters widely touch railway finance. Railway
finances improve or deteriorate by the absence or otherwise of strikes
Then a great deal of discontent arises on account of racial discrimination
which affects the subordinate services particularly, in State Railways. I
wish to be assured that no objection will be raised in the Committee when
the discussion of all these questions arises.

With these words I move my amendment,

Mr. M. 8. Aney (Berar Representative) : Sir, I support the amend-
ment moved by my Honourable friend, Mr. Jamnadas Mehta. [ had thought
that it would probably be within your powers to prescribe that the election
should be by non-official Members, but as my friend has moved this amend-
ment I support it. This motion comes before the House in pursuance of
a promise already given. I think it necessary that the guestion should be
thoroughly and exhaustively discussed. So far as the offieial Members are
concerned, the provision of three ex-officio members is sufficiently strong to
put before the Committee the official view of the question, but it is really
for the non-official Members of this House to decide whether the separation
that has been made has been beneficial or not in the interests of the tax-
payers, and it is for the non-officials to decide how far the conditions which
were laid down have been strictly adhered to, and what meodifications if
any should be made in the existing arrangements. From that point of
view the amendment is very important, and I do not think that the Honour-
able Sir George Rainy can have any objection to accept that amendment.’

The Honourable Bir George Rainy : Sir, I should like to risc on a
point of order. 1 have had no notice of this amendnient and was unaware
that any amendment was likely to be moved. We have done all we could
to take all the parties into our confidence, and it would be very difficult at
this stage to ask Government to waive notice.

Mr. President : Will the Honourable Member quote his authority ?
Under what Standing Order is notice of this amendment required * This is
neither a Resolution nor a Bill, and T would like to know under what Stand-
ing Order notice of this amendment is necessary.

The Honourable 8ir George Rainy : 1 do not raise this point under
any particular Standing Order, Sir. As I understand the case, it is
within the diseretion of the Chair to decide whether it is reasonabie in the
girecumstances that the amendment should be made. The point I wished
to make, was that it is hardly fair, when we have tried from our side of the
House to take all parties into our confidence and get the motion into a form
which all parties could accept, to have an amendment moved at the very
last muon:ent like this, .

Mr. President : If the Honourable Member will satisfy me that the
Chair has diseretion, the Chair will exercise that discretion.

The Honourable Bir George Rainy : I am prepared te aceept ‘that
position. :

Mr. President : I think the best course is to take ‘his matter up on
Monday or some other day. : ‘

The Honourable Bir George Rainy : Might I suggest one point ! We

do not know on what date the matter may be brought up. and as there will
be forther proeedure in the way of electing the Committee after the motion
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has been passed, it might be inconvenient to the Members of the House who

are anxious to take part in the election because they might be compelled to
leave Simla before the election came on.

Mr. President : When was this circulated to Honourable Members t

Mr A A L. Parsons (Financial Commissioner, Railways) : 1 am
afraid I do not know the exact date. It was circulated I think two or
three days ago, possibly the day before yesterday.

As T have risen I would like to explain what occurred. The reason why
three official Membeis were mentioned by their offices in the motion was
because by the time this Committee meets, the Ilonourable the Finance Mem-
ber wi!l not be the Honourable Sir Bhupendra Nath Mitra, and it is desir-
able that the Honourable the Finance Member should be on the Committee.
For that reason I approached the leaders of all parties and showed them
the form of motion as it has appeared on the paper and asked them whether
the motion would meet with their approval.

Mr. Pregident : But the followers are not always loyal! The
Honourable Member will see that he has not even allowed two days for
Houvurable Members to consider whether they should give notice of any
amendment.

Mr. A A L. Parsons : The Honourahle the Railway Member is -pre-
pared to accept an amendment, omitting his name and my own from the
list of those persons to serve on the Committee, and raising at the same
time the number of members from 14 to 16. In that case the only non-elected
nominee of Government on the Committee would be Sir George Schuster
who cannot for the moment be elected to the Committee for the reasons
I have explained.

Mr. Jamnadas M. Mehta : My object in moving this amendment is
not to delay the motion. Now that the justice of the amendment is obvious
to the Government, and they have agreed that two of their nominees will
contest the election, I would like tc withdraw my amendment.

Mr. President : Is it the pleasure of the House that the amendment
be withdrawn ?

The amendment was, by leave of the Assembly, withdrawn.
Mr. A A L Parsons : I move :

‘‘ That in the motion the words ¢ the Honourable the Railway Member’ and the
words ¢ and the Financial Commissioner of Railways’ be omitted,, and for the word
¢ fourteen ’ the word ¢ sixteen ’ be substituted.’’

The motion was adopted.

Mr Jamnadas M. Mehta : Sir, I would like to enquire whether the
terms of reference will be those that I have suggested.

The Honourable 8ir George Rainy : Sir, it is not my intention to lay
down any restrictions as to what this Committee may go into. It will rest
on whoever acts as the Chairman of the Committee to decide that.

Mr. President : The question is :

‘¢ That the following motion, as amended, be adopted :

¢ That this House do proeeed to elect in such manner a3 msy be preseribed by the
Honourable the President sixteen members to serve with the Honourahle
the Finance Member as a committee to review the separation of raflway
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finances from the general finances of the country in aceordance with the
Resolution adopted by the Legislative Assembly om the 20th Beptember,
1924 .’

The motion was adopted.

Mr. President : I may inform the Assembly that for the purposs of
election of members to both these Committees, the Assembly office will be
open to receive nominations up to 12 Noon on Saturday, the 22nd Sep-
tember, 1928, and the elections, if necessary, will take place in this Cham-
ber in accordance with the principle of proportional representation by
meaéns of the gingle transferrable vote on Tuesday, the 25th September,
1928.

DEMANDS FOR SUPPLEMENTARY GRANTS.
Srawrs.

The Honourable 8ir Bhupendra Nath Mitra (Finance Member) : Sis,
I beg to move :
‘‘ That a supplementary sum not exceeding Rs. 1,85,000 be granted te the Govermor

General in Council to defray the charges that will eome in course of paymeat durieg
the year ending the 31st day of Murch, 1928, in respect of ‘ Btamps ’.’’

The motion was adopted.

- ADMINISTRATION OF JUSTICE.

" The Honourable Sir Bhupendra Nath Mitra (Finance Member) : Sif,
I beg to move :

‘¢ That a supplementary sum not exceeding Rs. 50,000 be granted to the Governor
General in Council to defray the charges that will come in course of payment during the
year ending the 31st day of March, 1929, in respect of ¢ Administration of Justice .’

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, this Supple-
mentary Grani deals with one specific conspiracy trial in my own provinge
of Bihar and Orissa. It is proposed to contribute from the Central Revenues
a sum of Rs. 50,000 towards the expenditure incurred by the Government
of my provinee in that criminal case. In the proceedings of the Standing
Finance Committee, I find it stated :

‘¢ It was stated that the Government of Bihar and Orissa had represented that the
Deoghar conspiracy case which was being proseeuted in that province, would involve the
Local Government in heavy cxpenditure which was likely to exceed Rs. 2 lakhs and the
Governor in Council hud asked for a contribution from Centgnl revenues towards the
cost of the case in view of the fucts : (i) that the trial had little or no direct interest
for the province, (ii) that the accused in the ease were not inhabitants of Bihar and
Orissa, and (ii} that their trial in the province was only due to the fact that three
of them were arrested while on a temporary visit to Deoghar.’’

Sir, accidentallr—whether fortunately or unfortunately I camot say—my
province happens to be known as a very healthy province. Naturally every-
body ecmes to my provinee for the purpose of a change of climate or for
reasons of health. If any of the outsiders who happen to come to my pro-
vince hatch any conspiracy, then a poor province like Bibar and Orissa
ought not to be burdened with the whole extent of the expenditure involved
in prosecuting such conspirators. I would have liked very much had the
Government of Tndia sanctioned the whole expenditnre of two lakhs which
th. Bihar and Orissa Government asked for. The Bihar and Orissa Goe-
ernment incurred or are ineurring this huge expenditure om behalf of other
provinces and they must be reimbursed to that extést. It would have beeh



1906 LEGISLATIVE ‘ASSEMBLY. [21sT SEer. 1928.

[Mr. B. Das.]

better if the Government of India had estabhshed a Supreme Court or some
sort of Central Court where questions affecting the various provinces should
be taken into consideration and such cases to be tried at the cost of the
‘Central Government. A poor province like mine should not be burdened
1o such an extent as 1} lakhs and that for the reason that the alleged conspi-
rators were arrested in my provinee.

Sir, I may say that my province is very poor. Recently, the Govern-
‘ment of Bihar and Orissa appointed a flood inquiry committee for my tract
of the country, Orissa, and the report has been submitted. It involves very
heavy e}.pendlture on any Government if that Government would like to
give ‘effect to all the recommendations there to eradicate the causes of floods
in Orissa. If I can take it as a precedent that the Government of India
could contribute part of the expenditure of Provincial Governments, I can
ask the Honourable the Finance Member to sanction a few lakhs.of rupees
towards improving the eondition of the people of ‘Orissa as recommended by
the flood enquiry committee and that report may soon come up before the
‘Government of India. I hope this precedent of the Honourable the Finance
Member will be utilised in other cases also. I think it is a dangerous princi-
ple that a poor province like mine should be burdened with the remaining
part of the cxpenditure in this Deoghar consplracy case which is more than
13 lakhs of rupees and in which my province has no direct interest nor is
any resident of my province implicated. It is either for the other pro.
vinces to share the expenses or for the Central Government to finance
the whole cost.

The Honourable 8ir Bhupendra Nath Mitra : Sir, I do not want to
waste the time of the House for any long period.

Mr. President : What is the suggestion ?

The Honourable 8ir Bhupendra Nath Mitra : Sir, I believe it was
the poverty of the provinee of my Honourable friend Mr. Das that operated
a8 a consideration to the Standing Finance Committee in agreeing to this
eontribution. Otherwise, I believe they were very doubtful about estab-
lishing a precedent.

Mr. B. Das : Quite so. But I cannot understand from the argument
of the Honourable the Finance Member why my province should bear the
expenses of people of other provinces, whose people come to my province
and evamit alleged %onspiracy or sedition.

The Honourable 8ir Bhupendra Nath Mitra : The answer to that is
that it is the usual arrangement. (Laughter.)

Mr. President : The question is :

¢ That a supplementary sum net exceeding Rs. 50,000 be- granted to the Governor
<General in Council to defray the charges that will come in course of payment during
the year ending the 31st day of March, 1929, in respect of ¢ Administration of Justice’.’”’

The motion was adopted.

Crvi. WoRkKS CENTIIAL

The Honourable 8ir Bhupendra Nath Mitra (Finance Member) : Sir,
I beg to move :
‘‘ That a supplementary sum not exeeeding Ra. 2,13,000 be granted to the Govomr

Beneral in Council to defray the charges that will come in course of payment dyring the
year ending the 31st day of March, 1929, in respect of ¢ Civil Works Cential %"’
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Pandit Hirday Nath Kunzru (Agra Division ; Non-Muhammadan
Rural) : May [ ask, Sir, what is the sum for which the residence already
constructed for His Excellency the Commander-in-Chiéf which cost about
four lakhs has been sold ¢ The second question I would like to ask is
whether any attempt was made to enlarge the existing house instead of
selling the building and constructing a new one !

The Honourable Mr. A. O. McWzeatters (Member for Industries and
Labour) : Sir, I think I can reply to that question. 1 do not know
whether I would be in order in disclosing the exact figures, but I eam
assure the Honourable Member that the house was not sold at a loss
and the Government did not lose a penny either over the cost of the
house or over the cost of the land. Secondly, it was very carefully
considered whether the house as it stood was capable of such extensions
and improvements as would have made it suitable for the permanent
residence of the Commander-in-Chief, and it was decided it was not.
We had a favourable offer for the first house and we thought it was
really an economical and satisfactory transaction.

Mr. K. C. Neogy (Dacca Division : Non-Muhammadan Rural) : How
is it, these considerations did not strike the Government before ?

The Honourable Mr. A. C. McWatters : That is going back before
my time and I can hardly answer that question.

Mr. President : The question is :

‘¢ That a supplementary sum not exceeding Re. 2,13,000 be granted to the Gov-
ernor General in Council to defray the charges that will come in course of payment dnr-
ing the year ending the 31st day of March, 1929, in respeet of ¢ Civil Works Central.’ ’’

The motion was adopted.
CarrraL OuTLAY ON CURRENCY NoTE PRINTING PRrESS.

The Honourable 8ir Bhupendra Nath Mitra (Finance Member) : Sir;
I beg to move :

‘¢ That a supplementary sum not exceeding Rs. 3,30,000 be granted to the Governor
General in Council to defray the charges thut will come in course of payment during the
{Iear ending the 31st day of March, 1929, in respect of ¢ Capital Outlay on Currency

ote Printing Press ’.”’

The motion was adopted.

DEMAND FOR SUPPLEMENTARY GRANT IN RESPECT OF
RAILWAYS.

Mr. A, A L. Parsons (Financial Commissioner, Railways) : Sir, I
beg to move : .
‘¢ That a supplemcatary sum not exceeding Ra. 12,000 be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of Mareh, 1929, in respect of ¢ Audit’.’’

This money is required for initial outlay in the current vear om
making permanent the separation of Audit and Accounts on State-
managed Railways where it has already been temporarily in force and
on extending it to other State-managed Railways on which it is now
proposed to inaugurate it. The details of the proposals which we are
laying before the House have been fully explained in what is, I am
«fraid, a very lengthy memorandum, which has been in the hands of
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Members now for some time. I regret that I should have had to
trouble the House with so lengthy a document, but I thought it desir-
able. that they should have full details of the results of the experi-
ment that has been carried out with their approval on the East Indian
Railway for the last three years. And those Members who have not
had either the leisure or the inclination or both to read the whole of
the memorandum will have found what is I hope a fair and succinet
sommary of it in the proceedings of the Standing Finance Committee
for Railways, which examined our proposals very exhaustively. After
their report and in view of the fact that the memorandum does go

into such detail I do not think I need detain the House very long with
preliminary remarks.

There are, however, one or two points which I should like to make.
It may occur to some Honourable Members from the recital of our activities
which we have given in this memorandum that we are making some-
what extravagant claims on behalf of the work of the Accounts De-
partment which has been under me and my predecessor for the last
8 years. That was not our intention. Our intention was merely to
show exactly what had been done while the accounts had been separat-
ed. I myself agree in fact entirely with the judgment which has beenm
passed by the Auditor General on the results of this separation. He
has pointed out quite rightly that theoretically the same results might
have been obtained had Audit and Accounts not been separated ; but
as he has also pointed out that is merely a theoretical point. What he
says is :

‘¢ All this is in theory only. Im practice it is really impossible to spcculate how
much of the work both on the side of accounts as well as of audit would actually have
been effected without separation. The fact remauins that anything like the same measure
of improvement, reforms and economies have not been effected in the past by the
combined Audit and Accounts Department and a very strong point in favour of the
separation is that zll this has been accomplished in a short space of time.’’

1 think I can claim for the Accounts Department which has been
under my predecessor and myself that it has taken very great pains
to improve the accounting system on the East Indian Railway and I
believe that claim would be substantiated by -Members here who are
on the Public Accounts Committee. A large number of cases came
before them in which, owing to the efforts both of the Accounts and
of the Audit people, irregularities had been traced out and remedied.

The proposals do not only include the extension of the separation
of Accounts and Audit from the East Indian Railway to other State-
managed Railways. They also include the making permanent of the
present arrangements of the Clearing Accounts Office. When this question
was discussed in the Standing Finance Committee for Railwayswe had before
us certain complaints ; in the first' place, that the apportionment of
foreign traffic receipts during the time the Clearing Accounts Office had
been in existence had become more inaccurate, and secondly with re-
gard to the position of the clerks in that office. For these reasons there
was some discussion in the Standing Finance Committee whether the
right moment had come to make the present arrangements permanent.
The Committee decided with one dissentient that the time had come
to make the arrangements permanent ; but at the same time it was
decided that there should be an investigation into these two matters. 1 am
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now in a position to lay information before the House which T did not
previously possess with regard to one of these matters, that is to agy, with
regard to the accuracy of the accounts which have been prepared in the
QOlearing Accounts Office. In 1927-28 I find that that office dealt with
transactions aggregating over 18 crores of rupees and that‘ the
finally admitted irregularities in apportionment of rating—were under
Rs. 16,000. That is to say, it was considerably less than ene- eleven
thousandth of the total amount accounted for or, to give decimal
figures, 0.0087 per cent. I do not think anybody could describe that
as inaccurate working.

With regard to the position of the. clerks on which I myself have re-
ceived many representations—and 1 know that Honourable Members
in this House have also done so while there has been in addition some
discussion in the Press,—it is particularly because of the position of
these clerks that I am very anxious now to see the arrangements made
permanent. These clerks have been transferred from a good many
offices and their main complaint is I gather that at present they do
not know their position on the list of the office, their position vis-a-vis
each other. Until we know that the office is going to be permanent,
it is impossible to settle down and arrange the lists of the office in such
a way that each man will know he has been properly placed and will
have no sense of grievance. It is also, I may say, impossible for me to
take steps to provide accommodation for these clerks until I know
if the office is to be made permanent. And the want of accommoda-
tion in Delhi is one of the main difficulties to which these clerks are
at present subject. It is for these reasons that 1 am particularly
anxious that the arrangement with regard to the Clearing Accounts
Office should now be made permanent. s

There are two further things 1 should like to add. First of all, in the
memorandum it will be seen that there are proposals for transferring
further work, the work of local traffic audit, from the State Railways
to the Clearing Accounts Office. On the advice of the Standing
Finance Committee for Railways I have decided to postpone those
proposals for the present, particularly because they would involve
bringing more clerks to Delhi from Caleutta and elsewhere before we
have accommodation for them.

Lastly, I wish to refer to the methods which we propose to adopt
for recruitment if this House accepts these proposals. The superior
officers T think offer no difficulty at the moment. I am hopeful that
the Auditor General will be able to produce for us a sufficient number
of officers from the Indian Audit and Accounts Service to fill most of
the posts that will be created in the Railway Accounts Service. For
the future we propose to adopt exactly the same system of recruit-
ment as obtains in the Indian Accounts and Audit Service, namely, by
open examination through the Public Service Commission.

A point which is of greater difficulty is the recruitment of the subordinate
4r.u staff. Now, I am extremely anxious myself to get rid of

the present haphazard methods by which clerks and other subordinates
gre recruited. You can never say that you are getting the best men
by our present methods, and if I may say so, it is an unmitigated
nnisance to persons in my position to have to receive almost daily
applications from various people to confer appointments on somebody
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whom they know. My idea at present is if possible to recruit for both
the Clearing Accounts Office and for other accounts offices, for posts
‘of &et_'ks and other subordinates by examination. I should like.’ to

b¢ 1t an open examination, that is to say, I should like to avoid
having to select people to sit for the examination, but I am a little
doubtfwl whether that is feasible. We might be so flooded with
applications for the examination, that it would be almost impossible
to get an examination held. I propose therefore to discuss this
matter again with the Standing Finance Committee for Railways with
whom I have already agreed to go through all the rules which I have
suggested for the recruitment of the staff.

I think, Sir, that is all I have to say. The genesis of these pro-
posals can be found in the report of that distingnished Committee
which was presided over by Sir William Acworth. This House helped
in starting them when it agreed in 1925, that they should be tried out
on a large scale on the East Indian Railway. They have since heen ap-
proved by an eminent accountant of international reputation. In the
judgment of the Auditor General they have been tried and not found
wanting, and they have been approved, unanimously except in one
minor respect, by the Standing Finance Committee for Railways.
They are also expected to lead to a reduction of about Rs. 2 lakhs
in the establishment costs of Railways and to further economies for
which no exact figure can be given, but which may be about 10 lakhs.
I know of no stronger arguments that 1 can use to commend them te
the House.

Mr President : The question is :
‘‘ That a supplementary sum not exceeding......

(Mr. Neogy stood up in his place.)
Does the Honourable Member wish to speak ?

Mr. K. C. Neogy (Dacca Division ; Non-Muhammadan Rural) : Yes,
Sir. I shall try to imitate my Honourable friend, Mr. Parsons......

Mr. President : And be equally long ?

Mr. K. C. Neogy : No, Sir ; I will be very short. Well, Sir, my first
quarrel with him is with regard to the procedure that he has chosen to
adopt in bringing forward this important question of principle. I do not
think that very many Members of this House—particularly those who
were not in the Finance Committee—were aware exaetly of the import
of this Supplementary Demand. When on the last occasion, about three
years back, there was a motion made in this House for agrecing to am
experiment being carried on with regard to the separation of Accounts
and Audit on the East Indian Railway, the Honourable Member’'s pre-
decessor preferred to bring forward a regular Resolution giving the essen-
tial details of that scheme, and it was only after the House had accepted
that Resolution that the supplementary estimate seeking to give financial
effect to that scheme was brought up in this House. I do not know why
my Honourable friend has not chosen to follow that excellent precedent
that he had before him in this matter. Sir, apart from that, I do not
think that this is the proper time, just at the fag end of a day, at the fag
end of the Session, to bring up a question like this. Howerver, Sir, on
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the last occasion the atmosphere of the House was. rather different from
what I find to-day ; and the eredit for that: belongs. certainly to the per-
suasive powers of the Railway Department, When I went through my
Honouyrable friend’s memorandum, I was- reminded of the usual:iype
of advertisements of certain patent medicines. All kinds of merits are
elaimed by my Honourable friend for this scheme of separation. But
waoen 1 turned to the Auditor General’s note, I found that my Honour-
abie friend the Financial Commissioner did not quite suceeed in per-
suading that hardheaded old, as he had most of my colleagues on this
&ide of the House. 8ir, my Honourable friend has given a few lines
from the observations of the Auditor General. If he had only given us
a few more sentences from his note, the House would have seen that the
Auditor General is not quite sure of the pogition. He uses very eautious
launguage. In one place he says he would have wished to have had
more time to consider the matter ; in another place he says :

‘4 I have not been able to verify the figures.’’ )

Then again he says . i 0

‘‘ The merits that have becn claimed for this system could ms well be elaimed per-
haps under the old system."’

1f any Honourable Member desires to read ount the whole report here, he
is welcome to do so, but I am not going to tire the patience of this House.
Let us try to understand as briefly as possible what this proposal means.
At the present moment there are two s¥stems of accounts and audit
which are in vogue side by side in the Railways. On the Company-manag-
ed lines there is a separation of audit from accounts ; the aseounts are main-
tained by a staff which is under the administrative control of the Agent
and the Directors in England. There is an independent audit carried
on on behalf of the Auditor General by Government Inspectors. This
is the system which is in vogue on Company-managed lines, The other
system is in vogue on the State-managed lines; with the exception of the
Kast Indian Railway. Under this State railway system, the staff which
keeps the accounts is not under the administrative contrel of the Agent
or the Railway Board, but of the Auditor General ; and that staff not
merely keeps the accounts but simultaneously carries on audit. In the
ease of the Company system of audit, it is a post aundit, that is, a post
mortem examination of the accounts on behalf of the Auditor General.
In the case of the State system, it is pre-audit—that is to say, before any
expenditure is incurred, the auditor who is also the accounts officer must
scrutinise the Rl;lorosed expenditure. These were the two systems when the
East Indian ilway was taken over by the State for direet manage-
ment. Now, the proposal which the Acworth Committee had made for
separating Audit from Accounts was then under consideration : and the
Government thought that the best opportunity of carrying out the experi-
ment of that proposed measure had presented itself with the taking over
of the management of the East Indian Railway by the Government of
India ; and therefore it was that that new separated system was given
a trial on the East Indian Railway. We are told now that that experi-
ment has proved a very great success and therefore it ought to be extend-
ed to the other railway systems. Now, when we compare the merits of
these two systems, I mean the two systems that were tried on the East
Indian Railway, namely, the previous Company system and the present
separated system, we must not forget that there is not any very essential
difference in the principle of the two systems. because as in the days of
L149LA >
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the Company management there was an independent audit on behalf of
the Auditor Gemeral and the accounting was done by a staff which was
under the administrative eontrol of the Agent. That is more or less the
system which is now -sought to be extended to the other Railways, and
to which a trial has been given on the East Indian Railway. There may
be some difference here and there in details, but the main principle must
be admitted, and has been admitted, to be the same. Therefore, Sir,
when it is claimed that the new separated system is a superior system, you
are thinking of a system which does not materially differ from the system
with which you had an opportunity of comparing it. I maintain that the
Government have mot got sufficient materials to place before this House
which wounld justify them in‘saying that this experiment has demonstrat-
ed the superior -merits of the new system as compared with the old
orthodox system, namely, the combined system of audit and accounts that
has prevailed for so many years on ‘the State-managed lines.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : Question 1

Mr. K. C. Neogy : Now, my Honourable friend Mr. Ranga Iyer says
‘“ Question . My Honourable friend is & member of the Public Accounts
Committee, but unfortunately he does not care to read the reports of the
Committees of which he is a member. (An Honourable Member : ‘* He
never attended.’’) At least he did not read the Report of the Publie
Accounts Committee held last year......

Mr. C. 8. Ranga Iyer : When you were a member.

Mr. K. C. Neogy : 1 was, but my Ilonourable friend is expected to
read the Report.. ...

Mr. C. 8. Ranga Iyer : I was a member last year.

An Honourable Member : He was a member last year.

Mr K C. Neogy : Was he ! Then I maintain that he does not. .....

Mr. C. 8. Ranga Iyer : | am afraid, Sir, that the Honourable Member
is talking through his hat.

Mr. K. 0. Neogy : | have never worn a hat in my life.

Well, Sir, this question came up before the Public Accounts Com-
mittee last year, and certain results of the working of the new system as
an experiment on the East Indian Railway were put forward in the Audit
and Appropriation Acecounts of the Railways, and the Auditor General
had something very illuminating to say on that subject......

Mr. President : Does the Honourable Member oppose this grant 1

Mr. K. C. Neogy : Yes, Sir ; I am opposing this grant. This is the
question that was put to the Auditor General :

‘¢ Have you got sufficient eéxperience of the system to say that this separation has re-
sulted in an improvenent not only upon the old eompany system as was obtaining on the
East Indian Railway but also over the system of workingion the State Ratlways ¥ '’
This is the reply which Sir Frederick Gauntlett gave :

¢ I think the answer is that it is very difficylt to disentangle two causes which hawe
been at work. There has been the taking over of the East Indian Railway by the State,—
the scrutiny of the old system of accounts which differs, aa Mr. Parsons has explained,

in some respeets from the State system of aecounts, and there is nlso at the same time
the independent audit. My ownm personal feeling is that we have discovered more in the
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first year of independent audit on the East Indian than we should have, say, on the
North Western.’’

Then the next question was :

‘‘ Do I take it that if the State system of auditing were introduced on the East
Indian Railway, then these irregularities might not have come to light 1

8ir F. Gauntlett : ‘‘ T would not say that. But I quite agree with what I think is
underlying your remarks that we cannot get a decisive answer to the question whether
‘the separation is inherently beneficiul until we apply it to a State Railway.’’

That was the position which he took up on that occasion, and read
between the lines, the present memorandum of the Auditor General which
has been placed before us in this connection also goes to support this
view. He says that it is very difficult to say whether this ial result
would or would not have resulted from the combined system.

Mr. A A L. Parsons : Will the Honourable Member say where the
Auditor General says that ?

Mr. K. C. Neogy : I have read out from his own evidence before the
Public Accounts Committee.

Mr. A A. L. Parsons : What page !

Mr. President : Order, order. Does the Honourable Member desire
to continue this debate on another day ?

Mr, K. C. Neogy : Yes, Sir ; I should prefer you to take it over to
Monday. (An Honourable Member : *‘ No, no.’’)

Mr. President : It is a very important debate, and I think there are
a good many Members anxious to take part im it. I propose, therefore,
to take it up on another day.

Mr. Jamnadas M. Mehta (Bombay City : Non-Muhammadan Urban) :
Sir, this is really not a Demand for Supplementary Grant at all. It is
a Demand for the sanction of this House to two important matters, namely,
the Clearing House Office and the confirmation of the separation of
audit from accounts.

Mr. President : To-morrow is Saturday, and the Leader of the House
has agreed to allow the House to discuss the separation scheme. But as
leaders of non-official parties have agreed to certain conclusions, T do not
think that the debate will take long, and therefore 1 propose to sit at
half-past two. Is there any suggestion which IHonourable Members wish
to make ?

Mr. Jamnadas M. Mehta : Is this to be taken to-morrow, Sir ?
Mr. President : No, not this.

The Assembly then adjourned till Half Past Two of the Clock on
Saturday, the 22nd September, 1928.
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